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INTRODUCTION . 

I, the Chairman of the Public Accounts Committee, as authorised by 
Sbe Committee to present on their behalf this Hundred and Thirteenth 
Report of the Public Accounts Committee (Fourth Lok Sabha) on Appro- 
priation Accounts (Civil), 1967-68 and Audit Report (Civil) 1969 relating 
40 the Ministry of Shipping and Transport and Audit Reports on the 
accounts of Calcutta and Bombay Port Trusts 1963-64 to 1967-68 and 
Cochin Port Trust for 1964-65 to 1967-68. 

2. The Appropriation Accounts (Civil) 1967-68 and Audit Report 
(Civil) 1969 was laid on the Table of the House on the 18th April, 1969. 
The Audit Reports on the accounts of the Port Trusts were laid on the 
'Table of the House as given below :- 

Calcutta Port Trust . 

Uoml'ay Port Trus t  . 

Coch~n Port 'Trilst . . . . . 1964-65 26-7-66 
1965-66 28-3-67 
1966-67 6-12-68 
1967-68 25-7-69 

The Committee examined paragraphs relating to the Ministry of 
Shipping and Transport at their sitting held on the 15th July, 1969 and the 
Audit Reports on the Accounts of the Port Trusts at their sittings held on 
the 4th and 5th December, 1969. The Committee considered and halised 
the Kcport at  thcir sitings held on the 10th April, 1970 (AN) and 28th 
April, 1970 ( A N ) .  The Minutes of thcse sittings form part II* of the 
Re~or t .  

3, A statement showing the summary of the main c~nclusions/recom- 
mendations of the Committee is appended to this Report. For facility of 
reference these have been printed in thick type in the body of the Report. 

4. The Committee place on record their appreciation of the assistance 
rendered to them in the examination of these accounts by the Comptroller 
and Auditor General of India. 
I- 

NN printed. (One cyclostyled copy laid on the Table of the House and 5 copies placed in 
the Parliament Library). 



5. The Committee would also like to express their thanks to the 
officers of the Miistry of Transport and Shipping for tho oooperati~, 
&ended by them in giving information to the Committee during the c a m  
of their evidence. 

ATAL BlHARI VAJPAYEE, 
NEW DELHI; Chairnran, 

Public Accomts Commiltec. 
April 28, 1970. 

. -- . 
Vaisakha 8, 1892 (Saka). 



MINISTRY OF TRANSPORT & SHIPPlNG 
AUDIT REPORT (CNL), 1969 

Fislzitzg jetty at Kandla 

Audit Paragraph 
1.1. In order to encourage mechanical fishing in the Gulf of Kutch and 

in the sea beyond, a fishing jetty was constructed (at the instance of the 
former Kutch Government in Februany, 1956) at Kandla port at a cost of 
Rs. 5.14 lalrhs and opened for traffic in July, 1965. The expectation was 
that with the installation of an ice plant with cold storage capacity of 15 
tons and allotment of a trawler and six motors etc, to Kutch, the fishing 
operations would increase and at least 10 tons of fish would be handled 
daily at the jetty. The ice plant with that cold storage capacity was estah 
lished by the Statc Government in 1962-63. The jetty has not handled 
any fish traffic ,so far (January, 1969). 

1.2. The Ministny hhavc stated (May. 1968) that steps are being taken 
by the Department of Agriculture and the State Government for stationing 
some trawlers at Kandla and they hope that traffic in ~ish will be attracted 
to Kandla in the near future. 

[Paragraph 59-Audit Report (Civil), 1969.1 
1.3. During cvidcncc, the Secretary, Ministry of Transport and 

Shipping statcd that the proposal for construction of a lishing jetty at 
Krtnd'h was put forward in 1956 by the then Kutch Governmcnt. 'The  sca 
round about", he said, "is supposed to be one of the best fishing grounds 
in the world." The Port Tmst took over the work and completed it in 
1965. The Jetty was meant of fishing trawlers of 50' end above. How- 
ever, the efforts of State Government and Food Ministry to g t  tronllcrs 
had so far "not been fruitful". The shipyards acquired necessary know- 
how for the construction of these trawlers in 1968. 

1.4. The representative of the Ministry of Food and Ayiculture, ex- 
plaining the position, further stated that "this problem of trawlers is a 
general one which i s  not really confined to Kandla or any particular area. 
During the Third Plan we had expected that we would be able to introduce 
a certain number of larger fishing vessels in the country as a whole. The 
foreign exchange difficulties stood in the way and we were not able to get 
foreign exchange allotted for importing trawlers and the only trawlers which 
we got d~uin,g the Third Plan were through the American technical coopera- 
tion arrangement. They were just a few trawlers and they were allotted 
to the deep sea fishing stations, that is the Central Government Organisa- 
tion for SurveJy and Exploration. We have stations d l  round the coast 



and there wvre some trawlers operating from Bombay, Cochin and some 
of the more important places. . . ." The witness added: "So far as the 
private trade in fishing is concerned, it was extremely difficult for them to 
get any trawlers at aM. There was one company which was started with 
its headquarters in Bombay. . . . It is the only fishing company in existence 
of any size. During the Third Plan it was not possible to get foreign ex- 
change for trawlers and we did not develop the capacity for construction 
of fishiq trawlers in the countrly. . . .We placed an order on the Mazagon 
Docks. They also wcrc not able at that time to supply tmwlers. After 
two or three years they constructed only one trawler. Certain attempts 
were made to import trawlers through credit arrangements from other 
countrics. We had credit arrangements with. . . . (a  foreign country). 
But as we were about to import trawlers, the. . . . (foreign firms) almost 
doubled the price of the trawlers. So the arrangement fell through. . . .we 
entered into an arrangement with the Government of Sweden. The 
agreement was entered into and as we were about to import the trawlers 
the questlon of production of the indigenous trawlers came up." The 
witness further added: "This came up in 1966-67. . . .We were anxious 
to introduce the trawlers as quickly as possible to do fishing. From the 
side of the Department concerned with the development of the indigenous 
ship building industry, the emphasis was on the production by the indus- 
tfly. This problem was resolved in 1967-68 when it was decided that we 
should place orders for 40 vessels and out of the 40 vessels, four or five 
have already been launched and are under trial. 'Two out of these 40 
vessels are meant for Ciovc.:mcnt of Gujxat. The Government of Gujarat 
have informed us that they arc basing these trawlers at Kandla." 

1.5. The Comlnittec enquired whether, bcfore constructing the jetty, 
any consideration was given to the question whcthcr trawlers will be avail- 
able or not and whether the Ministry of Food and Agriculture was con- 
sulted in the mattcr. The Committee also enquired when did it come to 
the notice of the Ministry that trawlers would not be available. The Secrc- 
tary, Ministry of Transport and Shipping stated: "In October, 1956, 
Kutch Govcrnmcnt told the Kandla Port about the outturn of 14,000 tons 
of fish annually and that they want thc jetty. . . .Estimates of Rs. 4,87,000 
was sanctioned in March, 1956.. . . . .In 1962-63, an Ice Plant and cold 
storage were installed. . . . . .In July, 1965, the fishing jetty was ready and 
opened. When no traffic was coming our Chairman wrote to the Kandla 
Government asking about the prospects of future fishing. He wrote back 
that the fishing in Kutch and Balaganj is scattered over the whole sea coast. 
Fishermen are migrating. The prospects cannot be ascertained. In 1967, 
the Department of Agriculture intimated that the proposal for intensive 
fishing and acquisition of trawlers was under consideration in consultation 
with the Ministry of Finance. . . .Government of Gujarat intimated in 
November, 1967 that fishing traffic will develop on establishment of the 



broad gauge link and other facilities. In 1969, Governmat of Gujarat 
writes that it is not possible for small boats to use the fishing jetty during 
b w  tide.. ... ." 

1.6. The Committee enquired whether the question of providing a 
trawler for the Kandla Port was examined by the Government. The repre- 
sentative of the Ministry of Food and Agriculture stated: "The question 

. . .  d providing a trawler was examined by the Miniswy.. .We had a 
limited number of trawlers. It was a question of deciding from where to 
operate them. Wc had to operate a few from the more important places 
and wc had to opcratc some from the Bay of Bengd and some from 
Cochin. . .  .So far as Ciujarat is concerned we did not have any trawler 
there." 'I'hc witness added: "So far as the Ministry of Food and @- 
cultulc is conccrncd, the location of trawlers on the coast is for the pur- 
pose of exploration and survey. So far as fishing industry is concerned, 
that is for tnc private sector. . . . . .  lt is our job to provide the infrastruc- 
turc, that is, to provide the harbours, jettics or other landing facilities, 
shore facilities etc. . . . .  . I t  is not our job to provide trawlers to the fishing 
industry, cxcept to make it possible for thc private industry to purchase 
Lri~wlerz." The Comniittce enquired whether the Government of Gujarat 
had asked for the trawlers and whether they were told that it was not the 
jab of the Ministry of Food and Agriculture to provide the trawlers. The 
witness stated: "It is our job to provide the trawlers to the Gujarat 
Govcrnmcnt. 'They had asked for trawlers. . .  .The Gujarat Government's 
rcclucst for trawlers has k e n  included in our order for forty trawlers." 

1.7. The Committee desired to know when the Government of Gujarat 
made a rcquebt for the trawlers and when the demand was included in the 
order lor 40 trawlcrs placcd in August, 1968 on Mazagon Docks Ltd. In  
their writtcn reply, the Ministry of Transport and Shipping have stated 
tllat " ~ h c  Mmistry's record docs not show that any demand as such was 
rcceilled from the Govcrnrnent of Gujarat for trawlers for Kandla Port." 
In a mceting held in thc Ministry of Food and Agriculture on the 
4th Jdy,  1966, the Directors of Fisheries, Governments d Kerala, Madras, 
G. ;.:rat, Andhra Prndcsh and Maharashtra gave the following assessment 
of the) requirements of fishing vessels during the Fourth Fivc Year Plan in 
thc Stat., Corporate, Cooperative and Private Sectors : 

-- - . - - - 
s s  ft. 93 It. Total _ 

Kerrla . . . . . . . .  20 5 3 5 

Madras . . . . . . . .  6 4 10 

Gujarat . . . . .  . 6 s 14 



Sirbsequently in August, 1966, during discussions on the progress 
of firheries schemcs with State Governments it was indicated by the 
Depaments of Fisheries, Kerala, Madras and Gujarat that they would 
take I! Nos., 4 Nos. and 2 Nos. of 55 ft. vessels respectively for meeting 
their inlmediate requirements. It wus proposed that half of these numbers 
woultl be from Swedcn and the other half from indigcnous sources. 
Maharashtra, Mysorc and Goa also wanted two trawlers each. 

At that time negotiations were in progrc,ss for import of twcnty- 
five trawlers from Sweden under Swedish credit. But it was decided on 
19th August, 1967 that no trawlers would be ilnportcd from Sweden. 
Step  were then taken to organise consortia of ship building firms for con- 
struclion of trawlers. The immediate requirements of the State Govern- 
ments concerned were decided to be met from indigenous sources only and 
were included in the orders for 40 trawlers placcd with the Dircctor 
Genml,  Supplies and Disposals on the 18th March, 1968." 

1.8. The Committee desired to know the number of trawlers that were 
avaihble in 1965 when jctty was opened for traffic at Kandla and their 
portwise allotment after the construction of jetty was taken in hand and 
after it was opened for traffic. In a note, the Ministry of Transport and 
Ship11;ng have stated: "Three trawlers were received in 1966 in the Indo- 
Normgian Project for use at the project and are based at the project 
head.yarters in Ernakulam. Apart from this two gift vessels were received 
from Swedcn in 1968. Thcse vessels were designed for use as training 
vessds and are allotted to the Central Institute of Fisheries operative at 
Emsl-ulam and Madras. . .  .The number of vessels available to this organi- 
snticcl is indicatcd in the following table: 

DISPOSITION OF VESSELS OF THE DEEP SEA FISHING STATION 

1965 1966 1967 1968 

Deep Coas- Dcep Coas- Dccp Coas- Deep Coas- 
Sea tal Sea tal Sea tal Sea tal 

V c ~ l  Vessel Vessel Vessel Vessel Vessel Vesscl Vetscl --- - 

- - 

TOTAL . 
- . I I - -  

9 9 7 8 7 8 7 6 

Noted 'Deep Sea Vessels-Vessel above 45-fr. in length. 
'Coastal Vesae1'-Vessel below 45-ft . in length. 



Deep Sca Fishing Station has now only 7 deep sea vessels as against; 
9 in 1965." 

1.9. To a question by the Committee as to whcn the trawlers were ex- 
pected, the represcntative of the Ministry of Food and Agriculture replied: 
*'We placed orders in August, 1968 for 40 trawlers and according to the 
agreement, they were required to be delivered within 18 months in batches. 
Tllree trawlers on the west coast have already been launched and they are 
under,going trials now. . . .These 57 feet-fairly large vessels." The witness, 
added: "We had a programme during the Fourth Five Year Plan of intro- 
ducing 300 large trawlers in the country. Out of this we expected that at 
least 20 to 30 or perhaps more will operate from Gujarat. Now, they 
should normally operate from Kandla or Verdval and from other ports 
but these trawlers will be operated in the private sector and they should 
operate commercialby. . . .There are two purposes why we operate the 
trawlers: they are, firstly, to locate the fishery resources and secondly to 
dcmonstrate to the private industry where the fish can be caught and how 
~uuch of it and so on." 

1.1 0. The Committee wanted to know whether the trawlers could not 
hc manufactured in the country itself and whether placing of an order for 
40 trawlers now being constructed in the country could not have been 
done carlier The representative of the Ministry of Food and Agriculture 
st;ttcd: "Wc placcd orders on one of the Indian firms in 1961 or 1962. 

At that time the capacity of the Indian boatyards was being utilised for 
construction of other ships. We did not have enough capacity for fishing 
trawlers. They took about two or three years to construct one trawler. . . . 
Now things have changed.. .The orders were placed in 1968 and some 
trawlers have come into water now. Some havc been launched." 

1.11. The Committee note from copies of correspondence exchanged 
bctwecn the Government of India and the, Government of Oujarat tllr 
following position sbout the traffic prospects at the jetty: 

"8 out of 9 local boats in Kutch which were mechadsed under the 
Programme of mechanisation of fishing crafts in Gujarat State are opcmting. 
They were operating in 1968 also. Three out of these were operating from 
Tuna. Two from Mots Salaya and one each from Sangud Modwa and 
Nana Lajja. None of these fishing crafts was opxated from the afore.men- . 
tioned fish landing jetty at Kandla Port. 

The aforementioned mechaniscd boats have not been avaibg of the 
aforementioned fish landing jetty facilities at Kandla Port, because though, 
there is provision for landing fish by smaller boats on the steps provided on* 
the side of the jetty, the, steps during low tide rcmain so high that tho smaller 
boat8 cannot reach them to utilise them for fish landing. So is the case 
with small sailing boats (about 15 in number) which have to land their 



catches at Kandla not ht the jetty but at suitable places on the show of the 
creek due to same difficulty. 

It  would appear that the jetty could be useful only for larger fishing 
crafts than those weld in the Gulf of Kutch. The State Government have 
recently initiated stcps to foster modcrn methods of fishing in Kutch. Three 
Government trawlers of the survey and Research Unit of the State Fislw 
nies Department have kcen moved from Veraval to Kutch-Mandti and so 
has bhe fishermen's Training School. With the devdopmcnt of modern 
fishing techniques, larger craft arc expected to come into usc, and the jetty 
is then likely to be utilised more." 

"Two 17.5 m, steel trawlers which are at prescn: launchcd at Bonibay 
.are expected to be delivered in about four months time and thcse are 
schi.Julcd to be used at Kandla. Sidc by side onc 17.43 m. Dep:!r1!1:~11;31 
vesscl which is under construction for Survey-cum-Explanatory work is d s o  
scheduied to be based at New Kandla. I n  addilion to ?his. tfliO to tlliee 
larger vessels will be stationtd by the Governnlent of India, Ministry of 
Food. Agriculture, Community Development and Cooperation, at T\Tci2: 
Kandla for explanatory purpnscs. Three survcy vessels 'have already lmn 
based in Kutch and the fisheries Training School has been started by the 
'State Government at Msndvi in Kut:h as indicated earlicr. 

From thc above, it will be seen that the modcrn fishing msthods are 
being fostered in Kutch and bigger cr,!fts arc cxpccted to comc into use in 
larger rlumbcrs so that jetty could bc utilised to the fullest cxtcnt." 

1.12. The Committee consider it unfortunate that a fishing jcttg built 
at a cost of Rs. 5.14 lakhs in what has been described as "ane nf the best 
fishing grounds in the world" has not bcen used by a single fishing vessel, 
fhowh nearlv five ycars have passed since the jetty was constructed. ?he 
jetty was cu~lstrucied with a view to providing "infrastructure" frcilities to 
the fishing industry based on the Gulf of Kutch: the Deep Sea Fishha 
Organisation was also expected to deploy their vessels in that area to 
demonstrate to the industry its potential. IIowever, the fishing indrlstry itas 
nut been able to use the jetty as trawellers of the size which could use the 
jetty are not now being plied by them. The Deep Sea Fishing 0181(ni- 
sation has also not used the jetty so far, as they are handicapped by lack 
of trawlers, which are at present mostly imported. 

Tbe Commitfee note that the construction of 40 trawlers has now heen 
taken up in the Mazagaon Dock. They hope that out of these an a d e p t c  
number of trawlers would be made avabble both to the fishing indastrv 
as well as the Deep Sea Fishing Organhtian, so that the fish in abundance 
i n  those waters is caught and the jetty pot to productive use. 



DOCKYARD OF MARINE DEPARTMENT ANDAMANS AND 
NICOBAR ISLANDS 

Audit Paragraph 
Introduction 

1.13. Marine Department, Andamans and Nicobar Islanas, maintains 
a dockyard which provides navigational aids and undertakes survey, repair 
and construction of sea-craft, buoys and lighters. It also undertakes, on 
payment, jobs on behalf of other Government departmentp, commcrci31 
undertakings and private parties. 

Working results 

1.14. Working results of the dockyard for the three years ending with 
3 1st March, 1966 are given below (pro forma accounts for 1966-67 and 
1967-68 have not been finaliscd). 

(Rupees in  lakhs) 
I 063-64 1964-65 I 96 5-66 

1.15. It will be seen from abovc that losses incrcascd from Rs. 0.84 
lakh in 1963-64 to Rs. 2.21 lakhs in 1965-66. 

1.16. The Ministry have stated (September, 1968) that "thc labour hour 
rates arc being revised from time to timc. . . . . .The nvcr':cari harges have 
also been revised periodically. Increasing the centage (overhead) charges 
to completely wipe off the loss is not considered practicable as such a step 
is most likely to avert private/department jobs resulting in much heavier 
loss." 

Sundry debtors 

1.17. A total sum of Rs. 10.02 lakhs was outstanding for recovery from 
Government Departments and private parties as on 3 1 st March, 1966. 

The Ministry have stated (September, 1968) that "steps h a w  alrcdy 
been taken with the authorities concerned to accept the debits. The balance 
of sundry debtors up to 1965-66 in respect of Government Departments is 
Rs. 2,13,724 only. These will also be adjusted as early ks possible. 

1.18. kcoveries from the prjvate parties are also in progress." 
[Paragraph 1 15-Audit Report (Civil), 1969.7 



1.19. According to information furnished to the Committee, the, follow- 
ing were the results of the working of the dock-yard during 1966-67 and 
1967-68 : 

"Year Expenditure Income Loss 

1.20. The Committee drew 'attention to the continuous losses incurred 
:by the dockyard. They wwe apprised of the following reasons for losses 
in the course of evidence and through notes which were subsequcntly sub- 
Atted:  

(i) The dockyard did not have a competent marine, engineer after 
the incumbent of the post died in January, 1966. I t  was only 
in Deccmber, 1969 that the Andaman and Nicobar Adminis- 
tration could obtain the services of a Marine Engineer from 
the Navy. 

( i i )  The dockyard had difficulties in procuring spares and equipment 
required by thcm. A Committee appointed in 1962 pointcd 
out that this resulted in labour being rendered idlc and had 
recommended priority for their procurement. apart from 
suggesting action for advance indenting. Through coordina- 
tion with the Director Cenetal, Supplies and Disposals and Iron 
and Steel Controller, which had nominated liaison officcrs for 
helping the Andaman Administration, this difficultv had been 
sorted out. 

(iii) The dockyard was not in a position to utilise its labour fully, 
particularly during the rainy season when out-door work wr~s 
no1 possible. The Committee appointed in 1962, which consi- 
dered this problem, suggested a number of measures which had 
been implemented. 

(iv) Overheads of the dockyard were nM being fully recouped. The 
Director of Commercial Audit had at one stage p3inted out that 
overhead cbrges were 947% of the direct labour. The Corn- 
mitt@: appointed in 1962 went into this question and suggested 
that the rate of centage should be revised. The rate of centage 
was accordingly revised from 50% to 60% with effect, from 1st 
September, 1967. 

121. The Committee wanted to know whether the idlc labour during 
d n y  season was employed to manufacture articles for sale to public ,ac 



rocommended by the Departmental Committee. In a note*, the Andamans 
and Nicobiu Islands Administration had stated: "Even though monsoon 
in this area last 6 to 7 months in a year it has been our experience that eves 
during this period certain mount of work c o d  be carried out as the rain\ 
do not persist for long periods". Owing to this peculiarity the labourera 
have bccn utilised for working under cover duning the periods of rain and 
outside whenever rain ceases. It has not been possible to detail iabourcrs 
for executing other private work as tho weather here is most unpredictable 
and cannot be foreseen. However. certain iimount of private work such as 
manufacture of utensils etc., has also been undertaken and the following 
statement gives the proceeds from such jobs: 

1.22. The Committee enquircd whether any action had been takcn on 
thc suggestion (made by t!le Dcpartmc:itel Committee set up in 1962,) thdt 
there should be a regular programme for survcy and repair of all the vessels 
owned by various departments in Andumans. The Committee set up in 
I962 h'ad in fact pointed out that some of the Forest Department h a t s  
"wcre duc for survey and repairs ;IS far back as 1954." The Chief Con).. 
mihsioner, Andaman and Nicobar statcd: "Thc rcpsrt was considered and 
a phased programme faamed for thc boats coniing in  the Dockyard for 
repairs". As I see, after taking ovcr now, the Forest Department did not 
send boats on time due to work load. In ;i note* thc Administration hsve 
apprised the Committee of tlic following position: 

''With the one available Dry Dock it has not been possiblz to refit 
and survey all the vessels belonging to Government Depart- 
ments in Port Blair. Schedules for refitting and survey have 
heen drnwn up; but since refitting and survey had to be carried 
out on the ferry vessels carrying passengers -on priority basis it 
has not been possitile to accommodate cargo vcsseis belor~girlg 
to other departments once in a way. However, whenever thf 
Dry Dock was available the Forest Department vessels have 
also been taken in for refit and survey. List of vessds which 
haw not been surveyed during 1968-69 is given below: 

1 
r .  M. L. 'Sag r Dulat' 
2. 'Sagar Ratna' i All these hoats belong to 
3. 'Sagar Ganga' Forest Departmen ". 
4 I-CT 'Sagar Knnya' 

"Vessels which have not been sumeyed for long time are n3t 
permitted to proceed out of harbour limits till the time pmper 
repairs, docking and survey are carried out thereby ensuring 
tidety of life and matenial at sea. All t,he vessels belonging to 

--..--__I. __.-. _______________---I_--.-. --.- 

*Submittwi to Study Group $AD of P.A.C. wh:ch vis:ted Andamat1 a7d Niwtar Islards in 
hunry-February, 1970. 



the Marine Department utilised is passenger ferry service have 
been regularly docked and surveyed annually. Even though 
schedules for refitting and survey of craft belonging to other 
Government Departments have also been drawn up it has not 
always been possible to stick to this schedule as priority had 
to be given to vessels employed in public utility service. Further 
most of the vessels belonging to the Forest Department are very 
old requiring very major hull rcpairs and these vessels occupy 
the Dry Dock for more than 3-4 monbhs. This being the case, 
whenever Dry Dock was available for longer periods only 
vessels of this nature were ~accommodated. With the addition, 
of the second Dry Dock 'and the construction of a marim 
railway typc slipway it will definitely be possible to meet the 
requirements for survey of vessels belonging to Government 
Departments in this area." 

1.23. The Commdttce pointcd out that the Expert Commirtee came to 
the conclusion that no correct advancc estimates were made of the jobs. 
Thc witness stated: "That is right." During the proceedings of the Com- 
mittee, it was also rccorded by the then Marine Engineer that it would be 
difficult for him to preparc advance estimates. "Thcy arc doing i t  
wherever it is possible." The Secretary, Ministry of Transport and Shipping 
added: "The difficulty is that we cannot get really very accurate advance 
estimates for repairs. They have to assess the damage. They havc to 
know w h t  has to kc replaced. Only then, thcy can tell about cstimntc.." 
The Committee enquired whether the re,pairs job could be done in thc 
mainland. The Chief Commissioner, Andaman and Nicobar Islands statcd: 
"Large ones going to the mainland would present difficulties. Time taken in 
mainland is considerable. Overall expenditure would not be a saving. A 
damaged vessel all the way to go to Calcutta would be a hazard. It is 
desirable to have a good dockyard in Port Blair. We have expansion pro- 
gramme in the Fourth and Fifth Plans for exp'ansion of this dockyard." 

1.24. The Committee asked whcther it was true that there was no 
standardisation of jobs in the dockyard. The Chief Commissioner, Andaman 
and Nicobar Island, stated: "That was gone into detail and it was felt that 
standardisation would not be, possible." The Committee pointed out that 
the Expert Committee was not convinced by the argument. The witness 
replied: "If you are going to carry on repair, the standardisation is not 
possible. This report is prepared by 'and large by the people who knew 
very little about marine work." The witness added: ". . . .on final review 
of the case, they accepted rhis case." 
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1.25. The Committee enquired what proportion of these jobs were being 

done for other Government kpar tmeds  and what proportion was really 
private jobs. Tho Chief Commissioner, Andam'm and Nicobar Islands 
replied that most of the jobs were really done for Government Departments 
and private jobs might come to 5 to 10 per cent. In a note, the Ministry 
of Transport and Shipping had furnished the following information in regard 
to the repairs jobs undertaken by the Dockyard 'and the revenue redised 
during the five years from 1963-64 to 1967-68: 

GOVERNMENT DEPARTMENTS PRIVATE PARTIE3 

Construction job Rcpair jobs Cons- Re~a ir  j c ts  
truc- 

Year No. Revenue NO. Revenue tlon No. Revenue 
of' of jobs of 

jobs Rs. jobs Rs. jobs Rs. 

1967-68 . ..  . . I545 11,75,791 . . 603 15499 
(Approxi- 
mate) tp % 

1966-67 . . I 29,042 1815 10~1,252 . . 625 16,313 

I .26. The, Conlmittee desired to know the reasons apart from the non- 
availability of spare parts which were responsible for decline in the con- 
struction jobs of Government Departments from 19 in 1963-64 to nil in 
1967-68 and for the dcclinc in the revenue in the case of private jobs 
although the number of jobs increased from 354 in 1963-64 to 603 in 1967- 
68. The Chief Commissioner, Andaman and Nicobar Islands stated: 
"Earlier all the boats w r e  not coming in for rcpairs. . . .on,- of tbu reasons 
could be that some of the boats of the Forest Department which had not 
been brought in for repairs earlier may have been brought in now for repairs 
and they may have been kept in the workshop for a longer period". AS 
regards the reasons for decline in the revenue when the number of rcpair 
jobs of private parties had increased from 354 in 1963-64 to 603 in 1967- 
68, the witness stated: "They may be petty jobs." 

1.27. In (a note* the Committee were informed, "A master Plan for 
development of Phoenix Bay as an Inter-Island ferry vessels Terminus as 
well as a fishing harbour is included in the Fourth Five Year Plan. 
development activities include construction of a larger dry dock caplble 
of accommodating vessels upto 400' length and 16' draft. In addition to 
this a Marine Railway Type Slipway for taking in smaller craft for under 

*Submitted to Study Gmup 'As of PAC which visited Andaman and Nicobar Islends in 
January-February, 1970. - 

813 L. S.-3. 



water repairs, a jetty of 30 metres length with a draft of 16' alongside and 
proper concrete jetty along the Dockyard side of Phoenix Bay for berthing 
of inter-Island Ferry vessels have been included. These plans are ht present 
receiving the attention of the Ministry of Food and Agriculture and the 
Ministry of Transport and Shipping and it is expected that approval for 
implementing this scheme wiU be forthcoming in the very ncilr future." 

1.28. The Committee desired to have information about the amount of 
debts outstandiug for recovery as on 31st March, 1969 in rcspect of Gov- 
ernment Departments and privatc parties and the reasons or their non- 
recovery. In a notc, thc Ministry of Transport and Shipping had furnished 
the following information: 

"The total amount of debts outstanding for rzcovery (in rcspect of 
debts arising upto 31st March, 1968) as on 31st March. 1969 
was as follom: 

T l~e  large outstsndin;~ ag~inst the Govcrnnicnt Cqwtnlcnts arc due to 
the preparation of kco ic ry  Cliiims aflcr the jobs arc co in jhx l ,  asccptancc 
thcrcof b!. the concerned Departments and adjustrncnt of thc r a m  through 
the Accountant Gencrai; these trike considxablc timc in the proms. 
Howvcr, steps are bcing takcn to cspxlitc settlc!n;.nt of old clchrs. 

1.29. As regards old dcb~s of ths privatc parii:~, cfforls arc still con- 
tinuinp to effect recoveries as far as possihl:. In  some c;iscs. ho\w\':r. tilt: 
whercabouts of debtors arc not available and some of them have expired. 
In cases where prospects of recovcries arc bleak aild dcbts appear to be 
irrecoverable orders for n.r;tc off arc bcing resorted to." 

1.30. Thc fsllo\ring information in regard to the prcscnt position in 
respect of the outdanding debts has also been furnished: 

An amount of Rs. 43,911/- (Rs. 7,30,257+Rs. 8.579-Rs. 6,94,925) was 
accepted by the Departments for adjustment during 1968-69. Out of the 
outstanding diles from private parties amounting to Rs. 8,5791- an amount 



*of Rs. 2,533/- outstanding (against these parties for a period ranging from 
6 to 21 years is proposed to be written off by the Ministry of Transport and 
Shipping as stated by that Ministry. 

1.31. The Committee are concerned to find that the Marine Dockyard 
a t  Port Blair has been continuously running at a loss since 1963-64. The 
loss which was Hs. 0.84 lakhs in 1963-64 jumped to over Rs. 2 lakhs in 
the subsequent two years and further increased to Rs. 3.13 lakhs in 
1966-67. There was, however, reduction in the loss in 1967-68 when it 
amounted to Rs. 1.94 lakhs. 

While it is true that about 90 per cent of the work done in the dockpiad 
is or1 Govcrnment account, the Committee cannot for that reason take a 
con~placent view of the losses. 

1.32. The primary reason for the losses would appear to be that the 
dockyard is not fully used. This k e e p t h e  labour and equipment idle over 
lorrg periods ahich makes difficult for the dockyard to recoup its overheads. 
The situation could be substantially remedied by ensuring that vessels 
belonging to vnrious Departments of the Andaman Administration, notably 
Forrht l)epartrnent, are periodically surveyed and repaired. At present 
this is not lwing done, with the result that it has become necessary fo con- 
fine vcsscls which have not bcen surveyed tn harbour limits. The Com- 
niitlce rrcopise that adequate dry dock facilities are at present not avail- 
al~lr, Iwt a properly laid-out programme for suwcy and repairs would 
dcfi~li:cly h d p  optimllm utilisation of ava%ble facilities in this regard, wl:'ch 
atr not bring fully utilised. 

1.33. Apart from measures to increase work-load it would also be 
ntcrswry for the dockyard to adopt commercial practices, particularly in 
t ! ~  matter of estimation of cost of jobs, standardisatinn of work etc. AS 
lab!:ur is at present not being fully utilised. pprticulnr efforts will be neces- 
sary to ensure tha: cstahlishment espenses are kept under constant watch 
and check. 

1.34. The Committee understood that a Master Plan for dcvelopn~rnt 
of the Phoenix Ray which inter-alia provides for the construction of a larger 
dry-dock, is pending approval with Government. The Committee feel that 
this Plan ought to be approved and implemented very early for the following 
reasons : 

(1) The inter-island ships and athen which were being sent to the 
n~ainland for repairs etr. would be surveved and cleared quicker 
if a larger dry-dock was available at Port Blair. 

(2) All the Government boats would be annually surveyed and 
repaired. This is not being done at present owing to lark of 
adequafe facilities wbkh endangers life and cargo at sea. 



(3) Quicker repaim would lead to better utllisetion of ships. 
(4) It would also provide facilities to the Navy in these waters. 
(5) It would increase empolgment opportunities for the islnnders, 

1.35. The Committee note that the dockyard ha9 to recover dues 
aggregating Rs. 6.95 lakhs. The fact that these have been allowed to 
accumulate from 1952-53 onwards in some cases shows that the dockyard 
has paid little attention to their recovery. The bulk of the dues (Rs. 6.86 
lekhs) relate to various Government Departments and it should not be  
diflicult to get them adjusted withip a period of six months or so. The 
Committee would like the Andaman Administration to ensure that this is 
done. 
Loss of bridging components 

Audit Paragraph 
2.36. In July, 1963 two bailey bridges were erected by a workshop and 

Park Company but they were not formally handed over to the. unit in whose 
custody the bridges were ordered to rcrnain. In August, 1963 issue 
vouchers for the baiIey bridge componcnts wcre forwarded by t l ~ i ~ t  Company 
to that unit which did not, however, accept these vouchers, and consequent 
on its move from the sector it returned the vouchers in August, 1964 to the 
Company on the ground that the bridges were not under its charge. Another 
unit which took charge of this sector found in August, 1964 deficiencies 
(Rs. 0.84 I'akh) in these components. 

1.37. In July, 1965 the Chicf Engincer ordered a Court of Inquiry whicl~ 
assembled in May, 1966 and found that the deficient items were mostly 
components left surplus after construction of the bridges and held that the 
loss was mainly due to administrative and accounting lapses of the Work- 
shop and Park Company. As most of the persons involved had already 
becn discharged and one of the main witnesses had died, no individual has 
been held responsible for these lapses. 

[Paragraph 62-Audit Report (Civil), 1969.1 

1.38. The Committee wanted to know when the report of the Investi- 
gating Officer appointed by the Government to investigate the aspects of 
the matter reported in paragraph 62 of Audit Report (Civil), 1969 is likely 
to be made available to the Government. Tn a note, the Ministry of Trans- 
port and Shipping (Border Roads Development Board) had stated: "The 
Investigating Officer has been directed to submit the proceedings of the 
investigations to the Director Gcneral, Border Roads by the 30th Septem- 
ber, 1969. The proceedings of the Investigating Officer together with the  
comments of the Director General, Border Roads are, therefore, expected 
to be available to Government in October, 1969." A further r e p R  to tbc 
Committee in this regard is awaited. 



1.39. The Committee note that bridging components worth Ws. 0.84 
lakh have not been accounted for by a Workshop of the Border Roads 
Organisation and Part Company which constructed h July 1963 two baily 
bridges. The matter is reported to be under exahation by an Invest@& 
ing Officer. The Committee would like to be appraised of Ms ftttding and 
IIW action taken thereon. 

Los.r due to p~rrchase of materials for road construction 

Audit Paragraph 
I 

1.40. For improvement of national highway No. 2, 7.39 hkh ctt. of 
stone metal and 33,134 cft. of stone chips were purchased in 1965 by the 
Coal Road Construction Division No. 1 for Rs. 6.11 lakhs. The work 
for which the materials had been purchased has not yet started (July, 1968). 
In December, 1966 it was detected that the stone metal contained about 
10 to 70 per cent earth and decayed sandstones and that dl the stone chips 
were decayed sandstones which would break even with the slightest pressure 
between fingers. Purchase of sub-standard material has resulted in loss of 
about Rs. 2.47 lakhs. 

1.41. Responsibility for purchase of substandard material has not been 
fixed so far (October, 1968). 

1.42. The case was reported to Government by Audit in November, 
1968; their remarks are awaited (February, 1969). 

[Paragraph 70-Audit Report (Civil), 1969.1 

1.43. The following facts emerge from the evidence tcndercd before the 
Committee and the data subsequently furnished by Government. 

1.44. The material reported defective was procured for the Coal Road 
programme which was taken up as an emergency project. Tenders for supply 
of this material were called for on 18th December, 1964 and 5th January, 
1965. The material was excavated by the contractors, with whom ordcrs 
were placed, from the Maliara quarry "wherefrom extcnsivc stone materials 
have been collected for different roads in that area." The supply of mate- 
r id was completed by November, 1965. The material was accepted after 
test-check by the Assistant Engineer. Besides, three samples drawn from 
the quarry were also tested by the Road and Building Research Institute, 
Alipore in March, 1965-May, 1965. 

1.45. m e  decay in material was first reported by an Assistant Engineer 
who took over charge of his sub-division from his predecessor in June, 1966. 
1x1 miti-July, the Executive Engineer had asked him to submit a verification 
report in r e p a  of all stock of material in the subdivision, In Jmuary, 
1967, the Assistant Engineer rendered the following report to the Exem- 
tivc Engineer: 



"On inspection it was found that the quantity of cement, steel materials. 
and bitumen in the stock, physically tally with that shown in my charge 
paper. Regarding the materials lying in the sites, I am to state that it 
was not possible for me to measure or count each and every stack, only 
some were checked and found correct. But the most seriou?; poht  I like 
to mention in this connection, is regarding the quality of stone metal and 
gN stone chips, which are collected in advance for the improvement of 
N.H. 2. Almost the entire quantity of stone materials mentioned above, 
is decayed sand stone which breaks even with the slighest pressure 
between fingers. Moreover, it contains considerable qudntity of earth and 
dust of decayed sand stone. 

Jn my opinion materials of such worst quality, can, in no way be used 
for road construction work." The Executive Enginccr therenfrer n~sde the 
following report to the Superintending Engineer in  the snmz month: 

"The Assistant Engineer, Coal Roads Construction Sub.Dlvision No. 1 
was instructed to verify all stock materials and espccially the stone metal 
and stone chips stacks under his Sub-Division. A copy of his report, which 
has zlso been verified partly by the undersibved and Lound to be true is 
cnclosed." 

1.46. His detailed assessment of deficient material was as under: 

Total Quantity Ratc Total Voucher Percen- Value 
value No. rage bad - 

gg,16i.og Cft. . 
51,786.61 Cft. . 
93,566.04 Cft. . 
41,573'66 Cft. . 

180,973~39 Cft. . 
98,629'39 Cft. . 

114,415'39 eft. . 
59,020.62 Cft. . 
33,134-62 Cft. . 

Rs. Rs. 
77% 76,354'03 23,dt. 

Cft. 9-9-65 

. 82% 42,465902 DO. 
Cft. 

. 77% 729045.85 11, dt .  
Cft. 10,7,68 

, 82% 34flO.40 DO. 
Cft. 

76% 1137,539.77 8 dt., 
Cft. 7-12-65 

. 80% 78,903.91 Do. 
Cft . 

80% 91,532.31 7, d t .  
Cft. I I J I . ~ ~  . 86124% 50,899'38 Do. 
Cft. 

. 109% 36,116,73 37 dt. 
Cft. 26.5.65 



1.47. The Executive Engineer also made a suggestion in April, 1967 
that testing of the material be done at the Alipore Test House to "establish 
the gcuuineness of the case." Samples were accordingly sent to the Road 
nnd Building Research Institute in August, 1968. That Institute gave the 
following Ieport in Sepetember, 1968: 

"In order for a course aggregate to perform satisfirstorilp in a pave- 
ment, it must be tough enough to withstand the action oS roling during 
construction and the action of traffic without breaking up under the im- 
posed lcnds. The test used for evaluating this property is the Los Angeles 
Abrasion Test (AASHO, T-96). The test resiilts are appended below: 

S1. NO. Samples details Percen!agc 
wear In 
Los 

Angeles 
Abrasion 

Test 

I .  Stack No. 11" size chips (local qu.11ty-hlal~araj . . . . . 58.0% 

2. Stack No. 23' size chips (local quality-Maliara) , , , . 57.6% 

3. Stack No.  24, I" size stone metal , . . , . . . 533% 

4. Stack No. 17, sizc stone mctnl (Mahara) , , , , , 36.4:; 

5. Stack No. 20, 14,' size stone metal (hlaliara) , . . . , 46.2?/, 

Stons used in an asphalt mix may be softer than that used as cover 
stone f o r  surface coursc. It is suggested that the cove; stone should not 
cxcecd a wcar of 35 per cent in the Los Angeles Abrasion 'Test. Aggre- 
gates with a wear of over 50 per cent are usually unsatisfnctory for use In 
any being of asphalt pavement. 

It has been gathered from office record that th: Exccutivc Engineer, 
Coal Roads Construction Division No. 1, Durgapur had sent to this Insti- 
tute at least three samples of stone metal from local quarrizs of Maliara, 
Bankura (vide his No. 613 dated 5th March, 1965, 792 dated 20th 
March, 1965 and 1280 dated 3rd May, 1965) and the percentage wear 
value in Los Angeles Abrasion Test were rc,prted to be of the order of 
29.8 per cent, 43.6 per cent and 9.35 per cent. It was recomrncnded that 
the Second samples can only be used in base-cours: and not in surfacing 
course whereas the other two samples could be used any where- 

If it is assumed that the samples tested and the samplcs collectej are 
of Same variety, it can only be concluded that the materials have progres- 
s i ~ l y  deteriorated in their quaties due to prolonged weathering." 

1.48. In  December, 1968, the State Government made, inter alia, the 
hllowing report to the Government of India: 

"The raport of the local Executive Engineer that the materials were 
10 p ~ r  cent-70 per cent bad as ascertained on eyeatimdtiun only bas 



not bccn borne out by subsequent results of scientific test conducted by 
the Road and Building Research Institute. The Director, Road and 
Building Research Institute has put forward certain sugcstions for utili- 
sotion of these materials and the same are being adopted on being acccpt- 
ed by the State Chief Engineer. It cannot, therefore, be said that tho 
amounts spent on these materials has turned out to bc a loss to Govern- 
ment." As, at the time of taking delivery of the materials, the same 
were not considcred to be, of unacceptable quality, as established by 
scientific test, the question of the fact of the deficient quality of the 
materials coming to the notice before payment to the suppliers and fixa- 
tion of responsibility for any loss consequent thereon does not arise." 

The State Government also took the view that the observation of the 
concerned Executive Engincer "on the basis of visual estimation about 
the poor quality of the materials was irresponsible and unfortunate." 

1.49. In July, 1969, random samplcs from different stacks were again 
sent for test. Simultaneously the Chief Engineer made the following 
report to the Government of India: 

"I have myself inspected the stacks of metals and chips and found 
the metal even after weathering for the last 4 years at par with good 
quality local variety and suitable for use in base course as suggested in 
my note. The chips are inferior and should not be used in the top course 
but may be conveniently used in the base course as suggested just above." 

1.50. During evidence before the Committee, The Director GeneraI, 
Roads Development stated: "The State Government reply and the Chief 
Engineer's own inspection of the entire site revenled that the report of 
the local Executive Engineer about the deterioration in the quality of 
s t m  chips which forms the basis of the Audit Report was bnscd merely on 
visual examination and no reliance can be placed on that." 

1.51. The Committee wanted to know whether any body from the 
Centre examined the material. The witness stated: "Normally it is not 
done. We go by the report of the Chief Engineer. . . . . .Because of tho 
test results and the report of the Chief Engineer, who has inspected the 
site, we had no occasion to challenge the report." 

1.52. The Committee pointed out that the Audit paragraph was based 
On the report submitted by an Executive Engineer and enquired whether 
it was not possible to have got the information from the Chief Engineble 
in regard to the sub-standard material before the paragraph was finalised. 
The-witness stated: "We had a report from the State Government, u ~ e r -  
ing only certain aspects, which itself was based on a report by the local 
ofEcers concerned indicating that the material collected was not bad 
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, . . . . . . .On this report we asked for certain clarification to which we 

used to get replies from the State Government. Then we requested the 
.chief Engineer to verify himself personally by inspecting the material 
and give up a report. On the 7th July, he came here with this report 
that he has inspected the material and this is the position. The State 
Government themselves have stated earlier that the material collected 
was not sub-standard." 

1.53. When the Committee enquired why the Chief Engineer's inspeo 
tion was not done earlier, the witness replied: "There has been delay in 
getting inspection done by the Chief Engineer. We knew d it only when 
we got the Audit paragraph, we did not know it earlier.. . . . . . .Unfor- 
tunately there was a change in the incumbency of Chief Engineer and for 
three or four months. . . . . .nothing could be done.'' 

1.54. The Committee enquired whether there was any special reason 
for the material being collected many years before they were actually 
used. The witness stated: "These materials were collected in pursuance 
of certain decisions taken in connection with the programmz drawn up 
by the Planning Commission's Working Group on Coal Production and 
Transport for the improvement of roads with a view to move coal by 
road. That was with a view to relieve pressure on railways and ensure 
supply on regular basis to industries. Later on, however, this scheme 
had to be curtailed and finally in 1965 in view of the constraints on 
resources it was decided that only to the extent of commitments made 

need be incurred and no further expenditure need be incurred 
on this work.. . . . . . .In 1965-66 we had thought that by taking this 
work in our Fourth Plan we could make use of it for strengthening the 
existing road crusts. The question of the relation between the State and 
Central Government in connection with the execution of N.H. work is 
governed by the National Highways Act and the rules made th~eunder." 

1.55. In their subsequent writtcn note, the Ministry of Transport and 
Shipping have h i s h e d  the following information with regard to the 
financial position and the commitments: 

Rs. 
in lkhs 

Expenditure in 1963-64 , . . . . 6'00 

Expenditure in 1964-65 . . . . . . , . . 85.00 

Expenditure between April and June, 1966 . . . . . .  24.60 
Further cornmitmtnt~ July, 1965 to March, 1966 . . . . 24.60 

1.56. During the course of evidence, it was stated that on the 25th 
May, 1965, a decision was takcn by Government not to proceed with the 
construction of road for want of resources and the Government of West 
Ben@ was informed of the decision. At the instance of the Committee. 



the Ministry of Transport and Shipping have furnished the following 
information about the quantity of material collected before or after the 
date of decision to SUSpmd the work: 

S. No. Material Materials collected upto Materials collected after The dates 
25-5-65 (The date on 25-5-65 (The date on between which 
~vhich declson was which decision was the materiels 

conveyed to State Go- convcycd to Statc Go- were 
vcrnment not to proceed vernment not to proceed collected 

with thc work) further with thc nork) 

Quantiry Value of Quantiry Value of 
(cft.) materials (cft.) ni?tcrialu 

,Rs.) ,Ks.) hlaterials 

q . p ~  C64.-F ' ?.~$.3f';.-9 1.35.361 .;8 1,c5.564.56 26th May, I. Srone metal . . 
1965 and 
29th Sov- 
ember. 1965. 

46,971.70 '27,595.93 26th May, 
1965 and 
3181 July 
1965. 

2. Stone Chips . ( 92,555.33 ; W13450.51 . . . . . . 
1.57. As regards the quantity of matcrial used, the quantity which is 

lying unused and the extent to which there has been further deterioration 
in the material and the cost involved, the Ministry of Transport and Ship- 
ping in their written note have furnished the following information: 

"Only small quantities of materials (8,300 cft. of 1 in.-If. in. 
size metal and 3,900 cft. of stone chips) have been used to lay 3 in. thick 
base course on National Highway No. 2 far a length of 1,200 ft. as an 
experimental measure. Some quantity (exact figure not 'available) of 
weaker varieties of stone materials has also been used in the diversion for 
the National Highway where flysver was to be constructed and which does 
not seem to be part of either of the two sanctioned estimates in question. 
Some quantities (4,716 eft.-stone metal and 3,171 cft. of stone cw) 
have also been transferred to some other divisions after screening the sub- 
standard materials. 

1.58. So far as the stone metal is concerned, the State Chief Engineer 
did not find any visible deterioration and in his opinion deterioration is 
not significant and such metal may be used and has been used on other 
roads. There is no Iws involved. In case of stone chips, however, the 
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21 Boo. No. R.. .  a- s--.m various stacks are not of uniform qualitpwv.*m*-deeriormorp 
under weather has been noticed in some stacks of material, other stacks 
have stood it and have a quality which may be used without any detriment 
to work. Taking an overall view, the whole quantity of stone chips may 
be used without any detriment to work in the base course of dense 
mecadam. There will br: no monetary loss in such use as thesz stone 
chips arc much cheaper than Pakur stone chips which are normally used 
in the top course." 

1.59. The Committee want-d to know whether the w ~ r k  has since 
been started and if so, to what extent the material would now bc used 
on this work. In their written reply, the Ministry of Transport and Ship- 
ping haw stated: "Thc hurl;  with the use of the material in question 
has not yct k e n  started exccpt laying of an experimental stretch of 1,200 
f t .  . . . . .The question of using thc remaining materials will be exmincd 
In consultation with the State authorities." 

1.60. The Committee are not happy about the manner in which this 
case was handled by Government. 

1.61. The materials (stone metal and chips) were collected for the 
State Public Works Department by different contractors between January 
and November, 1965 for a road-work which was taken up on behalf of the 
Government of hdia,  who decided in May, 1965 not to proceed with the 
work. In J a n u a ~ ,  1967, an Assistant Engineer reported, after taking 
charge of the sub-division, that inspection of some of the stacks had dis- 
closed "almost the eatire quantity of stone materials" to be "decayed sand 
stone which breaks even with the slightest pressure between the fingers." 
This view was also corroborated by the Executive Engineer in a report he 
made to the Superintending Engineer in the same month, after he had 
"verified" the psition "partly". The Executive Engineer also suggested 
testing of the material at the Alipore Test House 'Yo establish the genuine- 
ness of the case." However, action to send the samples was not taken till 
Audit became seized of the matter. Samples were then sent to the Test 
House in August, 1968 which reported in September, 1968 that "if the 
samples tesfed the samples collected are of the same variety, it can only 
be concluded that materiels have pmgressively deteriorated in their 
qualities due to prolonged weathering." The State Government thereafter 
informed h e  Government of India that the test results did not hear out 
the observations of (be Executive bgineer which it cheracterised as %es- 
pnsib.de and unfortunate.* The Chief Engiwer, after a personal verifica- 
tion of the podtion, also ggve 8 report on more or less the same l i ~  in 
July, 1969. 

1.62. It wonld be to ascertain the facts corrertly at this distance 
of time. For t b i ~  -n, tbe Ccmmittec do not wish to pursue this case. 

Committee kwera PPd il dffacult to belime that material which bed 



,been earlies reported to be "decayed sand stone which cmcb even with the 
slightest pressure between the fingers" could later have been considered to 
bave deteriorated just "due to prolonged weathering". Had investigations 
been promptly and properly conducted, the truth of the matter would bave 
been established. As it turned out however the investigetiom that took 
place were slow and dilatory. The Government of India also failed to 
.make any verification first hand which it should have done considering t k  
seriousness of the situation as brought out in the Executive Engineer's 
Report. The Committee hope that there would be no repetition of a 
case of this kind. 

1.63. There is one point which the Committee would like Government 
to investigate. The materials were collected in 1965, but have not been put 
to any use so far. The report of the Test House would suggest that they 
are not capable of being used on p c c a  works. Even if the work for which 
the materials were origiaally meant was abandoned, it is not clear why the 
Government of India took to steps over a period of five years to ensure 
that the materials were put to alternative use. The Committee would like 
Govermlent to examine this aspect of the case and report to them. 



I1 
CALCUTTA PORT 

2.1 Working Results 

Year Gross Gross Not earnings 
Receipts wurking + 

expe-ses Deficit (-) -- - .  

(In lakhs of rupees) 

*Deficit met out of appropriation from revenue reserve fund (Rs. 154045), opening balance 
in revcnue balance account (Ks. 0.35 lakh) and trrnsfer from pilotage account (Rs. 
19.50 lakhs). 

ODeiicit mct out of appropriation from rev'nuc reserve fund (Rs. 306.56 lakhs) and trans- 
fcr from pilotage account (Rs. 5 .oo lakhs). 

JDcficit met out of appropr,ation from rcrenue reserve fund (Rs. 93.04 lakhsj and transfer 
from pilotagc account (Ks. 7.06 lakhs). 

[Paragraph 1 and 2 of Audit Rcports on Accounts of Cumrnis- 
sioncrs for Port ~f Calcutta for the years 1963-64 to 

1967-68.1 
2.2. The Chairman, Calcutta Port Trust statcd during evidence that 

in the year 1968-69, the Port Trust suffered n loss of Rs. 3.83 crores, but 
that this loss was reduced to Rs. 1.50 crorcs by a subvention from Gov- 
ernmcnt for  dredging opcrati rns. The witness added that thc main di&- 
culty with the Calcutta Port was that it was 125 miles inland and it was 
essential to keep the sea-line opcn. Thc cxpenditurc on dredging W:~S 

fantastic. The difficulty had been accentuated by the fact that river 
itself was silting up. Due to a change in work and increase in outfall into 
the Padrna as against the Bhagirathi-Hoogly distributary the Ganga pro- 
vided water for  only 40 days in a year. During the rest ~f the year the: 
Port has to dcpcnd on tide water coming inland from the sea leaving 
behind a residue of silt in the Port. The dredging expenses which were 
P r e ~ i o u s l ~  of the order of Rs. 75 lakhs increased to Rs. 7.35 crores in 
1963-64. The Government of India were approached to hear a part of 
this expenditure and, after protracted discussions, a Committee wns 



appointed to go into the matter. Government ultimately agreed to pay 
50 per cent of the likely expenditure on river dredging. Out  of expen- 
diture of Rs. 7.35 crores, Ks. 5 crores was the unlou~u that attracted the 
Government of India formula. Out of that they gave the Port Trust 
about 50 per cent, i.tj., Rs. 2.5  crores, although the Conmittee had recom- 
mended that 80 per cent of the expenditure should be 1net by Government. 
The witness added that had the rec~mmendations of the Committee been 
fully acted u 'pn ,  the deficit of Rs. 1.5 crores which was carried forward 
from 1968-69 would have been wiped out. The witness further stated 
that the problcm of rehabilitating Calcutta Port had two aspects. One  
concerned the problem of silting up of thc rivcr duc to the rnenacc of bore 
t d c s  from tllc sea. This had been engaging Government's attention for 
a long time and various proposals were considered. Ultimately, Govern- 
nlcnt t o A  in hand the Fardkka Barrage Projcct at a cost of Rs. 158 crores 
for the improvement of head-water supplies to the Port of Calcutta. 
After the cornplction of the Project in Octobcr nvxt year, the discharge 
of water into the Bhagirathi-Hoogly w ~ u l d  be able to couriteract the 
siltarion that was occurring. ThC witn:ss d i l c d  that the second aspcct 
of the problem arose out of thc nced to hnndlc bulk traffic. Governnient 
are setting up a modern satellitc Port f s r  which l-Ialdia had k e n  sclected 
as the most suitable placc from Calcutta, being only about 56 miles from 
thc sea. Once Haldia was opcncd to traffic, b;; s h i p  could be reccived 
there. With the completion of thc Project, t ! ~ c  drcdging cxpcnses a t  
Calcatta would come d ~ w n  and the traflic: w o ~ ~ l d  increase. Kcferring ro 
the prcscnt position of H d d i a  Prnjcct. thc witntss stated that they had 
alrendv started an oil jetty and t l~c!~  would haxc six bprti!!; where very 
5ig freighters can bc accnn~n~od:~trd.  It \\:IS proposed that Haldia 
would have a mcch.lnised system wherc Port authorities would bc :ible 
t s  discharge container ships and from Haldia lighters and bnrfcs will 
bring the cargo to Calcutta. 

2.3. Asked whether with the setting up of H:ddia the Port T ~ u s t  
would have t u o  est:~blishnicnts rcwlting in incre:~$: of e~tnblishment :x- 
rcnseq, the wincss rcplied that both thc Porfz would bc under on? cstab- 
I;ck.r.crt!* thert wou!d be no cstsblishmrnt at H.ildia. Asked whether 
after setting up of Haldia Port it would be ncccssary t~ maintain the Port 
of Calcutta, the witncss rcplied Calcutta was the cons::mption centre and 
would always nced the Port. 

2.4. The Committee desired to bc furnished with a note stating the 
steps taken to put the finances of Calcutta Port on an even keel. In a 
written reply the Calcutta Port Trust have stated: "Finance 3f the Port 
of Calcutta are in a bad shape primvily due to t6e declinin" trend of 

- tramc. Instead of registering the expected increase to permit full us0 



being made of the improved facilities provided, traffic has been falling 
progressively and has practically gone back t o  the lcvel prevailing 20 
years ago. The limitation in the length of vessels and increasing restric- 
tions on  the d d t  of vesscls which c m  use the Port of Calcutta, in the 
context of the modern trend to move bulk cargo in largc vcssels to  econo- 
mise in transportation costs, are the factors ~nhibiting the growth of traffic. 
T J  remove thcsc handicaps, the construction of a new Dock system at 
Haldia rnidwaj betwecn the sea and Calcutta has been planncd and under- 
taken with Govcrnmcnt approval. This Dock system which is expected 
to be coniplcted in 1971 will offer draft to vessels in the region of 40' to 
45'. It  will bc provided with fast moving mcchnnicnl appliances for 
handling coal, ores, fertiliscrs, salt etc. to ensure quick turn-round of 
vcsscls. The setting up of an oil refinery in the Haldia rcgion will ensure 
the growth of oil trdffic which usuallq adds to thc revenue more than it 
costs to handle and thcrzby lielpc o P o r ~  to hccp its ch~rgch law. This 
p r ~ j c c t  i z  estimated to cost a h w t  It$ 5 3  crorci." 

"To rcvit;~lisc the Rivcr and to bring back its normal draft, the 
construction of a harsi~ge at Far;~i\l;:l has  b x n  undi.r::tkcn by Govern:!~ent. 
This h:trragc will erisurc c~?ii:rl~lrll.~s lic. 1d3.atr.r s u ~ p l y  to the Iiivur 
Hooshly and Iiclp to maintain improvcd d;.p:hs at Calcu;ta and in the 
region below." 

2.5. The Committttc d- , - ; ! -d  :(. k,ln;v on n . h . ~ t  basis Government had 
:lg:.t'" to mrct 5 0  pcr cent (;I  cupen~liturc c)n dredging. In n written rcply 
thc C:11rt!ttn Port Truqt li:~yr. st:t~~:d: "On the reco!nmdnt;ons of th? late 
Shri 1'. C. Rhatlochnryyn. wh \ c.ricluircd intc thc Pnrt finances. th:: Gov- 
ernncnt of India hnve ;~cccptcd li:,bilit!l for 50 pcr ccrit of thc cspenditure 
on dredging and maintcnznce of the River Hooghly for a period of 4 years 
from 1968-69. The expenditure under the head 'Dredging' includes the 
Opcrntinp cost of the dredgers employed for  dredging the River H.mghly 
and interest on the Capital cost of the dredging fleet and depreciation. 
The tcrm 'Maintenance' includes debt charges in respect of works under- 
taken to train the River Hooghly and the expenditure on River Survey, 
H::dmlic Studies and miscellaneous itcms like lighting, bunying, wireless 
communications etc., which are aids to the Navigation." 

"The amount now spent on dredginc and maintenance of the River 
Hooahly is in the region of Rs. 5.2 crores. The  amount payable 



Government under the formula mentioned above will account for about. 
Rs. 2.5 crores. This assistance is payttble initially for a period of fout 
years from 1968-69." 

L'According to the arrangements agreed to by Government, advance 
payment will be made to the extent of Rs. 1.5 crores in two instalments 
in each half year. The balance due under the arrangement is to be paid 
after the expenditure on river dredging and maintenance in each year has 
been certified by the Accountant General, Central. In respect d 1968-69, 
the Commissioners have received a sum of Rs. 1.5 crores. The balance 
due will be paid after the audit of expenditure which has been taken in 
hand by the Accountant General, Central. In respect of 1969-70 the first 
instalment of Rs. 75 lakhs as advance has <been paid and the second 
instalment is to be paid after the expenditure incurred in 1968-69 has been 
certified. The total amount so far received from Gwcrnment is thus 
Rs. 2.25 crores." 

2.6. The Committee observe that a Study Team of International 
Association of Ports and Ht~rbours which reviewed the dredging 
operations at Calcutta Port made the following comments :- 

"Of more immediacy, however, is the matter of the utilisation of 
Calcutta's existing dredging resources. In view of the critical 
nature of the draft restrictions in the Hooghly, we were most 
disturbed by the limited utilisation of Calcutta's existing dre,dg- 
ing capabilities." 

"The Team has examined detailed records of the number of hours 
that thc ten vessels dredging fleet has been operative. Within the dock 
system, we found that thc hours worked during the year 1965-66 totalled 
only 6,788. Com'p'ared with this, the total time available for dredging, 
after allowing for public holidays, Sundays and refit times, would ran!e 
from approximately 20,000 dredging hours on a single 8-hour shift bas~s  
to approxim~tely 60,000 hours if the dredgers worked around the clock. 
Therefore. it is clear that, at least within the Dock system, the existing 
dredgine fleet is working far below its capacity. Tn view of thc magnitude 
of the dredang problems in and around Calcutta, we simply cannot undcr- 
stand why dredgers are restricted to a one-shift per day operation. We 
urge that a programme be initiated immediately to reorganise and ratio- 
nalise the dredging ptential already available at this Port." 



2.7. The following table shows the traffic at Calcutta Port during the 
period 196667 to 1968-69:- 

(Tonnage b millions) (Rupees in lakhs) 

Revised Actual Revised Actual Revised Aawl 
estimate t m s g e  estimate income mimate expdt. 

of tonnage of income of expdt 

2.8. It has been further stated, "The trafiic handled by the Port of 
Calcutta has registered a progressive fall since 1964-65 when the Port 
handled 11.1 million tonncb, the peak figure, in the post-war years. This 
has accentuated the deficitary trend in the budget. The decline in traffio 
is attributable to several factors. One is the recession in trade, the effect 
01 which is more pronounced in the eastern region where there is a heavy 
concentration of engineering industries. The loss in foodgrain traffic 
takes the second place and is the direct result of gmd monsoons and the 
unproved crop position in the country. Another contributory factor is 
the decline in the oil tr& as a result of setting up of refineries which utilise 
local and importe,d crude thus contributing to a fall in import or' petroleum 
and allied products through this Port. Fourth in order comes the decline 
in the shipments of coal which has been priced out in foreign marketa 
on account of csmpetition from Australia, South Africa etc. The adverse 
effect of these factors on the traffic handled by the Port would have been 
neutralised and additional traffic built up, if the Haldia Dock with a 
refinery a d  other industries had come up earlier so that draft restrictions 
would not have stood in the way .ob bnk camers trading with the Port to 
carry larger shipments of iron ore as in Morrnugao and Visakhapatnam 
and of giant tankers entering the Port with crude as in Bombay, and con- 
tributing substantially to the Ports earnings. The draft at Haldia is now 
in the region d 32 ft. and it will eventwafly go up to 45 ft. on ~ 0 m p i e t i 0 ~  
of dredging. On the campletion of this Dock system, blRk c a w  in on, 
coal and ore will be diverted to Haldia from Calcutta as also phosphate 
813 L. s.-2. 



and salt. Improved and modern facilities available here would pave the 
way for a progressive growth of traffic and bring prosperity to  the Port." 

2.9. The Committee desired to know the steps proposed to be taken 
by Government to increase the vdume of trafiic in Calcutta Port. In  a 
written reply the Calcutta Port Trust have stated "The fall of traBic is 
most noticeable in foodgrains and petroleum under imports and coal and 
ore under exports. In case of foodgrains, the fall in traltic is due tu 
improved production jn the country. The drop in petroleum traffic is 
due to the setting of refineries in other parts of the country and increased 
pr~duct ion of local crude contributing to less import of processed oil. 
Exports of coal have fallen on account of the loss of foreign markets, and 
also fall in coastal traffic as coal intendcd for thc consump~ion 0:' rllc R d -  
ways in the south is increasingly moving by rail and industrics in ssuthern 
and western regions of the country are switching over to oil. In respect 
of orc, although adequate facilities exist at Calcutta for effecting shipments. 
allocation to this Port have becn cut dswn by Central authorities. It is 
within the power of Government to allocate a greatcr qu;intity of ore to 
this port as fall in traffic in this commodity accounts for neatly half a 
million tonnes." 

2.10. The Committee asked whether any action has becn taken to 
effect economy by the Port authorities. The witness stated during evidencs 
that they had effected economy to the extent ~f about 15-16 lahhs. B,!: 
unfortunately the establishment expenditure had gone up from Rs. 9 c r c x s  
in 1963-64 to Rs. 16 crores last year, due to  labour gctting Rs. 6 crores 
worth of additional concessiws during the last six years. The witness 
added that as a result of implementation of the recommendations of thr 
Central Wage Board there would be further commitment of Rs. 4 crores. 
The main difficulty was that while the income w ~ u l d  be ahout Rs. 23 
crores the liability towards labour and esta3lishmcnt would be of ihc 
o r d x  of Rs. 20 crores. This did not leave a large bnhnce to meet dredg- 
ing expenses, debt charges etc. The income had increased from the Ievcl 
o i  Rs. 17.7 crorcs in 1963-64 to Rs. 23.46 c m e s  in the present year 
because of raising of Port charges six times during these years. The wit- 
ness added that Calcutta was the highest charged Port in India. The 
traffic had fallen mainly because big ships did not come into Calcutta Port 
for want of draft. But the traffic in Calcutta had a tremendous advantage 
as the cargo had not t 3  be brought to sea covering a distance of 125 miles. 
The witness added that the user perhaps did not suffer on an overall view 
because if the Port did not impose these charges to meet the expenses, 
the importer or exporter would have to incur additional expenditure for 
g h , o  right upto the sea to  get his goods. The witness further stated 
that the Port charges at present were roughly Rs. 22 per tonne which were 
not high e s  compared to those in other international Ports. In  reply ta 



a q w t i o n  the witness stated that the volume of traffic in 1963-69 was 7.9 
~iirllion tonnes. 

2.11. In  a written reply the Calcutta Port Trust have stated that the 
balance standing lo the credit of a Revenue Reserve Fund as  o n  31st 
March, I970 was Rs. 39.04 lakhs. 

2.12. The Committee desircd to know whether wiill the decrease in 
the volume of traffic, the Port Trust have considered the question of 
making a proportionatc reduction in th.: estnblishmcnt and whether any 
incentive schcmc for retirement of slaff had been considered. In a written 
reply, the Port Trust h a w  stalcJ "A sctlcmc for the premature retiremmt 
of staff attached to thc Dock Labour Board Esidblishmcnt where there are 
pronounccd cxcesses, has becn approvcd by Government. So far  as the 
Port of Calcutta is conccrncd, excesses are not S J  pronounced and intru- 
duction of a scheme for rctire~nent of the marginal surplus personncl will 
only lead tu labour unrest. Fresh recruitment has bsen in abeyance idr 
the last thrce ycars. Apart from the normal wastages, it is anticipat-:d 
that the transfer of bulk traffic in ~ i l ,  orcs, foodgrain, coal and fcrtiliser to 
Halclia, the ageing labour force may be inclined to accept the introduction 
of such a scheme, particularly if the Dock scheme turns out aucccssful. 
It may bc pointed out that in Port industry. bulk of the txpenditure in-  
cnrrcd arc in thc nxturc of fivcd ch'arys and h ~ n c c  appi;*ciahl.: ccono!ny 
is not possible either by retrenchment of staff or slowing down cxpcndi- 
ture on other items when trnfic rccisters a fall." 

2.13. The Committee nrc concerned about the deteriorating financial 
position of the C~llc~~tta  Port. The Port suffered losses amounthg to 
Rs. 1.7 crores in 1965-66, Rs. 3.11 crores in 1966-67, Rs. 1 crore h 
1967-68 and Rs. 3.83 crores in 1968-69. As a result, the Port 1 as not 
been able to contribute to the Revenue Reserve Fund since 195748. 

2.14. The Port is faced with this position despite the fact that its 
charges are the highcst amongst the Ports in the country. The charges 
were increased six times since 1963-64. The gross receipts of the Port 
consequently increased from Rs. 17.71 crores in 1963-64 to Rs. 24.35 
crores in 1967-68, but the expenditure outstripped the receipts, since it 
increased from Rs. 17.19 crores to Rs. 25.35 m r e s  over the same period. 

2.15. In the Committee's assessment, this situation has arisen due to 
two inter-related factors. The Hooghly has b2en silting up over the years, 
necessitating progressively heavier expenditure on dredging. The dredging 
expenses have increased about ten-fold from Rr. 15 lakhs to Rs. 7.35 crores. 
With resMctions on the size of vessels navigating the Hooghly and on draft, 
the Port has progressively lost traffic, which is now being carried the world 
over in bulk carriers which require large drafts. How steeply the traffic 
ha9 plnduneted would be evident from the fact that it was 11 million tonnes 



in 1964-65, 9 million tomes in 1967-68 and 7.5 arlllloa tomes in 1968-69. 
According to the Port Trust the tra5c has gone back to tbe level that 
prevailed 20 years ago. What a long way the Port hPs to go would be 
clear from the estimate given to a Study Group of the Committee that the 
Port would need over 15 million tonnes of traffc, if it is to 'break evcn'. 
This calls for more than a doubling of the present level of trafflc. 

2.16. A first pre-requisite for rehabilitating the Port's position is to 
improve navigational conditions in the Hooghly and enable the Port to 
handle traffic coming in bulk carriers. From this point of view, the expedi- 
tions completion of the Farakka barrage, which will help to keep the 
Bhagirathi-Hooghly waterway well flushed and the Haldia Port, with b 
facilities for handling bulk traffic, is imperative. Steps in the following 
other directions are also called for- 

(1) The establishment expenses of the Port need to be very vigi- 
lantly watched, as they have eroded the margins hitherto 
available. This will call for a tight control on the size of the 
Establishment and payments like overtime allowances which, 
as later pointed out by the Committee, have increased, despite 
the fall in traffic. 

(2) Dredging expenses will also have to be closely watched. 
Though the completion of Farakka Project sbould reduce the 
quantum of dredging now being done in the Port area, it has to 
be borne in mind that there is a proposal to extend the juris- 
diction of the Port Trust upto the outfall of the Feeder Cnnal 
from Farakka barrage. This, coupled with the fact that 
Haldia will require maintenance dredging, might tend to push 
up the dredging bill. The expenditure on this account will 
have, therefore, to be str:ctly controlled and the Port should 
cxplore avenues for economies, through better maintenance, 
improved dredging techniques etc. It is of particular impor- 
tance that the existing dredging resources are put to optimum 
use. A Study Team of International Ports and Harbours had 
pointed out that the existing dredger fleet "is working far below 
its capacity" and that there is need to organise and rationalise 
the dredging potential already available in the Port. 

(3) There are certain areas of operations l i e  Port Rpilways, which 
now cause substantial losses. These should be streamlined 
and made to work more efficiently. 

(4) A close supervision has to be kept over the pra~cas of COW- 
truction at Ha!& so that it is completed not oaiy w c d b  to 
time schedule but also there k no snag in the earmhuc*n 
works. The Study Team of International Port6 and R m b ~  



bad drawn rtbentlon to the fed tllat We Chid Engineer in 
c h g e  of fhia ~ ~ l n m o t h  project keeps fa touch with comtn~c- 
tion progress by meam of a once a week trig to the site tram 
Calcutta." The Team pointed out that ''considering the 
mqphde and Importance of fhis project and the h c t  that it is 
alrcady two years behind schedule, we do not feel that this 
degree of mperois1on is adequate". The CbeCommiltee are cons- 
trained to note that such a glaring de6ciency was overlooked 
by tbe Port Trust and it had to be pointed out by a foreign 
Team. They trust that every effort will be made to catch up 
with the scbedule. 

Recurring losses in working of Port, C~rnrnissioner's Railwc1.v 

Audit Paragraph 
2.17. Thc Port railways incurred a loss of Rs. 1.60 crores, Rs. 1.89 

crores and Rs. 2.19 crores in the three years ending 1967-68. 
(Paragraph 5 of Audit Report 1966-67 and paragraph 4 of Audit 

Report 1967-68). 

2.18. The Committee desired to know the reasons for the losses and 
steps taken to eliminate them. The Chairman, Calcutta Port Trust stated 
that the Port Railway was very old, the port itself being 100 years old. 
There had not been much improvement of the railway tracks, rolling stock 
etc. In olden days it was very convenient to bring the sea-going vessel 
mar the railway-yard of the city so that they could load/unload easily but 
that practice no longer existed. It was easier now for many of the users 
to change to road traffic. The witness added that the Railway could not 
k completely dispensed with as the vessels were received all the 24 hours 
in a day and lorries and trucks were not always available. As the vessels 
were to bc cleared or loaded quickly, the Railway had to be maintained 
to some extent. Referring to a view that the Railway should be self- 
supporting the witness stated that it could have been so 20-25 years ago, 
but now it was difficult to say which particular section of the Port Trust 
must be self-supporting. They had to take an overall view. Since the 
Railway could not be dispensed with, it was proposed to rationalise the 
Present arrangement. For this purpose an officer from the Tndian Railways 
was entasted with the task of suggesting some kinds of improvements and. 
remedies in pursuance of the of late Shri P. C. Bhatta- 
charyya. The Officer had divided the Railway into four sections and had 
suggested closing down of the sector and disposal of about 700 old wmm% 
The witness added that it was possible that implementation 62 t b m  
Su!@estions might lead to some improvemmt. The wimess added that the 
quantum of the p ~ s e n t  lass m r d  disappear if tht  Rathag mard  a n d  



to give the Port additional terminal charges. The Railway had raised 
the supplementary charge on terminal charges but they were not passing 
on the proportionate benefit to the Port Trust. 

2.19. Explaining the position further the witness stated that the losses 
were mainly due to two factors. Firstly it was difficult for the Port to raise 
its Railway charges because this would result in tremendous pressure on 
lorries. Secondly, the Railway was old. The witness added that some 
re-arrangements were necessitated in keeping with the needs of the Docks 
and Berths. This would lead to considerable reduction in establishment 
expenses, but this aspect was connected with labour problcm os thc Kail\,ay 
staff was also port staff and it could not be shifted to any other W0i.k. 
Therefore, i~ was in the interest of Port Trust that the Railway continued 
to run. 

2.20. The Committee are dissatisfied with the working of the Port 
Railways. This section of the port's operations suffered a loss of Rs. 1.60 
crores in 1965-66, Rs. 1.89 crores in 1966-67, Rs. 2.19 crores in 1967-68 
and Rs. 1.25 crores in 1968-69. The railway line is very old and no 
improvement has apparently been made in tracks and rolling stocks for a 
long time. According to the Port Trust, sizeable traffic of Port Trust has 
been diverted to road transportation but the Railway cannot be dispensed 
with nor its charges be increased in order to avoid pressure on trucks. 
The Committee have been informed that a Railway enpert has made 
certain suggestions to improve the working of the Railways. The expert 
has advised the division of Railway in four sections. closing down of one 
section and disposal of about 700 old wagons. The Committee would 
like action to be expeditiously taken on these suggestions and the affected 
staff gainfully eniployed elsewhere. The Committee need hardly stress that if 
the Railway i s  to be continued by the Pnrt Trust it must be, as far as 
possible, self-nrpporting. The Committee hope that necessary steps would 
be taken hy the Port Trust to rationalise the present arrangements and 
modernise the Railway to the extent possible. 

2.21. The Committee were given to understand that the deficit of the 
Railway can, to a certain extent, be off-set if the Railways pay the Port 
Trust their full share of proportionate terminal charges levied hy them. 
The Committee desire that fhe queqtinn of payment of additional terminal 
:barges should be vigorously pufiued. 

Pilfernge of Tea 
Audit Paragraph 

2.22. On an average 8 to 13 per cent of wagons received bv the Port 
mthorities in good conditinn w r c  t q rn~e-cd  with in 1966-67 rind 1967-68. 

The estimated value of loss of tea pilfered in transit sheds, warehouse and 
wagons in those two years was Rs. 35.74 lakhs and Rs. 6.89 lakhs 



respectively. Uthough the quantum of loss showed reduction during 
1967-68, the actual loss during 1967-68 was still heavy. 

(Paragraph 8 of Audit Report 1966-67 & Paragraph 5 of Audit Report 
1967-68). 

2.23. The Committee asked how the pilferage took place. The Chairman, 
Calcutta Port Trust stated that goods wagons were, kept at the siding. Pil- 
ferers opened them and sealed them again. Very frequently there was a 
collusion between the railway staff and the pilferers. With the help of 
informers, the Port Trust had been able to recover stolen property from 
apparently respectable persons and prosecute some of them. The witness 
xldcd that although the value of goods pilfered was insignificant iron1 the 
tralHc point of view, it was a szrious matter. The witness added that 
bciore the hostilities with Pakistan in 1965, they had almost a cast iron 
systcm for transportation of tea. The Assam tea was brought over by 
s:camers right up to the warehouse by the river bank and nothing was 
pilfcml. With the closing of the river route, tea was transported by rail 
ct',. resulting in losses. Explaining the remedial measures taken to reduce 
thc loss. 111c wittlcss stated that a Committee with the representa!ivcs of 
Pulice. Railways, Port Trust and Tea Board had been set up to look into 
it.  The Committee had weekly sittings. The witness added that the 
difficulty was that the demand for tea in the country was increasin~ very 
i !  On the other hand export market was not responding tc, thst 
cxtcnt and it occasionally helped even the Tea Garden owner to pet a part 
of the cluantity that he was undcr obligation 'to export diverted to the 
Indian ni3rket. Somehow it was pilfered on the way to Port and then 
divcrtcd to Indian market. 

2.24. Asked whether any assessment hnd been made as to the quantity 
of tea pilfered from the custody of the Port Trust, the witness stated that 
the value of tea pilfered was large but the share of the Port in ma kin^ good 
the damage was not very large. According to a formula, the loss was 
sharcd by Railways and Port T m t  on mileage basis. The witness added 
that consignments of tea were being diverted from Calcutta to Kandla 
mainly on this ground that pilferage was not organised on that side. This 
was a serious matter for the Calcutta Port Trust who did not want this 
kind of diversion. Asked whether there was a general tendency to divert 
i t  lo Kandla, thz witness replied "not yet". 

2.25. In a written reply the Calcutta Port Trust have stated that the 
clunntity of tea pilfered during 1968-69 was 57,767 kilograms. the appr@.uli- 
mate cost being Rs. 5.78 Iakhs ( a t  the ratc of Rs. 10 Per Kg.). It h:lQ 

been stated that the east of junction where wagons are inter-changed with 
trunk Railway, is under the control of Watch and Ward. The wens 
containing tea are removed from this junction in convoys to the points of 



placement and invariably guarded by the Armed Pdice permael. This. 
has to some extcnt minimised the loss. 

2.26. The Committee are uahappy about the pil€errrgs of tea from 
the railway wagous received by the port authorities. The estimated value of 
tea pilfered was Rs. 35.74 ldrbs in 1966-67, Rs. 6.89 Lakhs In 1967-68 and 
Rs. 5.78 hkbs ia 196869. It has been reported that because of pilferape, 
tea consignments are geltiag diptrted from Catcutta to Kandla. Tbe Corn. 
mittee consider thl, to be fraugbt with grave rfsks, as this is b o d  further 
to decrease the port trafsc, Tbe Committee me cancerned that the pil- 
ferage are taking place in some cases doe to the railway staff colluding wifh 
tea interests who b d  it ram athadive to d h r t  these export codgnmeats 
to Indian merkets where they feteh a good price but resalt in loss of foreign 
exchange. The Committee note thM a departmental Committee consisting 
of representatives of hlk, Raidways, ?mt Tnrst and Tea Board have been 
set up to lodr into the matter. The Committee hope that this matter wB1 
be exeadrwd in ell its aspects ead constant vigilance d l  be maintained so 
as to mini& pilferage ef tea from caihvay wagons. 

Unclaimed Cargo 
Audit Paragraph 

2.27. The following unclaimed goods and goods which could not be 
connected to any consignee or vessel were lying undisposed in the Port 
(some of these goods were unloaded as early as in 1957-58) :- 
- -- 
Position as on No. of items Tota! 

tonnage -- ........ .... - . . . . . -  -- .-..... .- .-.. - . .- . - . - -. - . . -. . 

November 1966 . . . . . . I Roo 763 

November 1968 . . . . . . .  5664 944 -. -- - . . -- -. - - -- . -- -- -- - - .---- ---. 
(Paragraph 8 of Audit Report 1964-65, Paragraph 9 of Audit Report 

1965-66, Paragraph 13 of Audit Report 1966-67 and Paragraph 11 of 
Audit Report 1967-68). 

2.28. During evidence, the Chairman, Calcutta Port Trust stated that 
the quantum of unclaimed goods as compared to the total goods traffic 
(8-9 millinn tomes) was not much. Exphdng the reasons for accurnu- 
lation of unclaimed goods, the witness stated that the auctions had to be 
arranged in consultation with the Customs, because Custom duty had 
priority over the Port charges. Usually the representatives of the Customs 
wanted to ensure that nothing was sold unless the Customs charges were 
at least recovered. 

2.29. Tbe Coparittee note that there hns ban delay in dhqoml of un- 
~ e ~ r ~ p l y i u g h t h e e P s t o d y o f C l l l c l l # . P o r t T r m r t  TbeqsndY 
of mcb cargo was 762 tomes in November 1966, 500 tonaerr in October 



1967, osd 944 IU N o v m r  TLe d@o& of the ~ Q O  bas 
been staled to have Been dehysd due to Merence of o p h h  between the 
port Trust and customs authorities as to whether tk price of goods should 
cover the a toms  duty chargeable on the goods or not. The Committee 
desire that these matters should be quickly settled by the Port authorities 
and Customs, a d  necessary steps taken to dispose of the cargo, as delay 
in the diipsal of the cargo not Only resu#s in deterioration of goods but 
also bloclring of valuable accommodation in the Port area. 

Outstanding dues 
Audit Paregrspb 

2.30. The outstanding dues at the end of successive years were as 
follows :- 

(Rupees in lakhs) 
...... ... ... ".. ..----....----.---p--.-...- - -  

1963-64 . . . . . . . . . . . .  34'92 

1967-68 . . . . . .  - -- - 
134'17 - - -  - -  - - 

(Paragraph 6 of Audit Report 1%3-64, Paragraph 9 of Audit Repoit 
1964-65. Paragraph 7 of Audit Report 1965-66, Paragraph 11 of Audit 
Report 1966-67 and Paragraph 9 of Audit Report 1%7-68). 

2.31. Dues against rent and buildings on 31st March, 1969 were 
Rs. 29.79 lakhs including Rs. 12.77 lakhs for which suits had been filed. 
In a written reply the Calcutta Port Trust have stated that a suit for 
recovery of rent outstanding in respect of land and buildings is filed ody  
when there is no likelihood of the tenant concerned paying the amount 
involved without resorting to litigation. It is not, therefore, necessary in 
evcry case to file a suit. Moreover, the tenants keep as security with the 
Commissioners amount qua1 to six months' rent if the monthly rent is 
Rs. 500 or below and three months' rent if the monthly rent is above 
Rs. 500. In view of this practice, the Commissioners can afford to wait 
if dues are not paid in time and fall into three or four months' arrcars. 

2.32. The Calcutta Port Trust have indicated the latest position in 
regard to the outstanding dues as follows :- 

"(a) In respect of rent of land and buildings, the bills outstanding 
in November, 1969 totalled to Rs. 47.01 lakhs. Collections 
made had reduced the amount to Rs. 23.16 lakhs. 

(b) Ae rewds misc.&ms bilk, total amount- outstanding now 
is Rs, 10,7 l a b  &st Rs. 13.54 lakhs outstanding in' 
November, 1969. 



(c) The total amount of marine bills outstanding in November, 
1969 was Rs. 20.73 lakhs. This has now come down to 
Ks. 13.07 lakhs. 

Steps arc being taken to contact parties and collect other outstanding 
bills which do not run into large figures." 

2.33. During evidence, the Chairman, Calcutta Port Trust stated that 
the increase in the outstanding dues in respect of other items was not too 
much as compared to dues relating to rent of buildings and land. The 
reason for increase in outstanding was that the rent bills had increased to 
Rs. 3.10 crores from Rs. 1.20 crores. Usually 3 to 6 months' rent had 
to bc deposited by the lease holders as advance. While the outstanding 
rent at the end of 1967-68 ran into Rs. 36 lakhs there were deposits of the 
order of Rs. 23 lakhs. The witness stated that considering the increase 
in the rent bills and credits received from the parties, the picture of out- 
standing dues was not bad. 

2.31. The Committee desired to know the steps proposed to be taken 
to ensure that dues, especially from private parties and statutory bodies, 
do not accumulate in future. In a written reply, the Ministry have stated: 
"It is difficult lo avoid altogether the accumulation of dues. In all cases 
where service is to be rendered, a deposit is taken to cover the charges 
that a le  likely to bc raLcd. In spite of this safeguard, actuals excaed the 
estimated amount and parties do not clear the outstandings in time. As 
regards statutory bodies, the position is worse as they usuaIly follow 
elaborate procedures before sanctioning payment. However, the Port 
authorities do not think that in these cases pertaining to statutory bodies 
there is any likelihood of non-payment of Port dues." 

2.35. The Committee find that the outstanding dues of the Port T m t  
have been increasing from year to year. The outstanding dues which at 
the end of 1963-64 amounted to Rs. 34.92 lakhs have increased to 
Rs. 134.17 lakhs at the end of 1967-68. The Committee suggest that 
some positive mensnres should be taken to realise these dues especiallv 
frem the private parties and statutory bodies and to prevent their nccumu- 
lation in future, The Committee note that suits have been filed for due9 
against rent of land and buildings amounting to Rs. 12-77 lakhs against 
private psrtics. Tbe Committee desire that Port Trust sbould examine the 
question of taking some action agsinst other patties from whom dues arc 
long over-due. 



Expenditure on works in excess of sanctioned estimates 

Audit Paragraph : 
2.36. The expenditure incurred in excess of sanctioned estimates (and 

awaiting regularisation) from year to year is shown below :- 

March 1967 . . . . . .  Rs. 960 lakhs 

Nine of these works (where expenditure had exceeded the estimates) 
wrr r  estimated to cost morc than a crore of rupces and the excess in some 
of these works was as much as 58 per cent. 

(Paragraph 15 of Audit Report 1964-65, Paragraph 14 of Audit Report 
1965-66, Paragraph 18 of Audit Report 1966-67 & Paragraph 12 of Audit 
Rcport 1967-68). 

2.37. The Committee desired to be furnished with information on the 
following points:- 

(i) Whcther financial stock taking of big works (costing more than 
Rs. 50 lakhs) is not done (to correlate the physical progress 
of work with the progrcss sf expcnditurc and to assess whether 
the project would be complete within the original estimate). 

(ii) Difficulty in rcvising thc cstimatcs as and when cxccss was 
anticipated. 

(iii) H' financial stock taking is not carried out how the Port Trust 
decided that the project would be continued in s'pitr of ex- 
pcnditure excceding the estimatc and that such w ~ k s  are still 
economical. 

(iv) Latest position about rcgularising the exccss cxpenditure over 
the estimates:- 

2.38. The Ci~lcutta Port Trust have furnished the following information 
widturn :- ; ~, d- :.'. m, 

(a1 In respcct of all large projects, the expenditure incurred is 
compared against the provision in the estimate frsm time to 
time and the original estimntc is revised as soon as it is clear 
that the provision will bc exceeded even after taking into 
account the provision for contingencv. Where cqxnditure is 
likely to cxcced the amount pravided in the estimate by a 
small margin, the actual cxpenditure is rcportcd to the compe- 
tent authority for sanction as soon as the project is completed 
physically. 

In the cases of most of the works referred t3 in thc audit para. 
excess expenditure was due to devaluation of the rupee. In 



these cases, exercise of the type mentioned above to pt ex- 
cess expenditure sanctioned through a revised estimate, was 
not considered necessary. 

(b) There is no difficulty in getting an estimate revised when excess 
expenditure is anticipated. This adds to cletical work and 
should be avoided if excess stems from factors like devaluation 
or is small. 

(c) The financial stock-taking envisaged is being done. 
(d) On 47 Capital works, actual expenditure has exceeded the 

sanctioned amounts, the impact of devaluation of rupee 
amounts to Rs. 7.85 crores. On 11 Capital works the excess 
expenditure does not exceed Rs. 2,000 in any case. In 17, 
out of 47 cases, revised esfimates have been received. They 
are under scrutiny now. 

2.39. The Committee obsewe that expenditwe has been incurred on 
works substantially in excess of sanctioned estimates and that this excess 
expendiutre is awaiting regularisation. The excess expenditure rose from 
Rs. 128 lakbs in March, 1966 to Rs. 1137 la& in March, 1968. It has 
been stated by the Port Trust that in most of the cases the excess was due 
to devaluation of rupee. The Committee consider that, estimates of the 
various works involving foreign exchange should have been revised and due 
sanction of the competent anthorny for the revised estimates obtained. 
The Committee desire that in future the Port Trust should devise necessary 
checks to ensure that expenditure does not exceed sanctioned estimates 
without a revised estimate being prepared and approved. 

High incidence of overtime:- 

Audit Paragraph : 

2.40. The overtime paid to the employees of certain departments/ 
sections bore a high proportion to the salaries of these departmenh/sec- 
tions as shown below:- 
165-66 . . . . . . Ranged between 28 to 72 per c:lt 

1966-67 . . . . . . Renged between 26 to 66 per cent 

1967-68 . . . . . . Ranged crw+enagtoQpercent 

[Paragraph 6 of Audit Report 1965-66 Paragraph 10 of Audit 
Report 1966-67 & Paragraph 7 of Audit Report 1967-681 

2.41. Tn a written reply, the Calcutta Port Trust have stated : . - "The work done on overtime is generally sdpervised by a superior 
J officer. A brief idea of the work to be done on overtime is 



given before the staff are put on overtime. This helps the 
officer concerned to guage if overtime paid is commensurate 
with the volume of work done. In cases of outdoor staff who 
have to be booked on overtime, such a check is not possible 
nor is it necessary, the reason being that they do either stand-by 
duty or work if an emergency materialises. Sim'ilar is the 
case ,of certain staff like crane drivers etc. who received fixed 
overtime for extra hours of work. 

The position in other Ports in more or less the same but effective 
control is possible in Ports where the number of staff employ- 
ed, is small. In the prevailing atmosphere of labour unrest, 
payment of overtime frequently becomes unavoidable in the 
interest of the work." 

2.42. The Committee are concerned to find that, in spite of fall in 
trafic at Calcutta Port, the overtime allowances paid to the employees of 
certain departments continues to be on the high side. In 1967-68, the 
overtime ranged from 29 per cent to 64 per cent of the salaries of certain 
departments/sections. The Committee recognise that this impinges on the 
delicate problem of labour relations but would like the Port Trust to find 
out ways and means to minimise the expenditure on this account. 



111 
BOMBAY PORT TRUST 

Working Results 

Audit Paragraph 

3.1. The gross receipts, wsrkinp expenses and net earnings of the 
Bombay Port Trust for the five years ending 1967-68 were as follows: 
-- .. .. ...- ........ - -.. .................... 

Gross Torking Prnfit' Percentage 
rcceiprs espenses Loss of net 

rcturI: 011 
mean 
capitnl 

( In  crorcs of rupees) 
. . .  1963-64 . . .  1 5 . 9 8  14.6: 1 . 3 1  2.6 

1964-65 . . . . . .  J7.08 15.77 1'31 2.6 
1965-66 . . .  . . 20.35 16-76 3 . 5 9  6 . 6  
1966-67 . .  20.48 18.64 1 . b ~  4 ' 0  
1967-68 . 24.31 21.86 2 .45  7.2 -- - - -- -- -. 

3.2. The improved working results in 1965-66 were mainly due to 
tightening of demurrage rules and levy of 5 per cent additional surchxgc 
on all docks, bunders, dry dock and port charges with eflcct f r m  1st 
April, 1965. After 1965-66 the working results are showing n down\wd 
trend. 

3.3. Receipts from demurrage form a substantial portion (about 15 
to 20 per cent) of the total receipts from year t~ ycar as shown below: 

(Ks. in ;rxr .a)  
- .- - -. - .-... . . .  -... .-.. ...... . . .  .--.... .. .... 

1963-64 . . . . . . . . . . .  I .9.s 

- - - - - -- - . - -- -- - - - -- -- 
(Paragraph 1 and 2 of Audit Report 1963-64 to 1967-68) 

3.4. During evidence, the Committee enquired about the reasons for 
the fall in net earnings of the Bombay Port Trust in  relation to the mean 
mpital. The Chairman, Rsmbay Port Trust stated that if certain adjust- 
ments of income and ex'penditure were taken into account the working 
results would disclose a different picture. The Port Trust had adopted 



the commercial and management accounting system under which they were 
trying to determine the percentage of the operational surplus, to the capital 
employed. The  percentage of net earnings t o  the capital to employed would 
be 8 per cent in 1964-65, 7.7 per cent in 1966-67, 5.7 per cent in 1967-68 
and 10.20 per cent in  1968-69. 

3.5. The witness added that their ultimate aim was to  get a return of 
not less than 12 per cent on the capital employcd. From that point of 
v;cw the present return did not indicate any causc for alarm. The Com- 
mittee desired to  be furnished with a note indicating the system of 
calculating the working results on thc basis 3f commercial practice followed 
by the Port Trust. In  a written rcply thc Bombay Port Trust have stated: 

3.6. "The difference between the Government Auditors' and our conlpli- 
tations of the Return on the Menn Capital at Charge is mainly due to thr 
cwlusion by us of 'Interest and Miscellaneous' f r m  thc gross earnings 
and that of the annual contribution of Rs. 2 crorcs to the General Rescrve 
Fund for financing the 'projects covcrcd by thc IDA Crcdit, 'Contribution 
for Dcprcciation' and 'Intermcdialc Rencwalc and Replacements ;in8 
Spccial Rcpnirs' and 'Debt Charpcs'. The msdificd basis was ndopted by 
us. having regard to  the commcr5al pmcticc and in order to mnkc our 
w r k i n  results comparable tc, those nf other Ports, whcrc th: contrib~iti-ln? 
frnw Rcvenue for deprcciatisn ancl clcvelopmcnt werc not k i n f  mads on 
nr, apprccinble scale.'' 

3.7. Thc Port Trust hnvc furnished the following statement stating the 
M t i n  Cnpitnl nt Charge and the return thereon for the years 1963-64 to 
I Q67-68 :- 

T. Mcnn Capital at Chnrpe (Rr. lakhs) 
- , . .  . . .  . . . - - -- - . . .. . . - . .. . -. - - --- . - - . . . .. , . 

Yesr Toral Mean Mean Capi- Mean Capi- Mean Cap- 
Capital At tal ar in tnl as in ral as in 
Charpe Column (2) Column (2) Column (2) 
accord in^ ?c.rs espcn- Icsc espen- less expen- 

tn rhc A~idit ditiirr on 3ifnre on Pro- diture ref:- 
Rcpnrt works likc jcct Vorks in rrcc! l o  cn 

ilousing, the prncess Column (3) 
1-Tnspital of cornple- and ( 4 )  

etc. which tion h which 
are not ex- take time to  
pectcd to yield Revenuc 

yield revenue _ . -- ._ _ _  .... , -- -- 
I 2 3 4 5 

- . . . _ ___-I.-. - 

1963-64 . . . . . 4,976.01 4,941.03 4862.98 4,927'99 



11. Return on Mean Capital At Charge : 

Net e m -  Return on Mean Capiwl At Charge 
i n n  Ra. 
(lukhs) as shown as shown as shown as shown 

in Col- in Cph- in CoJu- in Colu- 
umn(2) mn (3) mn (4) mn (5) 

abovc above above above 

9 ;  0.' i u  0," /U ?:, or 
(a) Accor- 

ding to 
the Audit 
Report 

(b) Accor- 
dii g to 
B.P.T. 

Note ,-The difference between the Audit and our computations of the Return on 
Mean Capital at Charge is mainly due to the exclusion by us of "Interest and Mjscellaneous 
from the grots varnmgs and h a t  of the fixed annual contribution of Rs, 2 crorcs to  the 
General Reserve Vund for finanang the projects covered by the IDA Credit, "Contribution 
for Depreciation and" b.lntrrme~irite Ktnwalb a1.d Hcplacemcrm and Specla1 Repairs" 
(Since such conLributions were not made by other Major Ports) and "Debt Charges". 

3.8. In the above statement, the Mean Capital has been alternatively 
,shown after excluding expenditure on Works like Housing, Hospital, etc., 
which are not expected to yield revenue and excluding expenditure on 
Project Works in the process of completion and which take time to yield 

- .. . .. .- - - -. . . - 
*The  figure^ in brackets represent the working results after excluding demurrage 

fees from the receipts. 



revenue. The Revenue Account for 1968-69, compiled under the 
revised system of accounting, disclosed an operating surplus of Rri. 3.43 
crores. If this surplus is expressed as a percentage of the Capital Assets 
at original cost l e s  depreciation and Works-in-Progress (Rs. 33.63 crores), 
the return would be 10.2 per cent. If demurrage fees on general cargo 
are excluded from the Operating Income, there would be an operating 
deficit of Rs. 0.33 crore and the return would be nil or negative. 

3.9. The Bombay Port Trust have furnished a note to the Committee 
on thc Accounting system introduced by them. It has been stated: 

"An undertaking was given to the International Development Associa- 
tion in connection with the Project Agreement (for grant of a loan to 
Government for financing the foreign exchange expenditure invdved in 
thc Dock Expansion Scheme of the Bombay Port) that the Port's account- 
ing system would bc modernised so as to- 

(i) reflect financial results in accordance with generally accepted 
commercial accounting principles; and 

(ii) enable the costs of providing principal services and operations 
being determined, more readily and quickly, as a tool of 
management for 
(a)  the control of cxpenditure; 
(b )  the establishment of reasonable rates; and 
(c)  the adjustment of ratcs, from time to time, in accordance 

with significant csst changes. 
A firm of Chartered Accountants-M/s. Price Waterhouse, Pcat & 

Co.-was appointed as consultants to study our then existing eystem of 
accounting and to make recommendations for its modernisation. On 
receipt of thcir final report, in December, 1967, a small cell was created 
in the Chief Accountant's Department for irnplemcnting their recommenda- 
tions which wcrc accepted by the Board. The revised accounting system, 
which was introduced from 1st April, 1968, is generally in keeping with 
their recommendations. The work of revising the system was done in 
consultation with M/s. Price Waterhouse, Peat & Co., and thc Officer 
on Special Duty in thc Ministry of Transport, who represents the Comp- 
troller and Auditor General of India and has been generally co-ordinating 
the wnrk of revision at all the major Ports. The Rcvised Estimates, 
1968-69, and the Budget Estimates, 1969-70, were, compiled under the 
revised system. The Accounts of 1968-69 were also compjled on the 
revised basis. 

3.1 1 .  The salient features of the reviscd system are as detailed below: 
(i) The main heads and sub-heads of Accounts. for both inc9me 

and expenditure have been regrouped and re-classified on a 



functional or activity-hise basis so as to reflect correctly @e 
financial position in regard to each service or operation, The 
principal activities on which the Accounts and the Budget are 
now based are: 

(a) Cargo Handling and Storage, 
(b) Port and Dock Facilities for Shipping, including Pilotage, 

(c) Railway Earnings Workings, 

(d) Estate RentaWRentable Lands and Buildings; and 

(e) Management and General Administration. 
A scparatc account is also kept of the 'Finance and Miscellaneous 

Income' and 'Finance and Msicellaneous Expenditure' as thcy do 
not pertain to any particular activity or operation. With the 
revised classification, the finuncial position in regard to eacn 
principal activity and sub-activity is readily available. The revis- 
ed cldssification of all operating, maintenance and adn~in~m-ative 
expenditure is made in three parts denoting, respcctivcly, the 
'Budget Centre', the 'Type of Expenditure and the ' C o ~ t  
Centre' for which the expendrture is incurred. The allocation 
of expenditure to Cost Centres facilitates the cornpilaion of 
direct expenditure on each aciivity or sub-activity ,w operation 
and with the addition of appropriate overhead charges, the cost 
of carrying out the different operations can be easily arrived at 
for the pur'pose of reviewing the adequacy of the existing rates. 

(ii) In place of the cash basis of accounting under the old system, 
the accrual basis has becn adopted undcr thc reviscd system in 
respect of income and expenditure in order that a realistic 
appraisal of the financial rcsults of the Port's warking may be 
possible. 

(iii) The Budgeting and recordinS of expenditure is done accord- 
ing to mangerial responsibilities as also undcr various activi- 
ties. This facilitates the planning of ex'penditure and control 
of cost4 through analyds of variance. 

(iv) A system of Management Accounting has been introduced. 
Quarterly statements showing the results of each of the princi- 
pal activities and subactivities and other useful financial in- 
formatim are prepared and submittcd to the Chairman and 
the Board. For the purpose of comparison, the statements in- 
clude. 
(a)  the actual results bf the dor r~spond iq~  period in the 

previous financial year, and 
(b) the proportimate budget provisions. 



The variances of the actuals from the budget provisions are also 
indicated and, hence, it is possible to take timely and suitable 
action regarding our operations. 

(v) The defects regarding depreciation in the old system have been 
removed in the new system. Depreciation is now charged in 
the accounts (primarily on historical cost basis) with refer- 
ence to the cost and the estimated service life of each of the 
capital assets, excluding land, by the straightline method. 
Additional depreciation is also prmided, as appropriation 
from the surplus, on the basis of the current replacement costs 
of certain categories of assets, as approved by the Board. On 
the basis of the physical verification of assets carried out, de- 
tailed Capital Property Registers, in the form of sortable as- 
set cards, are being maintained. This facilitates the allocation 
of the total annual charge for depreciation to various Dpera- 
tions or sub-activities for which the asscts are used and, hence, 
propcr costing of services is possible. 

(vi) A rcvised form of Balance Shcet based 9n the principals 
generally followed by commercial undertakings for reporting 
their assets and liabilities has been adopted." 

3.12. "A Costing Cell has been established and cost statements are 
prepared and submitted quarterly to the Chairman and the Board for 
considcr Ing the question of rationalisation and revision of our rates. GOV- 
ernmenl havc recently agreed to create a 'post of Cost Accounts Officer 
(Ports) in the Ministry of Transport and to spare the services of an cx- 
perienced oficcr from the Cost Accountants Pool in the Ministry of Fin- 
ance fotf manning the ,post. The function of the Cost Accounts Officer 
(Ports) ,will be to give guidelines for detailed cost accounting work and 
generally to supcrvisc and co-ordinate the work done in that behalf at 
the various major Ports, including Bombay. 

The small Cell Created in the Chicf Accountant's Department has been 
continued for a further peri>d upto October, 1970 to carry out further 
refinements in the revised accounting system in collaboration with the 

'Officer on Special Duty, Accounting Cell, Ministry of Transport." 

3.13. The Committee drew attention to the fact that recebts from 
demurrage fbnned a substantial portisn of the income. The Chairman, 
Bombay Port Trust stated: "I have always been propounding at the Board 
-meetings that demurrape should not be taken as a normal source of income. 
AS a matter of fact, our policy is t n  de-congest our dock areas and to 



take action for expeditious clearance. The ideal should be lzo demur- 
rage at  all.. . . . .But what' happens is that when we w m e  up with a 
proposal for increasing the rates, the Trustees, representing the business 
interests, say that we must not completely ignore the demurrage revenue 
because some demurrage is always incidental to the dock operations and 
to that extent they try to reduce the rates. I think it is a very good idea. 
that dem'urrage should not be taken as a normal source of revenue and. 
that has been my attitude throughout in the Port Trust." 

3.14. The Committee asked about the basis on which demurrage was. 
being charged. In a written reply, the Bombay Port Trust have stated: 
"Demurrage fees at this Port are charged on the basis of the rate of 
wharfage applicable to the commodity in question. Prior to April 1964, 
demurrage fees were charged from the day following the Last Free Day of 
the vessel at half the rate of wharfage for every t w ~  days or part thereof 
upto thirty days from the General Landing Date of the vessel which brought 
the goods and thereafter at the full rate of wharfage for every two days 
or part thereof, on all goods exccpt cement and scrap or waste film. On 
the latter goods, the rate of demurrage fees was one full wharfage for every 
twc, days or part thereof right from the day following the Last Free Day 
of the vessel upto 30 days and thereafter at double that rate. In the case 
of iron and steel, the first demurrage fee (at the rate of half the wharfage) 
was for seven days instead of for two days, as these consignments required 
sorting according to marks and thereafter the rate was as for goods other 
than cement and scrap or wastc film. 

With effect from 16th April, 1964, thc perisd of 30 days from the 
General Landing Date of the vcsscl, referred to above, was reduced to 
16 days for all goods, but no change was made i n  the rates cithcr for the 
curtailed period or for the succeeding period. This measure and the suc- 
ceeding measures to tighten up the demurrage rules were undertaken in. 
order to bring pressure on importers to clear their goods promptly. 

With effect from 15th July, 1965, the rate of demurrage fees was. 
raised to the full rate of wharfage for every day f r ~ m  the date of expiry 
of the Last Free Day of the vessel, which brought the goods, on all goods 
except transhipment cargo and goods to be railed outside Greater Bombay. 
This meant an increase of 400 per cent for the first 16 days from the 
General Landing Date of the vessel and thereafter an increase of 100 per 
cent. In the case of transhipment cargo and all goods to be railed outside 
Greater Bombay, the old rates of demurrage were continued. The effect 
of the further tightening of the rules was apparent from the rise in the 
collection of demurrage fees from Rs. 2.17 crores in 1964-65 to Rs. 5.12 
crores in 1965-66." 
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'In order to prevent malpractices, with effect from 7th December, 1967, 
Zhe concession of the lower rate of demurrage fees on cargo to be sent 
out of Bombay by rail was made applicable only from the date/s of the 
requisition/s for the wagon,% and provided that the goods were to be 
despatched beyond a distance of 60 Km. The concessional rate of 
demurrage fees was also increased to one wharfage for every two days 
from the date of placing the requisitionls for wagon/s upto the date of 
loading instoad of at half wharfage for every two days u p t ~  16 days. The 
concession of the first demurrage fee of seven days instead of one day was 
continued in the case of iron and steel weighng singly upto 13 tonnes 
but the rate for that period was raised to one full wharfage. It was also 
decided to withdraw the concession allowed on transhipment cargo and 
goods to be dedp'atched by rail in the case of cement and scrap or waste 
film." 

3.15. The Committee asked whether it was not possible to fix tariff 
rates in Indian Ports on a uniform or more or Icss a uniform principle. 
In a written reply the Bombay Port Trust have stated: 

"The wharfage or shipping charges on export sugar, in August 1969, 
were as under: 

. . . . . .  Bornhay Rs, 2-50 a tonne 
. . . . . .  Calcutta Rs. 4.90 a tonne 

Madras . . .  Rs. 9.00 a tonne 

. . . . . . .  Cochin Rs. 5.50  a tonne 

Kandla . . . .  Rs. 3.95 a tonne 
. . . . . .  Mormugao R s  5 - 8 7  a tonne 

.- 

The tariffs in force at the various major ports are not uniform due 
to  the varying local conditions and patterns of traffic. At BornSay, we 
had previously been handicappkd in framing and reviewing rates by the 
fact that our accounting system was not on commercial lines and the costs 
of the principal activities and various sc.rvices were not readily available. 
Even then, we were framing new rates after taking into consideration all 
the costs involved, including depreciation and overheads, and taking into 
account the value of the service and the capacity of the traffic to bear the 
charges. For the purpose of reviewing rates, we were preparing ad hoc 
performma accounts by extracting the figures of income and ex'penditure 
from the published accounts. Under our revised bystem of accounting, 
;the classification of income and expenditure is related to activities o r  



functions. We have also established n Costing Cell and cost statements 
for the various unremunerative serviaes have been compiled and'submitQd 
periodically to the Trustees for consideration. 

"At Bombay, the basis for charging demurrage is wharfage. The free 
period in tk case of imports is 4 days following the General Landing Date 
and for exports, the free period varies from 7 to 10 days. There is no 
uniformity in the, major ports as regards either the method oE charging 
demurrage or the frec days allowed. In somc of the ports, specific rates 
on tonnage or unit basis have been provided for levying demurrage, while 
at other ports, it is le,vied as a proportion of the landing charges. The 
free days allowed vary from 2 to 7 days. It will be appreciated Lhat com- 
parison of the rates of demurrage obtaining at the various ports is, there- 
fore, not possible. The question of rationalising the system for charging 
demurrage at the various major ports has not been considcrcJ, but this 
may become possible with the modcrnisation of the accouuting systems .and 
the intrcxfuction of the casting procedures. It is felt that the basis obtain- 
ing at Bombay of linking demurrage directly to wharfage is the best and 
may be adopted uniformly at the other ports, since the intention is that 
demurrage should opcrate as a deterrent against tardy clearance of cargo." 

3.16. During evidence, the Chairman. Bombay Port Trust, referring to 
handling charges stated: "ln Bombay we have been trying to reduce them 
as far as possible. But as far as wages are concerned, they are inevitable. 
We will have now the Wage Boxd recommendations and we shall have to 
pay out more wages and allowances. But you may k interested to know 
one thing. Formerly we used to have over two thousand rates in aus sche- 
dule in Bombay. We, have rationalised these rates. We haw simplified 
them by bringing them down to 93 categories. While we did so we also 
took the opportunity of seeing that the revenue that we would get out of 
the new wharfage system would meet at least our direct handling cost. The 
direct handling cmt is Rs. 5 per ton for cargo at the Bombay Port!' 

3.17. The Secretary, Ministry of Transport and Shipping stated: "So 
far as the charges are concerned these are dealt with for each port sepa- 
rately. In the case of Calcutta enormous amount is spent-about 9 crores 
on dredging the river. Cost in Bombay is comparativdy much less--only 
a fraction of it. Then for instance, Calcutta has a huge surplus labour 
force. Every place has got its own pecularity. Thc w t  structun? varies 
and what the traffic can bear has to be borne in mind also." 

"Rationalisation has been on the same principle of Bombay, cutting 
down miscsllaneous itoms, bringing them under broad c'atcgonies. Then 
&here is a considerable amount of discussion in the Port Trust itself, with 



all thb ~ m m c i a l  and other interests, to arrive at reasonable rates b p @ g  
in view tho cost to the port and what the traffic can bear. There is cqpsi- 
4erable difference between charges on export cargo and import -49 at 
~alcutta-impn cargo rat& are very much higher. After all this is donc, 
it comes to the Ministry which scrutinises with the Finance, Mifistry and 
ultimately in important cases it is again vetted in the Secretaries C m i t t e e  
and then it is finalised. If we analyse exerything carefully, evolve some- 
thing, some broad range can be fixed within which the port charps vary; 
but I doubt, Sir, if we can have uniform charges, uniform demurrage rates 
and everything, because conditions vary so much from port to port. Take 
for instance Marmugao Port. Capital at charge has been only Pour to five 
crorcs. With the new project that we are taking up, it would increase its 
capacity and modernise the cargo handling facilities. The capital at charge 
will go up by 28 to 30 crores. So there will be very heavy depreciation 
charges to be met and these will be reflected in thc port charges. Of course 
there will be larger quantity of traffic handled. That will be a sort of cer- 
tain limit to the individual rates. Similarly Vizag will cost us 30 crores to 
develop. Of course it will handle 10 to 12 million tonnes of iron ore 
through that port. So these are the conditions varying in every port. NOW 
Calcutta has some sort of stable thing. Haldia is coming. We can prob- 
ably work out slabs within which it varies. But i t  will be a very difficult 
task to lay down uniform rates as qualities of different commodities handl- 
ed d i k r  very considerably." The witness agrecd that they would have a 
detailed study. '1 

3.18. The Committee referred to a number of cases reported in the 
Audit Reports of non-rewvery of rentals, rates, etc., at correct rates, non- 
revision of rent of land, rates of wharfage and rates of charges for other 
services rendered. The Committee asked whether it was not n m s a r y  to 
tap all resources of revenue to meet the growing expenditure and whether 
a review should not be undertaken of the present tariff structure in various 
departments. In a written reply, the Bombay Port Trust have stated: 

"We have been making an 'annual contribution of Rs. 2 crores from 
revenue to the General Reserve Fund for financing development works. This 
provision, which has been ma& since 1963-64, was possible because of the 
laqe surpluses we were able to d i s c .  On account of these surpluses and 
the prudence exercised by us of making adequate provision for depreciation 
of about Rs. 2 crores per amurn (including Rs. 40 lakhs for intermediate 
r a w d s  and replacements and special repairs, we were able to forti& 
our finances by accumulating substantial reserves. These aggregated to 
about Rs. 40.50 crores as on 31st March, 1968. Undcr the revised 
accounting system, the Renewals and Replacements Fund and the Pilotage 
&prer:iation Fund have been &solved with effect from 3lst March 1969 



and tbeir bdancss represent pan of the ammul&d provision for deprecia- 
tion. As on 31st March, 1969, our rewnue reserves amounted to about 
Rs. 27.50 crores and the Provision for Depreciation to about Ks. 16.28 
crores. However, due to the fall in receipts resulting from a decline in 
traffic and increase in ostablishment expenditure, brought about by the suc- 
cessive increases in the rates of dearness allowance, grant of interim relief 
and ather fringe benefits and the further substantial increase of about Rs. 1.5 
crores per annum in such expenditure that will result from the implementa- 
tion of the recommendations of the Wagc Baud for Port and Dock Workers 
in accordance with the decision of the Government, our financial position 
has been adversely affected. We are likely to have deficits during 1969-70 
and wo may not be able to make any transfer from revenue to the General 
Resem Fund for development works. Thc position, howe,ver, will be 
known definitely after the accounts for 1969-70 are closed some time in 
June/July, 1970. 

3.19. It m'ay be mentioned that we, have revised our Railway ratcs in 
two stages. The first stage approved in June, 1965, was sanctioned by the 
Railway Board in August, 1966, and brought into effect thereafter, the 
additional revenue involved being about Rs. 14 lakhs per annum. The 
second stage, involving the rationalisation of our rate structure on thc basis 
of the I.R.C.A. classification was sanctioned by the T ~ s t e e s  with effect 
from 1st April, 1968, but the same could not be imple.mentcd till Scptem- 
ber, 1968 for want of the Railway Board's sanction. The expected sddi- 
tional revenue was Rs. 45 lakhs per annum, but due to certain modifications 
effected by the Railway Board, the estimate was placed at about Rs. 39 
lakhs. As regards rents from lands and buildings, so far as leases are con- 
cerned, the Trustees have laid down certain palicies for charging enhanced 
rent on renewal. In regard to new plots, or where circumstances so war- 
rant, the market value is usually charged. fn regard to monthly tenancies 
and 15 monthly leases, the Trustes effected a revision with effect from 1st 
October, 1968, after careful consideration of all the factors involved. The 
increase in rent varies from 33 1/3 per cent to 75 per cent, depending on 
the user. The revision is subject to review after three years. 

3.20. We have kept the question of revising our Port fates constanly 
under review. Thc adoption of our simplified .and rationalised Dock 
Wharfage Rate Schedule, in which opportunity was taken to make the rates 
on dry cargo traffic generally economic, was sanctioned with effect from 1st 
April, 1969. The revision was expected to bring in an additional revenue 
of Rs. 1 more from wharfage, but this expectation has not been realised 
due to a fall in traffic. As st'ated earlier, we have been preparing quarterly 
Cost Statements of the ,un-remunerative services, most of which pertain t o  
shipping. It was reomtly proposed in connection with our Budget that the 



rate schedules pertaining to cranage, towage, berthiag and mooring at the 
m c k s  and Bunders, and dry docking should be revised so as to recoup the 
large deficit of about Rs. 2 crores incurred in respect of direct expenditure 
alone on these services. The Trustees, however, decided to raise an addi- 
tional revenuc of Rs. 1 crore by levying, as an ad interim measure, a sur- 
charge of 50 per cent from 1st April, 1970, on rates, charges, etc., payable 
by shipping. It was also agre~d that a review of the financial position 
would be made after the closure of thr: accounts for 1969-70 in June or 
July, 1970 to decide on a further increase in the rates of unremunerative 
service to shipping and to eliminate the uncovered anticipated deficit of 
Rs. 40 lakhs for 1970-71." 

3.21. The Committee find that according to the accounts as recast on 
the basis of the advice of consultants, the Bombay Port Trust had a net 
income of Rs. 6.13 crores in 1965-66, Rs. 4,48 crores in 1966-67 and 
Rs. 3.57 crores in 1967-68. These figures include income from demurrage 
derived by the Port Trust which was quite substantial. If this item, which 
should not strictly be considered a normal source of income, is excluded, 
the earnings would be Rs. 1.21 crores in 1965-66 and Rs. 0.55 lakhs in 
1966-67. For the year 1967-68, there would actually be n deficit of 
Rs. 95.29 lakhs. The revenue accounts for 1968-69 would similarly show 
an operating deficit of Rs. 0.33 crores if demurrage is excluded. As for 
1969-70, the Committee note that the Port Trust authorities themselves 
nnticipate a deficit, even after taking credit for demurrage. 

3.22. The foregoing data would show that there is substantial scope for 
improving the working results of the Port. This deterioration in the 
working results is partly a reflection of the fact that traffic at the port has 
been falling. The cargo handled at the port which increased from 14.73 
million tonnes in 1960-61 to 18.12 million tonnes in 1965-66 hfts since 
declined to 16.4 million tonnes in 1968-69. It is evident that a radical 
change is taking place in the compositkn of tratRc handled at the ?.Jrt 
(both imports and exports). The trends in this regard sbould be cltrsely 
studied and appropriate adjustments made in the facilities provided at the 
ports. 

3.23. In the context of the trends of trafRc at the port, it is obvious 
that it will have to take steps to rstionalise the expendihre on its pdncipal 
activities. The Port bas h t ched  over to the management system d 
accounting to enable it to assess the cost of each service or o~e rdon .  
This should help it to Identify the areas of opedons  which are at present 
.Pro* expensive and to take steps to economlse on the expendim 
incurred on these operatiom. The Committee would like the Costing Cell 
set Up in fhe Pad to  undertake an analvsis of the cost of some of 



major operations likc cargo handling and port and dock hGiIities, B q  
on their findioes, suitable meoaons b streamline these operations BoalQ 
#e taken. 

No less importaat is the need to overhaul the rate structure of the Port. 
The Committee have later in tb Report referred to a number of instances 
where the Port Authorise failed to revise rates in time and thereby In* 
revenue. The Costing Cell sbwld be given a phased prognrnmc to 
analyse tbe rate structure and formulate proposals for overhauling them. 

3.24. One point that the Coqdttee notice is that there is no uniformity 
in the shipping charges levied by the various Ports. In August, 1969, 
shipping charges per tonne on sugar exports for instance were Rs. 2.50 in 
Bombay, Hs. 4.90 in Calcutta, Rs. 9.00 in Madras, Rs. 5.50 in Cochin, 
Rs. 4.25 in Vishakhapatnam, Rs. 3.95 in Kandla and Rs. 5.87 in Mor- 
mugao. The rates of demurrage also differ from port to port. The Com- 
mittee recognisc that, in view of local conditions, an absolute io~llPom~ity 
is not possible. They feel, however, that the Ministry of Transport should 
make a study of the basis on which shipipng charges and demurrage are 
levled by the various major ports and take steps to rationalise them 
thereafter. 

3.25. The Committee also feel that other major ports should be asked 
to reorient theu system of accounting on the lines of the Bombay Port 
Trust. Apart from bringing about some ynifonnity, this would help the 
ports to identify the cost of their operations on a functional basis, facili- 
lating better management control. 

Working Results of Port Trust Railway. 

3.26. The working results of the Port Trust Railway according to the 
proforma accounts show a deficit of Rs. 46.61 lakhs during + p r  1965- 
66 as against Rs. 38.85 lakhs during the year 1964-65. In arriving at the 
above net deficit the Port Trust has taken into account certain adjustments 
which have no direct relevance to the working of the Railway hs indicated 
below : -1 

(Rs. in lakhs) - -- 4 

(I) Proportion of Dock wharfcge . . . . . ' . . , 12.69 

(2) Adjatm.~t to cover cost of railway revenue arising a t  of the diversion of 
oil traffic on the establishmcm of refineries in Bombay . ; . , II-OO 

(3) Proportion of ground rent derived from Rail-served plots . , . 2.28 - 
TOTAI. , , 25'97 



3.27. These adjustments do, not represent real or actual earning of the; 
Pat Trust ~ d w a y .  The akual deficit after omitting the above adjustments 
works out to Rs. 72.58 hkhs during the year 1965-66 as against Rs. 63  
lakhs during the year 1964-65. The incre,ased rates of Railway charges on 
freight, wharfage, siding chargcs ctc. sanctioned by the Trust in June, 1965 
have becn brought into effcct from 1st October, 1966, Thc Port authori- 
ties have estimated that these measures would bring in an additional revenue 
of Rs. 14 lakhs per annum. 

(Paragraph 7 of Audit Report, 1965-66) 
3.28. Rcrerring to the adjustment<: takcn into accour~t in computing tnc 

railway accounts, the Chairman, Bombay Port Trust stated during evidence 
that: "We have taken credit for 5 r t r  cent of wharfapc because, after all, 
our Railway is also contributing to the quick clearance of both imports and 
exports. We also take credit for 5 per cent of the rent earned from the 
plots in our Estate which are rail served, and wc take credit for the Rs. 
11 lakhs of rupees of oil revcnuc because of the diversion after the setting 
up of the rcherics. The Board cm!idered this matter and they felt t h ~ t  
it would be legitimate to take this into account, because the Railways do 
contribute t 3  the traffic, the earpin: of the rents efc. We are aw'rrc 
that our Railway has been a losing proposition; and we are not very happy 
as a matter of fact, for some years about this position. We have taken 
steps to increase our revenue. For instance in 1965, we increased our 
railway ratcs by about 20 per cent, v hich brought us an annual increased 
revenue of Rs. 14 lakhs from the Railways. In 1968, we adopted the 
IRCA Tariff under which we have clasified various commodities. For- 
m ~ l y  our railway rates had not taken into acwunt such classification of 
wmmodities. h e  to that revision, we would get Rs. 4 0  lakbs extra 
revenue." 

3.29. The witness added that "on the expenditure side, the amount 
has been increasing because of wage awards. From time to time interim 
relief has been given and also increased D.A. One thing I can say is 
that overtime can be strictly controlled. But, unfortunately, when we did 
this once we had strikes. The trouble is that when we have strikes, they 
may last foa &ve, six or sewn days, and we lose our income. It is not 
worthwhile doing that. Overtime is an element in the expenditure which 
OW feels caa really be curtailed but unfortunately it has not been possible 
for us to do so. I bave now appointed a Committee which went into the 
question of how we caa redwe the expendim.  They have suggested 

ways of rducing the expenditure by about Rs. 10 lakhs. But there again 
the question of labour unrest may c o w  in. So, we are doing all that 
can reasonably do witbut  creating labour unrest or loss of working days 
in the port. But, still our railway it continues to be a deficit concern." 
The defiicit in 196667 was Rs. 60.34 lakhs and Rs. 68.64 lakhs in 1968- 
69. In a statement furnished by the Bombay Port Trust it has been stated 



-that excluding the adjustments on income' side regard to loss of ,asttma- 
ted revenue of Rs. 11 lakhs due to diversion of oil t r d c  on the estab- 
lishment of refineries and credit of 5 per cent of Docks wharfage and 5 
per cent of revenue derived from rail-served plots the deficit, worked to 
Rs. 72.58 lakhs in 1965-66, Rs. 85.79 lakhs in 1966-67 and Rs. 95.09 
lakhs in 1967-68 and Rs. 91.53 lakhs in 1968-69. 

3.30. The Committee asked whether it had been examined whether 
the expenditure on staff could be reduced. The witness stated: "The 
Committee of Officers consisting of the Railway Manager, Chief Engineer 
and Chief Accountant have suggested some ways by which we can per- 
haps reduce the staff here and there. But the question always is one of 
implementation. When we reduce this expenditure and have stoppage of 
work we lose our revenue also. Our deficit increases further. That is 
my difficulty. The witness a g e d  that "if there is an ascertained surplus 
of labour and that surplus is being camed on, it could be reduced by 
voluntary retrenchment and avoidance of Government recruitment. If 
there is agreement on that with labour I think we can do that. But we 
will have to take the labour into confidence. If we do that unilaterally 
there will be trouble. They should not feel that they are exploited. We 
are taking them into confidence. We do resort to voluntary retirement. 
Wherever possible we do not fill up the vacancies after retirement. Un- 
fortunately my hands are tide regarding overtime. I do feel frustrated that 
it cannot be reduced. But still I do continue to attempt it wherever 
possible with some success." The witness added: "The man who is to 
come in the next shift sometimes remains absent. The whole gang will 
not work there unless that post is filled. Therefore, if the man from the 
earlier shift comes to the second shift he gets the overtime." 

3.31. In a'written reply the Bombay Port Trust have stated as 
follows : 

"We have been fully alive to the need for reducing the establish- 
ment charges and simultaneously improving the efficiency of 
the Port Railway with a view to reducing the existing gap 
between its income and expenditure. The result of the steps, 
which are proposed to be taken to reduce the establishment 
charges, will, however, depend on the extent to which it is 
possible to enlist cooperation of the various staff Unions con- 
cerned. They do not seem, at present, disposed to agree to our 
reasonable proposals. The measures we have in mind to re- 
duce the establishment charges are as under: 

(a) Abolishing different categories of staff and introducing two 
or three unified categories in Class TV establishment to 
avoid wastage of labour and payment of unnecessary 



wages for idle working arising from the practice resorted 
to by the staff to work according to the duties a l l o t t d  
to each category. 

(b) Posting of staff to be done at two or three specified points 
instead of the present method of posting at different 
stations, which also leads to wastage of man-power. 

(c) Providing leave reserves according to the category instead 
of providing them in the lowest category as at present. 
This would also enable full utilisation of the leave 
reserves and save infructuous expenditure. 

(d) Introducing stricter control on overtime working by per- 
mitting it for essential work with a view to minimising ex- 
penditure on this account. 

(e) Am:dgamating stations to manage the work economically 
with reduced strength of staff. 

(f) Stabling diesel locomotives at stations to avoid wasteful 
running of engines and unnecessary utilisation of loco 

staff. 

(g) Closing down of the Bombay Port Trust wagon repair 
shop cstnblishment and transferring part of the work to 
the Central Itnilway. This will incidentally releasc a 
certain amount of capital. 

(h) Bringing about a reduction in the Railway Engineering 
staff cstablishment by removal of unused and unproduc- 
tive railway tracks. 

In addition to the above steps, which are proposed to be taken to 
bring about a reduction in establishment charges, the following further 
measures have also been recommended : 

(i) Abolishing cabins and introducing movement of trains under 
pilot system. 

(ii) Maintaing minimum number of railway tracks in the docks and 
developing the Sewree Goods Terminal. 

(iii) Discontinuing private siding facility and introducing dealings at  
nominated siding or at the general siding. 

(iv) Undertaking a detailed survey of the railway tracks and doing 
away with such ttacks as are unpmductive or scarcely used. 



3.32. l he Consulting Engineers have submitted a Master Plan for the 
development of the Port. The Trustees, vide T.R. No. 856 of 1969, accep 
tell these recomniendations, which lay down that there should be imme- 
diate partial elimination of the railway tracks in the Docks, the construc- 
tion of a link road between the Docks and Sewri and the development of a 
Goods Terminal at Grain Depot. In  the second phase, only one railway 
line connecting the Docks with the Sewri Goods Terminal should be rerain- 
ed, if so required by the Indian Navy. If not so required by the Indian 
Navy, only one railway line connecting the Alexandra Dock with Carnac 
Bunder Goods Depot across P. D'Mello Road should be retained. 

Our Railway Department, while forwarding its remarks on these r e  
commendations, had brought out how adversely the recommendations 
would affect the Department and had suggested the following alternative 
courses of action; 

(1) To review the decision arrived at under TOR. No. 856 of 1969. 
( 2 )  To go ahead with the proposal, as approved by the Trustces 

and accept a definite financial setback and recurring future de- 
ficits. 

(3) To  divest ourselves of the responsibility of the ownership or 
operation of the Port Railway and request the Railway Minis- 
try to take over, or to dismantle all thc railway lincs in and 
around the Port areu and lease suitable land to the north of 
Wadala to the Railway Board for construction and operation 
of a third Goods Tcrminal. 

3.33. The Trustees, after considering thc above sugpcstions, appointed 
a Sub-Committee (including the General Managers of thc Central and 
Western Railways) to re-examine thc question thoroughly and to make re- 
commendations, vidc T.R. No. 131 3 of 1969. The report of the Sub- 
Committee is awaited." 

3.34. Referring to the question of settlement of terminal charges, the 
witness stated: "We have represented to the Railways. Actually, the agree- 
ment with them was only upto 31st March 1966 and from 1st April 1967 we 
told them that for t h ~  whole terminal5 we would require 1 0 0  per ccnt 
increase as the cost of handling the Railway wagons in the port had doub- 
led. Tf we get that then I think to a large extcnt our deficit would be 
wipcd out. . . .from the Railways. On an average the extra terminal 
revenue will be about Rs. 50 lakhs. . . .If we get that then the sum of 
Rs. 50 lakhs will be an extra income, which will wipe out our Railway 
losses." 

3.35. Asked whether the matter had been taken up at the Ministry's 
level, the Secretary, Department of Shipping and Transport stated : "We 
are  taking up the matter with the Railways over the terminal charges. The 
West position is that they have promised to do something. A reply is 



under issue. h e  sahe  is the case with Calcutta. Whatever agreement 
is acceptable wiU be from 1966. We are continuously reminding them. 
But the railways have been sitting on it for over three years in spite of con- 
tinuous remieders." 

3.36. The Committee desired to know whether the Port Trust had 
cxamined the question of becoming a Member of Wagon Pool in order to 
augment the revenue of Port Railways. In a written reply, the Bombay 
Port Trust have stated as follows: 

"The principal features of the arrangements entered into by the 
Calcutta Port Commissioners are as under: 

achieve better wagon turn-round time by introducing flexi- 
bility in operation by reducing movements within the 
port area and for facilitating the transfer of stock from 
one Railway to another as required, thc Commissioners 
agrecd to join the B.G. Wagon Pool even though there 
were some disadvantages to the Calcutta Port Commis- 
sioners' Railway. 

Since thc C.P.C. Railway did not contribute any wagon to 
the Pool, a theoretical ownership was fixed, which is 
wprescnted by zero balance figure. If the holding of 
wagons is more than the zcro balance of that particular day, 
a dcbit is created upon which payment of hire charge 
by C.P.C. Railway is effected. If the holding of wagons 
is less, a credit is crcated upon which the Calcutta Port 
Commissioners is due to receive hire charge." 

3.37. The following free-time is afforded to the C.P.C. Railway: 
(2) 12 hours as junction allowance on each wagon interchanged 

with the C.P.C. 
(b) 48 hours on each wagon rcaching thc Port loadcd and empty 

which is not loaded in both directions plus an additional 24 
hours on wagons loaded in both directions. 

Zero Balance is calculated at midnight at the end of thc interchange trans- 
action for the datc on the basis of the following formula: 

Inward load . x 2 ' 5  

Inward empty; x 1 . 5  

Outward load x I 
n: represents the zero balance from the date of the transaction. 

The principal advantages have been as under: 

(1) The wagons can be indiscriminately back loaded. 



(2) Contrary to the view of the Trunk Railways that the C.P.C. 
Railway should pass on to the three Railways, aU demurrage 
received by them in excess of hire paid and no hire charge 
credit should be granted to the Commissioners, the Railway 
Board had accepted the principle that the C.P.C. should retain 
the entire amount of demurrage collected by them and 
would also be eligible for credit. 

(With the recent increase in the rate of hire charge from Rs. 2.50 
to Rs. 7 for a 4-wheeler, the benefit derived so far from this 
arrangement has diminished). 

The main disadvantages have been as under :- 
No exemption of hire charge is give on- 

(i) Trains put back due to Railways failing to clear the train before 
midnight from C.P.C. Railway junctions, since all goods 
wapons arc considcrcd to b.: interchanged on arrival at, and 
deprturc from, C.P.C. junctions. 

(ii) Wagons misdespatched to C.P.C. Railway. 
(iii) Inward loads received against restrictions or in excess of limita- 

tions imposed. 
(iv) Empties received without indent or in excess of demand except- 

ing tank wagons. 
(v) Inward unconnected wagoiis. 
(vi) During monsoon season (1st June to 31st October) empties de- 

tained for Damage by Wet examination and repair. 
1 

, (vii) Wagons received in damagcd condition or damaged after arrival 
and detained for repairs at Sick Line jointly controllcd by 
C.P.C. Riiilway, Eastern Railway and South-East Railway. 

(viii) Outward loaded w a p n s  with oversize consignments awaiting 
clearance by Railways. - 

Tile C.P.C. Railway is liable for hire for the period occasioned by 
events beyond thcir control, viz., Acts of God, Strikes, Riots, etc " 

3.38."Thc dcsirability of the Bonlbay Port Trust Railway joining the 
Wagon Pool was suggested by the then G.I.P. Railway in May, 1945. The 
salient featurcs of the arrclngements under which the Rombay Port Trust 
Railway would b: brought into the Wagon Pool were that the hire charpe 
per wagon day would be reduced from Rs. 4.8 as. to Rs, 2.8 as per wagon- 
day if the average detention exceeded 36 hours for one-way traffic and 
48 hours for two-way traffic, as against the frce period of 48 hours then 
in force. The B.P.T. Railway was not required to contribute any wagons 
to the Pool. The sole object of this arrangement was to encourage the q u k k  
turn-round of wagons. This arrangement was agreed to by the Chairman? 



subject to Pn hcrease in the free hours for two-way wagons to 54 
haul*. The Oemal Manager of the G.I.P. Reilway, wbije agreeing to 
the increase in the free period to 54 hours, stated that it was not consi- 
dcrcd neccfsttry to bring dlr: B.P.'T. Railway into the Wagon 1'001 fm the 
reason that the wagons brought to Wadala for interchange by the B.B, 
and C.1. Railways were also taken on the G.1.p. Railway account and 
the later bore the entire credit for both railways. This arransement wau 
approved by the Trustecs under T.R. No. 366 of 1946 (the free periods 
were reduced to 32 and 50 hours in 1962, vide T.R. No. 865 of 1962!." 

'"The question of the Port Trdst retaining the demurrage was  raise.^ 
by the then Chairman with the Railway Board in May, 1951, and afte: 
discussion, th:: Chairman proposed thal, alter adjustments had been made 
for net hire debits and hire credits, the foreign demurrage collected should 
bc shared by the Port Trust and thc Ccntral Railway on u 5030 basis. It 
irppcars that although Shri Vasist of the Railway Board had verbally 
agrc~J  to this distribution, it was afterwards turned down. 'l'he matter 
was brought before the Trustees, vide T.R. No. 432 of 1952, and it was 
dilcidcd that the Railway board should be officially approached for a d i w  
slon of thc foreign demurrage collected on the basis proposed by thc 
Chairrliac. However, the matter could not be purused to a successfcl 
cLl.~clusion." 

"'l'ltc salient fcaturcs of our arrangements with the Trunk K a j l w y s  
for interchange of wagons are as under: 

(a) 32 hours and 50 hours of free time for one and two ~ 3 y  

wagons, respectively. 
(b) Payment of hire charges at the rate of Rs. 2.50 for w r y  

4-wheeler wagon for every 24 hours. 
(c) Excli~ption in respect of detention for various reasons l i b  

strikes, misdespatch of wagons, special stock, etc. 
(d) Foreign demurrage to be credited to the Trunk Railways' 

rcve~lue." 
'.In the ]ig]lt of previous experience regarding our efforts to obtain 

cocessional terms regarding the interchange of wagons, it is d o ~ b t f d  
whether we would be allowed. bv thc Railway Board. the same free t h '  
and the concession of retaining the entire foreign demurnape charges. as 
obtaining at Calcutta, while our present hire rate would prnhablv he 
raised to Rs. 7 or more. In the circumstances, it does not seem worth- 
while to take up the issue again with the Railway Board." 

3.39. In a note furnished to the Committw, the Bombay Port Trust 
h:ive stated the position regarding diversion of traffic from B.P.T. 
to road as follows: 

"Details of traffic dive&d to road are not readily available. There 
is, however, no doubt that certain traffic is in fact being diverted from our 
813 LS-3 . . 



Railway lo road. Inward cotton and outward petrol, oils and lubri- 
cants, in small containers, are the two main commodities, the traffic in 
which on our Railway has been affected as a result of diversion. Most 
of the incoming cotton to Bombay area used to be received at  B.P.T. 
Depot. 

Inward Cotton. 
According to the representative period of three years from September 

to August, the traffic to  Bombay in terms of cotton bales received by rail 
and road is as follows: 

- -  

Year T'reffic to Bombay 
(Srptembcr to (by ba!es) 

August) L- - 
Rail Road 

---- ---- - 
1965-66 . . . . . . .  5 17057 302705 
1966-6; , . , . .  . . . . .  353217 663024 
1967-68 . . .  373231 855147 . . . . . .  .. .. .-_ ........... _ ....... 

It will thus bc seen that substantial cotton traffic has been diverted to 
road. The same trend continues. The, Trunk Railways are making some 
special efforts to attract this traffic, back to rail by offering them specid 
rate$. quick transit service, etc. The results will have to bc watched. 
Outward P.O.L. Traffic. 

This tram: has been continuously on the decline. The decline is attrj- 
butable to several factors like establishment of refineries in different 
parts of the country, rationalisation of supply, shortage of tin-plates for 
making small containers and so on. Marketing studies undertaken by the 
Trunk Railways indicate that about ten wagon-loads are diverted from our 
Railway to road ewry day. 

In addition to the above commodities, the traffic in short distance indus- 
trial raw materials has been diverted to road to the extent of about five 
wagons a day. 

In short, the total diversion of traffic from our Railway to road is rough- 
ly as under: ____ . _  _ _ _ _ . _ 4 _ _ _ _ _ _ . _ _  . - .. -- 

L L , .  Co.xmod;ty Anproxi- 
No. ma'e No. 01- wacons 

a day 
........ _- _..- --.- .. - 

1 rncomc cotton , . , , , , . , , . r5!16 
z Otqoing P.  0. L. . , , . . , . . l o / r z  

. . . .  ? Outgt,'nq short &snr.ct industriid raw material 718 
4 0 I .S  I nq n i:' I v ~ c , ) ~ ;  3 ~ 3 0  I ike ru'lber ryres,soap,sm~ll m~+chinery, ctc,,and includ;ngsundtygoods . . .  . . r3!14 

TOTAL . . 45/50 
--. - 7 -  ---- ---.- -- 



~ s k e d  about the condition of the rolling stock, the Chairman, Bombi~y 
port Trust stated: "Some of thc wagons arc not in good repairable condition. 
W e  are converting some of them to Rail flats. Some others we are converting 
lor fertiliser handling. For such wagons which are drawn along side the 
ships, we have got opening on the four sides so that labour can fill up 
bags with discharged fertiliser very easily. There are, some wagons-in 
good repairs-we use them for taking cargo from the dock area to the 
buffer site-Haji Bunder." 

3.40. The Bombay Port Trust have furnished the following information 
about the state of wagons: 

"Thr book balance of B.P.T. wagons is 628. 184 wagons, however, are 
not in use and are beyond economic repairs. The effective wagon stock 
, r  444, consisting of 396 open and 48 covered wagons, vide the details 
given below: 

-. - - . . - - - -- . .---- --- 
W'apons 

P - ----. - 
Open Covcr~d 

'C' Class . . . . B 

With the decrease of iron ore and manganese ore export from this Port 
lor  which B.P.T. wagons are primarily utilised, the existing effective wagon 
s t ~ k  of 444 wagons is considered to be more than sufficient. Conversion 
of some of the existing unserviceable wagons, for transportation of con- 
tainers and some for use as rail hoppers for the direct discharge of bulk 
futilisers and disposal of the other remaining wagons, is under our active 
consideration." 

"As regards the old unserviceable wagons, which Bre not required for 
conversion into flats or hoppers, these can only be disposed of in stages 
since it has been out practice to remove and retain serviceable plates and 
" h r  valuable parts an only 20-30 wagons can be handled at a time for 



thc purpose in a siding near the wagon repair shop. We had sold 58 
wagons in 1967-68 and 9 wagons in 1968-69, the total sale proceeds being 
Rs. 92,884. A furthcr lot of wagons is being disposed of during 1969-70." 

3.41. Referring to the recommendations of National Port and Harbour 
Study team, the witness stated: "One thing they suggested with which 1 \vaa 
more or less in agreement and I have asked my people to examine it further 
to coordinate repairs to the rolling stock of the Port Railway with the Trul:!, 
Railway. I t  is a very good suggestion. If possible, some coordination can 
be brought about. There may be lcsser cost of repairs on our equipment 
and Railway wagons. That is what thcy have sugpsted coordination bet- 
ween Port Trust Railways and the Trunk Railwrlys, lnstcad of havinp 
separate workshop which we have, we join together and have coordinated 
facilities. It may be cheapcr. It is a suggestion made by thc team to 
which you are referring. They have suggcstcd rimy other things. Tnc 
major Port C.ommission is going into all that. It has also exmined w1:t.- 
ther, for instance, the Port should have railways of their own or whethcr 
the trunk railways should operate." Asked whether any Railway experts 
wcrc associated with the Con~mission, the witness stated that they Imri 
taken evidence of Railway experts. Asked whcther it was possiblc to form 
a technical sub-Committee of the Commission to go into this question, the 
Secretary, Ministry of Transport and Shipping stated: "It is a good SUE- 
gestion. We will do that." 

3.42. The Committee are concerned about the increasing lnsses sustain- 
ed by the Bombay Port Trust Railway. If certain notion~l credits taken 
in the accounts by the Port Trust on account of oil traffic, dock wherfugc 
and revenue derived from railway-served plots are excluded. thc deficit in 
the working of the Railway works out to Rs. 72.58 lakhs in 1965-66, 
Rs. 85.79 lakhs in 1966-67, Rs. 95.09 lakhs in 1957-68 and Rs. 91.53 
lakhs in 1968-69. 

3.43, The Committee note that the Port Trust are themselves not very 
happy about the working of their Railways and propose to take certain 
measures to reduce establishment charges and also improve the etlicicnc!. 
of the Port Railway with a view to reducing the deficits. But the success 
of these effcrts will be conditioned by the extent to which the Port autho- 
rities are able to e n l i  the co-operation of various Rtaff unions. The Coma 
mittee would like the Port Trust to enter into a dialogue with tbc unions 
for this purpose, so that the Port Railwavs could be made to work morr 
efficiently. 

3.44. Tbe Committee note that tbe MListrg of Transport and ShippinP 
b e  taken up the westion of settlement of terminal charges payable by thc 



 inky of Naihvays to the Port Trusts, It has been stated that the reall- 
sation of these extra terminal charges from the Railways would subs- 
titntitllly offset the losses of Port Tnrst Railway. The Committee wonld 
like the question of terminal charges payable to the Port Trust Railway 
should be vigorously pursued with the Minishy of Railways. 

3.45. The Committee find from the data furnished to them that there 
has been a considerable diversion of traffic from the Port Railways to road 
ill the recent years. Approximately 45 to 50 wagon loads have been 
diverted from railway to road every day. The entitre question of scope of 
operations of the Port Railways is stated to be under examination by a 
SdKommittee, with which the representatives of the Indian Railways have 
been associated. The Committee would like to be informed of the Sub- 
Conunittee's findings and the action taken to implement its suggestions. 

3.46. The Committee have been given to understand that the Major 
Ports Commission if also examining whether the Ports should have Railway 
of their own or whether they should be operated as part of the Trunk 
Railways. The Committee would like to be apprised of the findings of the 
Commission in this regard as also the action taken thereon. 

O~risrarriing Dues: 

Audit Paragraph 
3.47. Miscelhncous dues outstanding on 31st October 1968 arc shown 

bcinw:- 

(Rupees in lekhs) 

Item Amount Amourh? Amount Remarks 
outstand- ou~srand- outstand- 
ingns on ingfor ing nn 
3rat more than 31st Oc- 
March 3 vrs tober, 1968 

( A t  of 
col. 2) 

h c k  Bills . , . 67 .31  L % 10.05 Rs. 3.67 lakhs dm from 
Government Depcrd- 
mentR and undertakings. 



(Rupees in lakhs) - 
Item Amount Amount Amount Runarks 

outstand- outstand- oatstand- 
ing as on ing for ing on 

31st more that 31st Oc- 
Marc0 3 pars tober, 1968 

(WJt of 
c0l. 2) -. - 

E;ta:eDa?.i:trn:nt . 89.86 49.45 62.43 Ra. 41.00 lokhb: due f rcm 
Government Dtpart- 
ments and Rs. 20.43 
Iakhs due from private 
parties. As agains* the 
latter amount Ks. !6  
lakhs were held I?! ..:: 
Port in Miscellar.eous 
D:p~ait Account. 

NOTE-~~ the Kevcnue Account for 1967-68 Kq. 5 3 . X 3  lakh have wen prorlLi..l 
for doubtful and disputed dehts. 

[Paragraph 10 of Audit Report, 1967-681 
3.48. Explaining the latest position of the outstanding dues, the Chair- 

man, Bombay Port Trust stated during evidence: "Out of Rs. 2.35 crorcs, 
the outstanding has been reduwd to Rs. 67 lakhs as on 31st  October, 
1969.. . . . .In the dock bills a sum of Rs. 67.31 hkhs has been shown as 
outstanding as on 3 1st March, 1968. That has gone down to Ks. 3.19 
lakhs. Of this 90 lakhs of rupees are due from the Government Depart- 
ments and undcrtakings. Regarding bunder charges the figure of Rs. 7.11 
lakhs has been rcduced to Rs. 2.94 lakhs. Of this, again Rs. 30,000 are 
due from Government Departments and undertakings. Bills rendered hy 
Accounts Departments amounted to Rs. 27.64 lakhs. This figure has also 
been reduced to Rs. 1.36 lakhs. Of this Rs. 0.65 lakh (nearly half) is due 
from Government Dcpartments and Undertakings." 

"In the Estate Department, the sum of Rs. 89.86 lakhs outstanding on 
31-3-1968 has been reduccd to Rs. 52.04 lakhs of which Rs. 37.47 lakhs 
are dues from Government Departments. As regards the due of Rs. 37-47 
lakhs due from the Government Departments,. . . . thae  are mostly dues 
from the Ministry of Defence. We have been constantly in *r- 
respondence with the Ministry of Defence for clearance of these arrears. At 
one time a compromise was reached and we said that we would scale Wn 



our demand while sending bills but at least they must clear them, then. Now 
whatever has been agreed to by compromise unfortunately that too has not 
been forthcoming. I am taking up the matter with the Defence Secretary 
personally." 

3.49. Asked about the difficulties in realking the dues from Govern- 
ment Departments the witness stated: "At one time we were asking for cer- 
tain rates which they were not agreeable to pay. The normal expectation 
would be that whether it is a public sector undertaking or a Government 
Department it should pay the normal market rate. All the same, only in 
order to get the dues owed to the Port Trust by the Government realised 
quickly, we had agecd to some compromise to scale down the dec~ands. 
1 do hope that we will be ablc to get these dues. ?'he dues from the Rail- 
ways have come down from Rs. 25.58 lakhs to Rs. 7.53 lakhs. Of these, 
Rs. 7.50 Iakhs are due from the Government Departmental undertakings. 
The arrears have becn considerably scalcc! dorn  from Rs. 2.35 crorcs to 
Rs. 67 lakhs of which a major portion, that is, nearly Rs. 37.50 lakhs is in 
respect of arrears due from estate depart~ncnts and mainly from the Ministry 
of Defence." 

3.50. Asked whcther the Port Trust were following a different yard- 
stick for recovery of dues from Government Departments and private parties, 
th:: witness stated: "I do not think we should have such a different yard- 
stick. Wc shall now start demanding interest from Government De,part- 
ments end public sector undertakings for these huge arrears, 1 really hope 
that wc are going to recover thcm." 

3.51. The Bombay Port Trust have furnished the following position of 
outstanding dues recoverable upto 31-3-1968 and outstandings as on 
31-10-1969: 

"The position of outstanding dues recoverable upto 31-3-1968 and 
Outstanding as on 31-10-1969, is shown in the table below. It may be 
mentioned that further recoveries continue to be made: 
-- _ _ , I _ _ I _ . - - -  I.. 

Item Amount Figures Amount Remarks 
outstand- outstand- outstand- 
ing rtc on ing for ing as On 
31-3-1968 more than 31-10-1969 

? vrs. out 
bf Col. (2) -- .- 



B l l k r  Bills (inclurfing 
r s t s  from Bundrr 
estates. 

Railway D.-p~rrmenr nill:: 
!'or rents and claims 
for rerminal charges 
and rcvenuc thrvugh 
creilil rloies. 

Port Department Bills . 

(Rupees in lakhs) 
7 '41  2.23 agq(b j  (b) Ks. 0.30 lakhs due from 

Goveri;n~crit D c p s i ~  
mefits and Undertak t y. 

:.26(c: (c) Ks.o.65 lakhs due 
from Governmcct 
Departments and 
Undel takings. 

7.53(e) (c? its. - . s o  lakhs due frcm 
Guvr. Depa~rmetts 
and Undertakings. 

o,23(fj  ( r )  Rs, c , c6  1i.ki:t. due 
from Government 
Dcpartme~::~ md 
Undertnkings. 

----- - 
'F.31::~ reprejents the position as on 30-9-1969. 

3.52. It has been stated by the Port Trust that "Our revised system of 
accounting, under which a Central Sundry Debtors Account and separate 
section-wise accounts pertaining to bills rendered are maintained enables us 
to exercise a stricter control over the recovery of dues. Interest on out- 
standing rent bills is also now being charged and prompt legal action is re- 
sorted to, whenever necessary. A monthly statement of outstanding dues 
is regularly prepared and submitted for the information of our General 
Manager and Chairman. The Heads of Departments concerned are addres- 
sed suilably on the basis of the periodical reviews made." 

3.53. The Committee note that the outstanding dues of tbe Port which 
stood at Rs. 235.84 lakhs as on 31st March, 1968 were reduced to 
Rs. 94.75 lakhs as on 31st October, 1968 and Rs. 67.2 lakhs as on 31d 
October, 1969. Tbe Committee are not satisfied with the progms mide 
in realisation of dues daring the period 31st October, 1%8 and 31d 



October, 1969 : only an amount of Rs. 17.46 lakhs wm realised dudng 
a period of one year. The Estate .Department of the Port hes to r e a h  
dues amounting to Rs. 52.04 l a b ,  out of which Rs. 37.47 lakhs are due 
fmm Government Departments and Rs. 14.75 lakhs from private parties. 
The Committee desire that sustained effPrts should be made to malise the 
dues from Government Departments and private parties to avoid their 
accumulation in future. The Committee note that it bas been decided to 
recover interest on the outstanding dues both from Government Depart- 
ments and private parties. The Committee hope that this will be done 
without dtlw. 
Loss in Revision of Rates of Rent on Renewal of L ~ a ~ e s .  

Audit Paragraph 
3.54. A plot of land was leased for fifteen years to a party in 1931 at 

Rs. 1,897.75 per month. After expiry of that period, the lease was renew- 
ed at the old rate from 17th April. 1966 to 31st Oc!obti, 1971 and at 
Rs. 2.673.75 per month from 1st November, 1971 to 31st October, 1986. 
Since the original agreement did not contain any clause for renewal of the 
lease ht the rate mentioned therein, the wnewal should have been made at 
thc prevailing market rate which was Rs. 21 per square metre per mnum 
on which the lease rent was originally granted. 

[Paragraph 3(a) of Audit Report, 1967-681 

3.55. The Committee asked why in this case markct rent was not charg- 
cd from April, 1966 when the original agreement did not contain any clause 
for renewal of the kase at old ratcs. The Chairman. Bombay Port Trust 
statcci during evidence: "In 1951. the Board felt that we should go in for 
current market rates and that when there is no clause for renewal of the 
l e : ~ ,  we should charge current rates. But thcrc was great oppositioll and 
the Board passed a Resolution that the renewals may k done on a certain 
basis. For instance, when the lease is for rent earning and for the first 
half of the period of renewal, the rent received in the older lease deed was 
to be increased by 20 per cent, and in the second half by 30 pcr cent. 
Similarly, w h r e  the ]eases were not for rent earnings purposes and thzt 
means that the lessee was using it for his own use the rent was to be in- 
creased by a certain prescribed multiple. . . . . .This lease was given in 
1951 for 15 yeam, The resolution of the Board is a standing resolution 
in respect of leases. The Board have passed a resolution in the old days. 
to the effect that even if there was no renewal clause in the lease and if it 
c:ipires, the lease j h o a  renewed on the basis of a formula. In this caw 
the rent bas hn increased during 1971 to 1986 to Rs 2.673.74 per nlOnth. 
In accortlanw with the $onnula, this was a rent earning lease and 'pto 
1971 the rent was to be b r e a s e d  by 20% of the old tent. T'hen from 
1971 to 1986 it was to be raised by 30% on rent e a m h  b a l ,  the lePse 

I 



to be renewed raising the old rent by 2.25 times till 1970, then by 2.80 
times till 1980 and thereafter by 3.50 times till 1990. This is the policy 
of the Board. You can say that this policy needs to be reviewed. What 
has been done is in conformity with and in implementation of the pclicy 
which has been passed by the Bo'ard in a resolution." The witness added: 
"In 1956, the possibility of levying the current market rate was consider- 
ed. But there was a considerable opposition on the ground that the Rent 
Control Act did not permit it. Even if the lease e,xpires, it is not easy to 
increase the rent and resume possession unless and until we go to a court 
of law and evict a person by taking to eviction proceedings, So, to get 
over this trouble, the Board by its Resolution adopted this policy. . . . I  
myself have been considering the, possibility whether we should change 
that Resolution and go over to the charging of market rent. But the 
practical aspect and difficulties also have to be considetrd. What has been 
done is in conformity with the Board's Resolution." 

3.56. Asked about the lfliculty in evicting the lessees if they wcrz not 
prepared to pay the market rates, the witness stated. "When the lessee 
does not quit and aftcr protracted eviction proceedings, we bring a new 
lessee, he may not pay the arrears. Nor will it be reasonable to make thc 
new lessee to pay the arrears. This is one of the things which lessees in 
possession bank on. So, we hsd requested the Government to Ict 11s hwc 
the benefit of the recent enactment the Public Premises (Eviction) Act 
which would give us a summary power of eviction. But. then we werc 
lold that it would not be applicable to port trust land. If wc have such a 
sort of enactment that would help us. We can certainly make use of that 
power straightway. That will also help us to levy current market rates 
after eviction. . . . . .We cited analogy that under the Bombay Port 
Trust Act we have got the powers to evict employee occupants of our 
buildings, we can go to the magistrate for getting them evicted. But these 
amendments are not applicable to plot holders. We have no such uowers." 
The Secretary, Ministry of Shipping and Transport stated: "The Par* 
Trust did move us when the Public Premises Eviction Act was passed, We 
took it up with the Works, Housing and Supply Ministry who administers 
the Act. But they have given a ruling that the Port Trust property does 
not come under the definition of Public Premises Act. . . .The advice given 
was that the civil proceedings should be taken up against anyone like other 
citizen." 

3.57. The, Chairman, Bombay Port Trust stated: "The Ministry is 
also considering bringing forward an amendment to the Bombay Port Trust 
Act for eviction of Port Trust plot holders." The Secretary, M m t r y  of 
Transport and Shipping stated: "A Commission on Major Ports is also 
going into the working of the port administration and we are awaiting the 
report. They might make some recommendations in respect of this.'' 



3.98. 'The CoIUdttee see no justificatbn in having renewed the lease. 
in this case at the old rate from April, 1966 to October, 1971, psrticularly 
in the absence of my provision In the origlnal agreement for its renewal at 
the old rate. 

3.59. The Committee were Wormed that this was done in accordance 
with the resolution of the Board of Trustees and that the lease rent for the 
period 1971 onwards was increased according to the formula approved 
by tbe Board of Trustees in 1956. The Committee desh  that the formula 
approved by the Board of Trustees in 1956 should be reviewed with a view 
lo ~Iathqg it to current market rates so that, as far as possible, the Port 
lrust does not lose revenue avoidably. 

3.60. The Committee were informed that one of the difficulties in 
charging market rate was that this would entail protracted eviction proceed- 
ings, in case lessees were not prepared to pay the market rates. The Port 
Trust had approached Government for powers to evict lessees under the 
Public Premises (Eviction) Act, but they were advised that Port areas 
would not come under the purview of Public Premises (Eviction) Act. 
Government are now, however, stated to be considering the question o! 
amending the statute to facilitate speedier action for eviction of recalcitranl 
lessees. The Committee feel that necessary powers should be conferred 
on the IJort Trust to evict lessees in case of default of rent or after thl 
*mni~~ation of the lease, by meam of a summary procedure instead m 
having fo institute a civil suit for eviction. 

Loss of Rs. 5.32 lakhs. 

Audit Paragraph 

3.61. A plot of land was given on lease in 1960 to an individual for 
fifteen years at Rs. 8.50 per sq. yard pcr annum for being used for 
'godown and industries etc.' Onc of the conditions governing the lease was 
that the building to be constructed on the plot would not bo let out to 
outsiders. However, when the building was constructed, the bssee let it 
Out at an annual rent of Rs. 2.54 lakhs from 1st August, 1963 Witl'mut 
obtaining the permission of the Port Trust. When the breach of that 
condition came to light in February, 1965, the  PO^ Trust dowed the 
hsee  to surrender the old lease for the unexpired period and a fresh lease 
at h. 30 per sq. metre per annum for 30 years was granted to him from 
1st April, 1967. According to the policy decision (Trustees ~esolution 
No. 964 of 1956). cases of renewal of leases are to be charged rent at 20 
Per cent of tk gross rent tecelved by a lessee from outsider for first fifteen 
Years and 30 per cent of the gross rent thereafter which in the present case 



,worked out to Rs. 36.80 and Rs. 55.20 per square metre from 1st August, 
1963 and 1st April, 1982 xspectively. Since, technically, it was a case of 
renewal of existing lease there was hardly any ground for m'aklng the terms 
more generous than those applicable to renewal of the leases. There being 
no clear orders of Trustees to regulate breaches of such types, the provi- 
sions of above Resolution could have been made applicable so that defaul- 
ters do not derivc more benefits than loyal tenems. On the basis of the 
formula in the above Resolution the loss on account of the concession is 
Rs. 5.32 lakhs for the period upto the end of the present lease, i.c., upto 
31st March, 1997. Further, although thc breach of lease took placc from 
1st August, 1963, the Port Trust enhanced the rent only from 1st 
February, 1965. This resulted in an additional loss of Rs. 0.55 lakh 
during the intervening period. 

[Paragraph 3(b) of Audit Report, 1967-681 

3.62. The Chairman, Bombay Port Trust stated that the party had 
let out the building to the State Government. After this came to the notice 
of the Port Trust, the lcase rent was increased from Rs. 5 to Rs. 30 pcr 
square metre a.hich was much higher than the, market rate of Rs. 21 pzr 
square metre. The witness did not agree with Audit that there was a loss 
of Rs. 5.32 lakhs. Asked why he was allowed to surrender the origin21 
lease in spite of the breach, the wituess stated that as the party had let out 
the building to the Statc Govcmment, he was not evicted but made to tskc 
a new lease with increased rent after surrendering the old one. The 
enhanced rate was applied from the 1st February, 1965 when the breach 
was detected. Unless the Port Trust detected it, legally, the party could 
have got away with it. 

3.63. The Committee take a serious view of the fact that the lessee in 
this case who committed a breach of the lease terms by letting out the 
bolldhg be* on Port Trast land was granted a £re& lease. Thc Com- 
mittee regret that Port Trmt did not take necessary action against the 
lesssc for breach of the terms of the lease agreement, but instead granted a 
fresh lease at a rwised rate. The revised rate did not conform to the 
formula approved in the Tnwtees Resolotlon of 1956 with the result that 
there was loss of Rs, 5.32 l a b  for the pedod of the present lcase upto 
31si March, 197.  Another uasatisafctory feature of the case is that 
althow@ the breach of the lease took place from 1st August, 1963, tbe Port 
Trust enhitneed the rate only from 1 s t  February, 1965 which resulted in an 
additlona! lass of Rs. 8.55 lakb during the intervening perlod. 

The CornmMee hope that cases of this type will not recur. 



Ratrs for. Patrolling of Oil Pipe Lines. 

Audit Paragraph 
3.64. Patrolling of oil pipclines which belong to private oil companies. 

as also those owned by the Bombay Port Trust is being carried out by Port 
Trust staff for which specific charges (not covered by wharfage,) wr: 
recovered at the rates prescribed by the Trustees in 1952. Though the 
cost of services has increased by 0ve.r 200 per cent since 1952, therc has 
been no upward revision of the rates so far (October, 1968). The loss due 
to this is estimated to be about Rs. 9.00 lukhs pcr annum. 

[Paragraph 4 (b )  of Audit Report, 1967-68 ] 

3.65. During evidence, the Chairman Bombay Port Trust stated: "The 
chargc for patrolling oil pipelines at Rs. 25 an hour or part thereof (during 
the normal working hours) and Rs. 37.50 an hour Part thereof (out side 
~lornial working hours) was fixcd by the Resolution of 1952. The Average 
out of pocket expenses required to be incurred for this purpose had been 
computcd by the Engineering Department. In the case of most of thc 
sxtions the expenses so computed ranged between Rs. 19.00 an lour for 
the Alexandra Dock, Wadi Bunder Section and Rs. 25.00 an hour for the 
Hary Bunder (Wadi Bunder Section). The chargc was. however, fixcd 
d t  the highcr rounded off figure of Rs. 25 an hour or part \hereof outside 
normal working hours. Labour rates have admittedly r k n  since then 
but a part of the increase would be absorbcd by thc margin that was then 
dclibcratdy kept while fixing th.: charge at the hipher level. In a big 
adn~inistration like the Port Trust with its varied activities a number of 
services have to bc rendered to trade and shipping interests. It is neither 
pi;icticahle at present nor it is necessary to examine the expensa involvcd 
in rendering each and every small scrvice and to go on revising the pres- 
cribed chargc for such a service the moment the cost of rendering such a 
xrvice goes up. In working out and fixing the rates to be charged the 
overall financial position of the Port has ~ l s o  to be kept in view. We are 
aware of the need to rationalise our rate structure on a scientific hasis and 
active steps have been taken in that direction. Whenever it was ntrcessar!: 
to augment revenue for the working requirements of the Port Trust-a 
surcharge at an ad hac pcrcentagc basis was being levied on the rates and 
chargzs. The patrolling charges have been subjected to 5 per cent sur- 
charge with effect from 1st April, 1965. It may also be borne in mind 
that the number of oil pipelines run in parallel and two or more such lines 
are used simultaneously for different operations by different oil companies, 
and we are charging patrolling charges for each of them a l t h i ~ h  the 
operation either on foot or by jeep may be a single one. Unless Proper 
costing is done, it cannot be said that the prellent patrolling charges are 
unremunerative and there i q  no basis for the assumption that there has heen' 
a loss on this account of Rs. 9 lakhs during the five years 1963-68 Rc 



indicated in the Draft Audit Report. AU the same, in our costing exercise, 
we will see if it is susceptible of further increase." 
L o ~ s  of Wharfage on petrol oil artd lubricant products: 

3.66. The Committee are astonised to 6nd h t  Rince 1952 there has 
been no revision of rates to be charged from the private oil companies for 
patrolling their oil pipe-lines, although the cost of wrvices is estimated to 
have incteased by about 200 per cent since then, The Committee desire 
that this question should be immediately taken up and the rates revised 
suitably. The Committee also hope that with h setting up of a Costing 
Cell in the Port Trust the rates for various other services rendered to private 
parties would be periodically reviewed, in order to bring them up-to-date; 
FOI Lhi purpose some timaschdale for review should be prescribed. 
Audit Paragraph : 

3.67. Wharfage on petrol oil and lubricant products was being charged 
on the volume of the product at the normal temperature as shown in the 
certified copies of the customs outturn certificates received from the oil 
companies. With effect from 1st October, 1960. the Central Board of 
Excise and C'ustoms revised the basis of the measurement of volume of the 
product with reference to the standard temperature of lS°C instead of thc 
normal temperature adopted till then. The change resulted in a drop in 
the volume. In order to make up loss due to this change the customs 
department increased their levy from that very date. The Port Trust. 
whose revenue was also affected, however revised the rates of wharfage 
on petrol oil and lubricants products only from April, 1968. The annual 
loss of revenuc to Port Trust due to delay in increasing rate is Rs. 9 lakhs 
(approx.). 

3.68. The Port Trust stated (July. 1968). that the change in the basis 
of measurement by the customs department came to their notice only in 
May, 1966 and that some further time was required as the Port Trutt had 
to obtain information which would place them in a position to answer cffec- 
tively any objection from the oil industry on whom a surcharge of S per 
cent had already been levied from 1st April, 1965. 

[Paragraph 4 (d) of Audit Report. 1967-681. 

3.69. The Committee desired to know the rcasons for delay in revidng 
the wharfage rates on oil. The Chairman, Bombay Port Trust stated : 
"We camc to know that the Customs had adopted revised made of compu- 
tation in May, 1966. Though the Customs Notification said something in 
1960. we came to know in 1966. Immediately we stancd enquiries with 
,the Customs and asked them what is exactly the adjustment because of the 
different temperature; how much should be assessed how much 
should be the adjustment according to the new customs procedure. They 
were not ahk to tell us anythin? about thk and then we wrote to the 



Calcutta Port authorities and asked them what d e  they were following 
and they told us roughly about 2 per cent adjustment was made. So, 
we followed the same from - 2 per cent adjustment in Bombay. Even 
before that we had raised the surcharge of 5 per cent on petroleum pro- 
ducts. But then we said that we were going to improve the oil handling 
futilities at the Marine Oil Terminal, because while formally it bcrthed 
48,000 displacement tonnage; in Bombay, the terminal has been improved 
to berth 70,000 displacement tonnage. It would not be unreasonable to 
add further 2 per cent increase in our petroleum rates and that is why in 
addition to the 5 per cent surcharge which we had already Icvied. we 
increased it hy 2 per cent more." 

3.70. I he Cutnmittee are concerned at the lack of coordination between 
Bombay Fort Trust and the Customs Department which occorred in this 
case. The Customs Department revised the basis of measurement of 
volume of petrol, oil and lubricant products with effect from October, 1960. 
The change in the basis of measurement resolted in a drop of volume, to 
counteract which thc Customs Department increased their levy. However, 
thc Port authorities, who were charging wharfage on the basis of volume 
cnmu to know about this changed basis only in 1966. Thereafter it took 
;b:.m two years to revise the rates, ix., April, 1968. TBis resulted aa 
atlnual loss of rcvenue to tbc Port Trust amounting to Rs. 9.00 Iakh 
approximately. The Committee desire that necessary s t ep  should be taken 
to establish bcttcr coordination between the Customs and Port Trust in 
n~attern of conimon interest which d e c t  the Port revenues. 

Audit Paragraph 

3.71. '4 heavy lift 30-ton Lima Crane was given on hire to a foreign 
cantractcr, executing a week on dock expansion schcm. from 11th May, 
1967 :,I Rs. 270 plus operational charges upto Rs. 150 p:r diem of eight 
hours (which is the departmcntnl rate). The contract, however. did not 
stipulate the supply of the crane to thc contractor at thc concr'ssional rate. 
i .v .  dcpat~tmcntal r:\te. Till 20th August, 1967 rccovcry Wils cffccted on 
the basif, of working one shift (8 hours pcr day) and from 21st Xu$~st .  
1067 o n  thc hnsis of two shifts (rrnt being Rs. 270 plus operationd charges 
nf Rs. 1.50 per shift of cipht hours). Thc market rrnt tor n crane of 
llwcr capacity, of 20 tons crane. was iihout Rs. 1.100 per shift of eight 
hours in May. 1967. Even on the basis of market rent for single shift 
wxkine of a crnnc. the vnlue of the concession from 11th Mav. 1967 to 
!Ist May. 1968 works out to Rs. 2.60 Inkhs. T h c  crane continues to be 
hircd In !he contractor (Deccmhcr, 196FO. The Port Trust stated that the 
rlant an..! pear were hircd to the users of the Part or to contractors 



executing construction works in the interest of speedy execution of the work 
and it was not the practice to charge the market rate in such cases. 

[Paragraph 3(c) of Audit Report 1967481. 

.72. In a wqitten reply, the Bombay Port Trust have stated: 
"Under the conditions of contract, the contractors are expected, 

except where athcnvise spcitisd, to supply and provide at 
their own expense all the constructional plant required both 
for temporary and perm;rnent works I I I I ~  the conditions ot 
contract do not provide that the cnnmctors w ~ u l d  be supplicb 
any itcm of plant and gcar at ii r.11~ less than the n~arkct 
'price. 

As indicated in the dcpartmc'ntal reports underlying T. It. KO. (143 
of 1956, Pox Trust plant and gciii are usually l o a n d  ouiy 
to users of thc Port 3r to Port Trust contractors in the intercs~ 
of expeditious cxccution of Port Trust t ~ o r l s  entrusted to 
r h m .  Loan of such plant a n J  gcir is so~nctimc's mauc to 
outsiders ;IS 1vcI1. but such c a w  a:iw only rarcly. Tiic I.;!!L. 
fsr ihc loan of each unit of plant or gear is fixed w i l ! ~  i'ur 

Board's approval. We haw hccn adopting certain ucll-dclind 
principles for arriving at the ratc. Factors, such as Intslr'st 
on Capital cost. SinkinF Fund Pro\.i,iciri. i>cpri.ii;l!ii~n. Ink!:- 
mediate Rensvals and Replacements. Running Repairs :mi 
Maintcnancc charges arc adequately allowed for, while fixilv 
n hire rate. per diem of 8 hours o r  par1 thereof. I t  may hc 
mctnti.lncd that thc for!nul:i in u w  h:n bccrl itcquicsccd in h! 
thc Officer on Special Duty. Accmmring CeU, Ministry of 
Tranyxvt. The rates so fixcd arc alw applitd for ; i ! locol i l l : :  

the cost of such plant or pear. when used on Port Trust 
Capital Wnrks, Works under Special Expenditure (i.e., those 
financed h!. withdrawals from Funds including thc Pilnl:??~ 
Tlcpreciation Fund) and Workc under Pilnta;:. 9cccwnt. P:- 
kiile. thc h;lsic h'rc raw. the coct of optration of the plant 
and pear i\ rccovewd from outsib: partics. in addition 
actual cost plus adequate 'on-cost' towards leave. Providcnt 
Fun:! Pcnsion Contribution on wspe*. stores supervision 
characs on stnres.imaterials required to hc used and iwer:iIl 
engineering supcrvision charges at 124% in rerpea of the 
ponerality of outside parties. i ~ . ,  other thnn C3overnment 
Departments/Undertakiner, ctc.. in whose case the supen'i- 
sion charec i q  higher. viz. ,  25C:. The him mtcs thus work- 
ed out are adequate and do not involve at all snv 'lad 
to the Port Trust. If has nevcr k e n  our pmdice to charge 



the 'market' rates of hire to any of our contractors or to 
any of the outside parties. Tbe plant o r  gear is loaned to 
outside parties only when it can be conveniently spared, i.e., 
when it would othcmise remaia idle o r  underutilised. 

The 'Lima' crane has been given on hire to our main contractors 
for thc Dock Expansion Scheme with the approval of the 
Board. As explained in the preamble to T. R. No. 1398 of 
1967, the rates charged by the Craw Owners' Association 
for cranes of 20-ton capacity are in the ncighbourhood of 
Rs. I100 for a shift, Rs. 725 for half a shift and Rs. 240 
for an hour. These rates are, however, payable only for the 
actual pcriod of use, whereas our practice is to charge at 
the approved rate for the entire pcriod of the loan and, as 
stated carlier, ,'wa recover, in addition, thc actual cost pf 
operation with adequat~ pcrccntagcs by way of 'on-cost' there  
on. 

Morcovcr, thc method adopted by the Government Auditors for 
the calculation of the hypothetical loss is based on curtain 
awmptions. The loss ha\ been workcd out by taking the 
dlflerencc between the rate of Rs. 1100 for a shift chnrgcd 
by the private cranc owners and Rs. 420 (departmental fixed 
ratc-Rs. 270 plus operational charge-Rs. 150). The opc- 
r;~tioniil charge of Rs. 150 per diem is the avcrugc of the 
actual operational charges billed during the period from 
14-3-67 to 15-7-67. During the subequent pe r id .  the cost 
of operation was not rcquircd to be billed as thc party bad 
made their own arrangements for operating the crnne, hut 
in vie% of the grant of hipher dearness allowance and cx- 
p:ltin payment. thc operational cost during the latter period 
that would have hccn hilled, would have been in excess of 
Rq 150 pcr dicm. The craw had worked for two shifty 
during thc period from 2 1-6-67 to 30- 1 1-67 and hirc c h ~ p s  
nt the rate of Rs. 540 pcr dicm or p r t  thcreof have hem 
billed apinst  the contractors. It would not. thacfore, be 
correct to assume the recover). unifnrnrly at the w e  of 
Rs. 270 per diem (plus operational charges). Resitk,  it is 
undcntwd that o:~r crant was, not utiliscd by the contr3cton 
tegulrrly throughout anv shift and. hence. it would hc wrong 
to assume rk market rate payable by the contnctars as 
Ra. 1 1 0 .  In the light of what is cxplntincd. the amnant of 
aIle@ ar sodled cancession would need to be rccomputcd 
and wouW stand reduccd appreciably. Furthemre. it mav 



be pointed out that the 'Lima' crane, which is very old and 
which was being very rarely used for Port Trust require- 
ments, especially after the commissioning of the Tata P&H 
cranes, and is not comparable to a crane that might have 
been supplied by an outside party, would have otherwise re- 
niained idle and might have been disposed of. What we 
have been able to achieve by the loan of that crane to the 
contractors is to secure some additional revenue. We have 
also enabled the contractors thereby to execute the work en- 
trusted to them by the Port Trust expeditiously in the larger 
interests of the Trust itself." 

3.73. Tbe Conrmittee regret to point out that tbe rate of birr (Rs. 420 
per shift) charged from the private contractor in respect of 30-1011 Lima 
crane was very much on the low side as compared with tbe market We 
(Rs. 1100 per shift). Tbe Committee desire that rates of hire for 
machinery and equipment loaned to contractors should be rcvised periodi- 
cally so that these are comparable with market rates. 

Ground r m r  oj rtzorrthlj tenancies and IS-rnontl11.v /P(I.FES: 

Alldii Pangrspb 

3.74. 4.27 lakhs squarc mctrcs Port Trust land werc let out sc 
monthly and 15 monthly leases ( to  trade) at the very low ratc of annas 
2 t3 6 per sq. yard per month during 1920. The rates werc raised on 
an ad hoc basis for the first time in 1952 (thc. increaw was 81 per cent 
an on average over the then existing rates). Although the Trustces had 
decided i n  1951 that the necd for revision of rates should he cxaniincd 
once in three years, that was not d m c  kctwccn 1954 to 1966 In July, 
1966, the Ch~cf Surveyor and Land Laluer (oi  the Port Trust ) ,  wh.) was 
asked to rcpon on revising the ratcs on a more sclentifi; and rational basis, 
recommended that the rates might be raised 200 to 300 pcr ccnt over 
the existing rates. From 1st October, 1968 the Pon Trust, however, in- 
creaced the rates bj 33J t 3  75 per ccnt of the then existing rates. 

[Paragraph 4( a ) of Audit Report 1967-68.1 

3.75. In a written reply, the Bombay Port Trust have stated: 

"The question of revision was considered by the h a r d  from time 
to time, namely, in July. 1956, March, 1957, May, 1959, 
February, 1960, January. 1962 and March, 1964. It may 'x 
mentioned that shonly afier the prcvioua revision was sanc- 
tioned in May, 195 1, modificationc had to be effected in 
April and July, 1952. Our Estate Manager reported in 1956 
that there was no scope fw effecting any further rcvition of 



the rates in view of the suits pending against some of the 
lenants, who had refused to accept our revisad rates. In 1957 
and 1959, he reitcrated the same argument, reporting in the 
latter year that the revision of rates of certain Port Trust 
structures had also been sanctioned in that year. In 1960 
and again in 1962, he re'portcd that the circumstances had not 
altered sufficiently to warrant a fresh revision of the rates, 
adding that the then current practice of charging rent at thc 
prevailing market rate as and when an opportunity occurred 
for regularising a tenancy, where breaches by way of subletting, 
change of user, ctc., had xcurred, was being continued. In 
1964 also, the Estate Manager expressed the view that the 
question of revision be held in abeyance for a further period 
of two ycars in vicw of thc opposition faced when rents for 
certain godowns wcrc revised. 

J t  was aftcr rnaturc and due cxxidcration of all the circu~stances 
that thc Trustees, ' J ~  their Rctolution No. 589 of 28th May, 
1968, fixed the p-rccntage increases in respect of monthly 
tcnancics and 1 5-monthly leascs, vide the detailed preamble 
of the copy of thc Hcsolution cncloscd. Hence, i t  would not 
bc correct 1.1 s ~ y  that there is a loss in revcnue to the Port 
Trust due to non-~mplcmentat~on of the suggeqicrns of the 
Chief Survryor and Land Valuer of this Pon Trust. 

No doubt. the Port Trust has k c n  cxcrnpted from the operation 
.?f the &mbay Rent Control Act but we hsvc to prmccd 
einperly while .;tcppinp up our rates of rent so as to co3serve 
thc bcncfits we have derived from thc cxcnzption which might 
othcrwisc bc withdr;,wn by thc State Govcrnmcnt. 

The avcragc area shown in thi. p r a  is that Ict out in 19667:  the 
area, of course, keeps on fluctuating from year to year-in 
1953.54, the nrca was ~ n l y  about 1.9?,FI(lO sq, metres." 



that the rates mi@t be nEeed 200 to 300 per cent. The Committee would 
tike the Port Trust to rationalhe the besis for fixation of rent in respect of 
leases of port land so tbat lessees do aot profit at the expense of the Port, 

Revision of lease rent on reassignment: 

Audit Paragraph 

3.77. With a view mainly to prevent trading in Port Trust lands and 
to derivrt adequate returns for Pon Trust propeflies, the Board had decided 
in June, 1965, that on reassignment of existing non-rent-earning leases, 
the new assignee shocld normally 5e charged increased rent at 1.5 timcs 
the rent resewed under the existing l cav  for the first half ~f the residual 
period and 1.75 timcs such rent for the remaining period. 

3.78. In connection with thc request for the transfer of the lcaw nssign- 
ment of li Port Trust land mcaauring a b w t  1, l  15 squiirc yard5 n ~ a ~ l c  by 
the ori_cir.sl I~SSL 'C '  in Novenlbcr, 1965 for a consideration .,f n k > u t  Ks. 28 
Iakhs p:t!.;iblc to him by thc tr;~nsfcrc:. this Estate Managcr held that the 
abow fu muln w a s  ern i1(1 hot. basis ~ , i thout  taking inlo account the basic 
principle! of valurttion and was on the I.nvcr side. According to his 
assessrnc:lt (Februilry. 1966) the lease rcnt for this plot on the rateable 
value of thc property w s  Ks. 1.696.50 per month. The Board however, 
approveti the rcasignmcnt in March. 1966 in terms of thc formula 
adopted in June. 1965 the rent being enhanced t.) Rs. 1.083.12 per montn 
for the first half of the residual period and Rs. 1.263.1 1 per month for 
the renlsining period against tht existing ratcs of Rs. 722.06 and Rs. 770.22 
respcctiv:ly. By fixing the rent on rcassignment in this manner instead 
01 on thc basis of ratcablc value of thc propcrty the loss ~f rcvcnue to thc 
Pon Trwt i n  this case works out to Rs. 10.81 Iiikhs sprcad cwer thc un- 
expired r\criod o f  thc lease of 62 >Ci I rS  as compared t.) the rtsWssnlCnt of 
the Estate Manager. 

[Paragraph I 1  ( i  of Audit Rcport, 1965-66.1 
3.79. I n  n writtc" reply. the Romh;~y P(vt Trust h3vc st;ltcd:- 

"Our Estate Managr  had hlmsclf propwed in conncction with 
tbc qucstion of levy of fee\ f.)r assignments and transfers of 
Tructecs' prbpcrtics, th.11 in rcspcct of both "runt earning" 
and "ncm-rent earning" lcarholds, at thc time of giyinl: 
conscnt to assignmcnh, the Trustccs might ,adopt the same 
practice as the onc followed f ~ r  rcnewal of leose5, subjf2~t to 
certain modifications ( , t i &  his r e p r t  datcd 16-4-1965 em- 
bodied in the peamble 4, Trustccs' Rcwlution No. 519 of 
1965) and it was only after protracted delibcrationcl and 
careful consideration of all the aspects involvcd that our 
finally took a policy decision in the matter as recorded in 



T.R. No. deviation could, therefore, obviously be made from that 
policy decision so soon after its adoption i.e., without gaining 
adequate experience, unless the reasons were compelling, which 
was hardly the case with the proposal sanctioncd under T.R. 
No. 204 of 1966. It will be scen from the preamble to 
the latter T. R. that the original lesxes were Impenal 
Chemical Industries $(India) Ltd. (the lease was cffcctive 
from 1-10-1929) and the assignees wcrc Larsen & T m b r o  Ltd. 
Thc relativc prcmiscs wcrc rightly treated as "non-rent earn- 
ing" on the recomrncndation of our Lcgal Adviser and Estate 
Managcr, since almost thc wholc building was in the occupa- 
tion of the proposud assignees and it was stipulated as a 
c.)ndition of thc assignment that thc assignees should, within 
two ycars. obtain pow~ssion of the prcrniscs sublet to an  
outside party, failing which thc rcnt payable would bc suitably 
cnhanccd. Thc party actually vacntcd thc premises in January 
1968. i.e., within the stipulatcd pcriod of two ycars. At the 
tinw the policy dccision underlying T. R.  No. 519 ~f 1965 
was takcn, Counsel's opinion had k e n  obtained. He had 
cxplaincd that the Trustccs' standard form of lcasc containcd 
a covcncnt ascignmcnt without thc consent of thc I c s s~r  and 
hiid advised that i f  a condition wcrc laid down in a lease 
requiring thc lci~sc I(-, pay money for the conscnt of the lessor. 
the si~nrc wot~l~l  bc. valid. He suggcslcd that the Trustees 
c . ~ ~ l d  rcfuss 11) accord their conscnt to n proposcd assigrncnl 
without giving itny rcnwn. Subscqucntly, ncgotiotinns "with- 
out prcjudicc" could he ca;rird out regarding payment of 
aridirion;il rcnt o r  prcmium ftv thc grant of consrnl, if the 
ns*iprrt>r or olisipnw so dcsircd. Thc policy dccisicw of the 
Trustccs has not yct k e n  rcvicwcd." 

3.W. 1 % ~  Committoe noie tbat witb a view b prevent t d i n g  ia Port 
Trud lands and lo derive adequate return for Pod Trust propfly, the 
noard decided in June, 1965 that on reawigmtcnt of existing non-rent 
carnine lemm, tbc new awignte should normally be c b q 4  iacrearcd ~t 
at 1.5 tfmw the rent reserved un&r fbe existing krse  for tbe fin1 half of 
rcsidcntinl pcrbd and 1.75 times such nnt for tbc remaining prriod. 



Non-reahation of storage charges. 

Audit Psrctgnrph 

3.82. Under !Section 61 of the Customs Act 1962, the rnaxrrnunr 
period f ~ r  which goods may remain warehoused is ordinarily three years 
which may be reduced or extended at the discretion and orders of the 
Collector of Customs or Central Board of Excise and Custon~s, as the 
case may be Section 63(2) ibid. further empowers the Collector of 
Customs in the event of the warehouse rent not being paid within ten 
days from the date it becomes due, to ask the warehouse keeper to sell 
such portion of the warehoused g d s  as may bc necessary to cover such 
rent. 

3.83. A review (ma& in January, 1968) of thc goods in the Trustees' 
bondcd warehouses showed that the above .provisions of thc Act had not 
been applied to a largc numbcr ~f packages for which rent had not b c ~ n  
paid. 593 packages continued to be stored in the warehousc after expiry 
of the normal period of bond. W,rrehousc rent for about 332 packagcs 
was not reailscd for over thrcc years. 

3.84. Assessment of warehout,e rent upto July, 1968 for 250 packages 
showed that a denland of Rs. 0 .51  hkh approxin~atcly rcnwincd to be 
rralised from the otvncrs of thcse packages. 

[Paragraph 9 of Audit Rcport 1967-681. 

3.85. In a written rcply, thc Bombvy Port Trust have ststcd us fol- 
lows :- 

"At a mcetmg hdd between our Chairman and thc Collcct )r of 
Customs on 21-6-1968. the Collcclor stakd thitt he would 
have no objection to kcue the nccewary pcrmission, under 
Sect~on 63 of thc Custom\ Act, 1962, f lr the sale of txmicd 
cargoc\ uh~ch werc l )~np on the Port Trust prcmixs and rn 
respect of which the Bonders had failcd to pay the Port Trust 
charges. After discussion, it was a g e d  that thc Port Trust 
should prepare a list of consignmcms lying i n  the Bonded 
Warehouses, irrcrpcctivc c ~ f  thc pcricd involved; where thc 
Port Trust charpcs had accurcd due for protracted periods and 
the partic5 concerned hilvc not rcspondqj despite letters issucd 
to them f rr  settlement of such chargcs, a separate list should 
bc forwarded to thc Customs Authoritirs for weklng the re- 
quisite permission undcr Section 63 of thc Custams Act. 
The Collector assured Lhe Chainaa,  that, on hio part, the 
parties would be called upon to settle the Pstl Trust charges, 



failing which tile Port Trust would be given the requisite per- 
mission for disposal of the goods, either in whole or in part, 
to enable them to recover theil charges. The required list 
was sent t~ the Collector of Customs, who has upto now 
granted the Port Trust pcrmission to sell six consignments oi 
textile machinery belonging to Lamiratan Cotton Mills Co. 
Ltd., including a consignment of 40 cases forming part of 
the 240 packages referred to in the Audit Repxt  para. One 
consignment was clcued on 13-8-1969 and the remaining five 
will be put up for sale on 11-5-1970. The party has also 
paid about Rs. 56,000/'- towards our chargcs on these consign- 
nients. Whcn these were last put up for sale, the best offer 
was not evcn sufticient to cover the Custms duty. The offer 
was, thcrcforc, not accepted. The amount outstanding exceeds 
Rs. 1 lakh." 

"In the case of two consignments consisting of 35 items h the 
narnc of the Bank of China. Bombay, orders have been passed 
by the Calcutta High Cwrt  winding up that Bank. The 
otficial Liquidator has bwn rcqucstrd by our Docks Manager 
cithcr to clear the goods from our prcmiscs on payment of 
our chargcs or allow us to scll thc go~ds .  In regard to two 
conslgnnients consisting of I 1  I cratss of glass shell, since the 
Company had gonr into liquidation, the matter had been taken 
up with the Otlicial Laiquidator, Calcutta High Court. It is 
undcrskxd that the Calcutta High C'ourt has directed the 
Otlicial Liquidatur. Ca1cutt;r. b ndjudicate the ducs of the 
nclni!uy C'uston~s i~nd tttrrcafter include thcir dues* **"* 
In thc li41 of creditors filed in Lhs Calcutta High Court. Our 
I)o;k\ Manapcr has addressed thc Otlicial Liquidator asking 
lor ~n*tructions rcgar-iinp thc furthcr stcps to be taken for 
.~ntatning p;lyrnsnt of our w;irehousc rental charges. The 
O l l i h l  1.iquidator hiis prnliltcd the Custon~s to sell the goods 
hut C:u\tonis haw not yet given pcrmission to us to dispose of 
the ptn~ds. T h c  charges upto 21- 1 1-1969 an~.vmtcd to about 
Kr. 72,900, In the case of mother consipnnient, consisting 
of 54 bundles hot rolled sheets. whew the nniount due ts 
raidv lnrp. the pooch haw k c n  crrntiscrlted hv the Cusronis 
and n 71 yet rclcased." 



2.87. The following table gives particulars of Machinery and Equip 
ment of the different Departments of the Bombay Port Trust which were 
not utilised for periods mentioned against each. The reasons thcrefor 'Els 
given by the Port Trust have also kcen indicated along with their financinl 
implications. 

B:ief,d:q:rip:i~~ of n~l!crial Reported reasons Rcrnarks 
eqmp n n r .  crc.. rcili:rcd idle 

(a) Swa!c:n c1ec:ric whmf T h e  hcrths on which t h s c  The  Port Trust  havc incurred 
cr.tl:* c ><!in< R5. j-, 65 cranzs arc installrd arc an cxtra expenditure of Rs. 
lakhs pwcllir:.i during thi' n w  used cxclusivcly for C - . ~ W  !from April. 191% 
p:iiod ir.).n 1953 to 1965 the dis:hwge of bulk io March. r96,) on the 
w:rc ri.-~j:rcl. id\: f rxn  i'3tg~:s. Tncsc crancs surplus cranc drivers nurn- 
M~r:h. 1955. ah' csp:ctcd to  hc out of hx ing  65. 

camnission far some more 
years. 

(c) Two electric ovcnr costinq 
Rq. -,%I in<ta!lcJ a: !!I: 
Sm?kr ro3.m; at , Burshcr 
Islanj :v;wcn wcrc in*cn.ltJ 
for UV: hr thz q!iips crcx 
toxhil tg But:h:r 1slan-l 
ha\.c tcmtincJ idle f r . m  
the dare of t'n2ir installarl rr: 
i.c. M 1:. r95c. 

T n ?  shrds arc esclusively 
uszd for th: dischnrgc of 
hulk c r g  1:s. Thcse hoi- 
V P  arc cxp::ted to  h,: out 
of c.>-nn;wiLm for somz 
m x e  years. 

'The Pon Trust have stared 
rhar th: owns rrmalncii 
unutilrscd hecaw;c suffi- 
cient pxhltciry waq nnt 
given regarding r hcir 
in3tallatim. 

T h e  Part Trust have incurred 
an extra expenditurc of 
Rs. 25,SlS on tllc wages 
of Hnirtmm during the 
pzrio,i from March, 1966 
to Novcrnber, 1966 on the 
surplus Hoistmen. These 
Hoistrncn w e n  rctrcnchcd 
on 30th Novcmhcr, 1966. 
T h c  Porr Trust havc stared 
that the): could not h e  
retrcnchcd earlier in the 
inrcre\t o f  erxd cmploytr- 
employec rc la t~ms.  

Ouina to  the delay In the 
comrntwtkmlnp of t h e  
1'0s er l?ousc ccmcqucnl 
Inn the dclav tn conatnrc- 
ttnn of the builtitng and 
npp~untment of the elmri- 
COI $tan, the Port Trust 
had to  \pen4 an amount 
01 Hn r 1,oay on tnsurancc, 
maintcnancc uui s t d .  

(e) Coal Rargc 'Shanti' pur- T h c  b a q c  went out of co- 'The I'm Twt rotd the 
chnted at a cmt of Rs. I .  lo rnmin~on in D ~ c m h c r ,  h u g e  in May, tp63 few 
lakhs in 1965. 1961 and the ctlst n l  repdn a sum of Rn, 17,- which 

wrv expected to  he over w u  I n r  than the deprrcb 
R*. 7 0 , m .  rod value by R8. 



Apart from this, the Port 
Truer  had also to  imur  am 
expenditure of Rr. ~z,ooo 
on the operational staff 
during the pcritd it was 
idle (December, 1961 t o  
May, 1963). 

( f )  E i ~ h t  venturi meten valued None of the metcn could The  Port Trust  have stated 
at Hs. 22,700 for measuring he used from the date of fSeptember, 1965) that 
th? fl )n of p:tr*)lrum rccciv- purchaac, an a rctult of thcy are considering the 
cd in May, 1953. significant change In the di3pr.mal of the mcten. 

pattern of oil traffic. 

r to-'r~jn Steam Crlnrequcnt on t h  c tmmis- A total expenditure o i  RI. 
(g'C%e c w i n g  Ks. 1 1) sinning t\c l u t i n g  M.im v.9 1nrurr.d nn 

lakhs purchawil in 1946. crane 'Stlriivan there the maintenace and 
was nowork for this crane upkeep of the machinery 
from April, 1963. out of which Ru. jo,coo 

was nn the srafl which wa9 
rcrrct.ched from 1st Jan- 
uary, 1967 when it WP) 
painted out hy audit in 
October. 1966. The I'on 
Trust have however dcci- 
dcd in the some rnbnth 

anuerv. 196'91 to retain 
%e c m k  as a standby. 

W h J c  thc crcu of the ~ e c n n d  
h f t  uas J ~ r e n c d  eke- 
where the mu of the 
fint shift could not he 
ut~ltwd pmfiratrly. Their 
w a g e 8  aggmgailng Rs. 
~9,Xm ucrc rhuf ~nfruc- 
I UIIUS. 

3.88. The Commitlrc dcsircd t o  tw furnished with the idonnation on 
thc following pints:-  

thc reasons for cor~t~rlucrl cn~ployrncnt of dnvcrs uhcll t!lc 
CriiIlCA arc cxpctccl to tx: out of con~rn~ssion for sornc rnorc 
ycars and whcthcr thcir rrtcntion in wrviccs ~ ~ ~ l t c d  in a 
rduc t io t~  of vvcrtimc chary~% ill the cranes Jeprtmcnt.  

whether the Port Trust cnvlsnp a proiitsblc uw of thcsc crmcs 
md hoists in thc ncirr futurc and hils it cxwnincd mhethcr i t  
is wonhwhilc maintaining then1 in the Port. 

whcthcr coordination is mainuhincd bctwren diffcrcnt ma@ 
ports to cwurc that nruchincry etc. arc not i m p n c d  by the 
Ports whik aidlar oquipmcnt arc lying surplus to immcdialc 
requiremcnlr in other Parts. 



(iv) In case of 110-ton steam crane which became idle in 1963, why 
this fact was not reported to the appropriate ruthority imme- 
diately for deciding on its continued maintenana: and connec- 
ted staff. Whether the Port Trust have now taken an inven- 
tory of such equipment lying idle and reviewd the cases and. 
taken decision about their disposal wherever possible. 

3.89. The Bombay Port Trust havc furnished the following information 
seriatim:- 

"(i) 6: (ii). No snap decision could be takcn regarding the discontinu- 
ance of the services of the drivers, who are trained men and not easily. 
replaceable, in view of the uncertainty regarding thc imports of bulk food- 
gains  and having regard to the fact that somc of the wharf cranc; have oo 
occssions been put to use at thc berths conccrncd. Sonlc of the drivers 
would have been absorbed against vacancies and thc ovcrtimc bill has not 
been adversely affcctcd by the re.ntention of the drivers, sinc;. only such 
drivers as are required for opration are called for ovcrtimc ~ . iv I i .  Canni- 
bnlising of parts of some of thcsc cranm has h:n rcsortd to 111 ordcr to 
economise the expenditure on the purchase of new parts for the other 
crancs in operation, and as a set-off against 1hc eexpenditurc on t l ~  upkecr 
of the crancs, in question, which has necessarily to bc undertaken so that 
all these cranes can be put to future use when nrccwtry. The cranes in 
question are in the process of being shifted to the ncu bcrths in the extend- 
ed basin of Alexandra Dock;  five of the cranes havc already bccn tran!.. 
fcrred to the new berths and the others will bc transferred thrrc rhortly. 

( i i i ' )  Thc Inter-Port Consultations, thc Ports Consulti~tivc Orgnniwtion 
and the Ministry of Shipping and Transport do maintain umlc coordination 
among thc different Major Ports in rsqxct of thc matter mc.iltioncd. 

( i v  j A major developing Port like ours has, for thc sakc of its prcsligc 
and in the overall conrcxt of traffic, to provide and maintain certain mini- 
man1 facilities somc of which cannot bc made wlf-suppvting wi:hoot r h  
in? the charges to such an unduly high lcvel that it would not tx ircccpti1blc 
to the interests concerned. The net expenditure on such essential facilities 
Cdflnoi be rcprdcd as infructuous, but has to bc treatcd as a kind of 0vc.r- 
hcad. The cranc has been rctaiwd as a stand-by. In this conncclion. i t  
may be mentioned that the Trustees had decidcd to purchase another 
hcavy fixed cranc, but thc deal did not rnatcrialiw, ttidp T.R. No. 1348 of 
1966. The figures cited in the para are approximate. 

A constant watch is kept regarding cquipment, which can be reWdcd' 
as surplus 10 requirements and can bc d i n p o d  of." 



3.90. me Commktee are not happy over the fad thsl costly m d k a y  
.ad eqdpment is lyiag Mle for kng periods. Tbe Commmittee wortld like 
the Ministry to ensure tht  proper coordination b maintained betweea tb; 
Merent major pods so tbat mscbinery d eqd-t are aot Impwed by 
ports while simnar eqoipment are lying surplps to rqabaebtP in other 
Po-* 

The Committee desire tbat the porb should prepare on inventory of the 
surplus machinery and equipment lying idle and decide about their disposal 
or transfer. 

Audit Paragraph 

3.91. Wire rows costing Rs. 1.93 lakhs (foreign exchange element 
Rs. 1.13 lakha) purchased from a foreign firm could not bc uwd as the 
r o p s  were found to bc dcfectivc. Thc Port Trust made a second purchase 
at a cost of Ks. 2 lrrkhs (approximate), thus rcndcring thi. cost of the first 
purchasc (Ks. 1.93 lokhs) infructuous. Failurc to include an insye:tion 
clause in the contract for wbich thc Department has not yct fxcc!  rcsponci- 
hility, rcsulfcd in thc rccovcry not k i n g  cnforcrd agrtinrt thc first supplier. 

[P.iri~gr;iph 9 of Audit Report 1966-671 

3.92. In it writtcn rcply, t h ~  Ronlbay Port Trust have st,~:r'J: 

"111 thr citw of i n ~ p r t c d  itcnls cd %torts, H.O do arransc for 
indcpndrnt inspetion in ordcr to awid unneccshwy cxycn- 
diturc, when thc mi~nufacturcrs sippliers arc of repute and, 
i n  such c a m ,  insist c~nly on the 1nmuf3ctur~rs' t c ~ t  cenj5c;ite 
; ~ d ,  or \\.arritntY. 73c wpplics, in qucstion. w r c  July accom- 
panied by the manufacturers' test ccrtific;~tc, whish duly con- 
formed tu thc prcwrihcd s~ci f ica t i~ms.  After our ccmrpl;unt. 
thr n~anufxturcrs s p c i ; ~ l l ~  s c n ~  out thcir rcprcxnti\ti\t lo: 
n1;rliinp an inspection on t h r  s p ~ t  arid, ;recording io h i s  rr'pwt. 
thc wire rqws wcre supposed to conform to the specifrations. 
This repon wali rcfcrrd to the C'hicf Mcchanic~l E~yinecr of 
thc Culcults Port C'omniissioners and to the m;mf;icturcrc of 
the c r a n e  on which wirr r o p a  were intcndcd lo be u ~ d .  
The lornwr have rcplicd lhat they had no cxpriencc and the 
lutter h;,vr nlninlaincd that the angle of thc lend nf the hoist 
mpc (m the cranes was within the rolcrikncc laid dou.11 in the 
R.S.S. 'rhc local agents of the manufacturers have bean duly 
ndfird that in the event of their not rcpl~cing t h ~  malcrinh 
it "Mmatcly to do so, our rquircnlenrs woulJ bc. 
pwrchnd fnnn elsewhere at thcir risk and wit 



been recently modified locally at the cost of the suppliers to 
meet our rcquirernents and the same is under test. The ques- 
tion of any loss has not arisen at this stage." 

3.93. Tbe Committee desire that tbc Port Trust should pursw wilh Ibe 
suppliers the question oC obtaining satisfactory replacements for the wire 
ropes (cost Rq. 1.93 Inkhs) wbich have been found defective. 1,egal 
advice should be also taken as to the action possible at this stage against 
$be suppliers. 

Audit Paragraph 

3.94. (a) Owing to slump in the cotton tradc. 22 lettable plots at 
the C'otton Rpt n l ~ ~ s u r i n g  8.22 1 Sq. yards. wcrc found to lying vacant 
for pxiuds ranging between 2 and 14 years. In 1960, thc Trusters took 
a decisiorn to restrict the scope of the change in uscr in respcct of the 
Depots. shcds and o p n  plots (Jethas) at Cotton Depot. only to such of 
the tenants as were mcmbcrs of the , h s t  India Cotton Asmiation. This 
decision (further itdvcrscly) affcctcd the Port Trust rwcnucs as the plots 
could not be let out to ol;tsidcrs. 

Thc P m  Trust could have earncd an additional rcvcnuc of Rs. 99.000 
apprc~uinmtely had these vacant pints been let out. 

(b) Ten lettable plots of land (3.240 Sq mclcr4) which form pan d 
the Trunc.:<' Imdcd property at Mahim Bundcr and arc ordinarily let out 
on monthly bwis. have bccn vacant uxccpt f o r  ca\u:tl Ict t~np. ever mot thc 
Bunder cnmc under thc jurisdiction of Dock.$ Dcp;1rtn~cn"(l953). I n  
not Ic!tinp nut thccc ten plotc. thc Port Trust has lo\t rcvcnuc in the form 
of p u n d  rcnt to the tunc of Rs. 34,000 (;lpproximntcl>) pcr mnum 

[P,~rapr;tph 8 of Audit Report, 1966-671 

3.95, I n  a ~ r i t t e n  rcply, the Bombay Port Tru4t have sti~tcd as 
iollows :- 

"(a) Therc has been no avoidable loss of revenue in thc prcscnt 
case rince Cotton Dcpt is primarily intended for the coltem 
tradc. and wmc rewrvotion has had to be niiide in favour of 
this trade tn provide for revival of the trading conditions 
hforcovur. the vacancicr, have continued due to thc slump in 
tht cotton trade and have pcmistcd despite rcmcdinl mcltsurc* 
h:lving heen taken by the Tmalces even prior to 1960, of 
permitting thc <torage of non-hazardous pods in godowns, c'c.. 
at Cotton Dcpot, the conccnrion k i n g  nnt restricted to Inem- 
berg of the East India, Cotton Asmiation lad. (Vide to 
shonage of thc o~tm crop, a repracnration wan received to 



permit cotton traders generally to store noncotton goods of 
non-hazardous nature in the Port Trust godowns, etc., our 
Estate Manager had suggested that the facility be restricted to 
members of the Estate lndh Cotton Association Ltd., in order 
to prevent misuse of the godowns, etc., and to ensure tbat 
these would be available for storage of cotton when the cotton 
trade improved. Furthermore, our Estate Manager had 
expressed difficulty regarding the letting out of Jethas on casual 
monthly tenancy basis." 

(b) "Of the plot referred to in the para, plots Nos. 14, 15, 15A, 
1SB and 15C, arc in rln undeveloped area of the Bunder and, 
being in a deprcssion, get waterlogged during the monsoon." 

'$Also thc hcirs to Uic Kadri Estate to the immediate south of fhae  
plols have a right of way over this area. Even sincc thc Mahim Bunder 
rxinw under the jurisdiction of thc W k s  Department in 1953, 
or pcrhap cven kforc, thew has never been a demand for the* plots 
from the Hunder trade, cven though the ktting rate during the pried 1953 
to IObl was ns low as 6 ;Innas (37 paisc) 3 sq, yard per rncnscm. Only 
two ;tpplications were received for thcsc plots and the adjoining plou 
Nos. 24, 25 ,  26 and 27, during the last year. One from a tradcr in 
n~iiicrals for storing and processing of minerals and clay and rhc rrthcr from 
t h o  C'onirninsioncr of Police, Bombay, for parking and garaging thc motor 
~~411clcs  i3t1acIi~d to his motor transprt  scction. Thc former applicant was 
inforntcd tliiit thc prtxusing of thc ~nincr:ils with clcctric. power ciwld not 
bc prn1i:tcd on ~ h c  Rundcr and, thcrc;~flcr. hc: himdf  did not piirsuc the 
ni:\trcr. 7hc latter appliuirtion was rejccted. as our Bundcr pint* were 
dcvc1opc.d for storage d goods landc'd at the adjacent quay. As t h : ~  plots 
l i t  in~rncdiarcly txhind the wliarf. they are ;~ltnodt continuously uscd for 
unlc,;uling ;tnJ stor;lpc of und sincc thc landing space at Mahim Dunder is 
rc\trictd ;tnd in insulficicnt as hnd k e n  pointed out by the hiahin1 Sand 
\ICrch;rnlca Arscvi;ttion. Gro~rn~! rcnt. !vhen due, ir rci-ow.d f ~ v  slcvqe 
on thew plot$ kyond tlrc frce period." 

"A$ rcptrd\ plot No. 16, it fell vncnnt with cfiect fronr 16.h J:inuary. 
1')h I .  thc tenant thcrenf hnvinr k e n  ejcctcd in a law suit f o r  h m  ng hem 
in xrrcars of rent, ;~nd has sincc hcTn uscd for thc stor:ipc of sand, ctc., on 
:I cii\t1:11 bit& for the rentom stated ~ I Q W  : 



plots 1-4. 16 to 23A as also plots Nos. 24, 25, 26 and 27, be absorbed 
into the wharf area for the dumping of sand. A decision on this issue was 
fraught with difficulties, as the plots vacated-(i) to offer suitable alter- 
native plots to  the existing tenants or (ii) to evlct them. The only vacant 
plots available at the time were plots Nos. 11, 14, 15, 15A, 15B and ISC, 
%ut these plots, being away from the main traffic and trade at the Bunder 
and lying in an undeveloped area and in a depression which, as stated 
earlier, gets waterlogged during the monsoon, were not acceptable to the 
tenants. The second alternative course would have meaut lit'gation 
against the tenants, involving prolonged delay and incurrencc. of heavy 
expenditure. In the circumstances, plot No. 16 has been let out only on a 
casual basis from the date it was taken possession of in partial satisfaction 
of the demand of the Sand Merchants' Association and as a buffer against 
any further complaints from them. Recently, it has been considered 
practicable to let out this plot on a monthly tenancy basis. A point to  be 
borne in mind, in this connection is that Bund2: is not an Estate for 
pa rd l ing  and letting out the land freely. The goods in transit at the 
Bunder have a preferential cLim for thc land thcrc and no plot can be let 
out ord~narily for a purpose, which is not conncctcd with the Bunder 
traffic or trade. The revenue derived from letting out land is also not 
considered as an essential source of revenue. thc Port Trust's objective 
being to cater to the necds of the Bundcr traffic in imports and exports. 
Ho~.evcr,  the plots in question arc let out on casual tenancy basis. as and 
when there is demand." 

"Bcsides all the plots in question could havc becn let out only by 
denying the facilit'es. which we haw been giving for decades to stall- 
holdcrs during the Mahim Fair, which is held in the beginning of December 
every year. The Fair is held from Mahim Bazar to the Mahinl Causeway 
and ex cnt, into the Bunder area. If this age-old facility wcrc denied, 
there wss Fkely to be public dissatisfaction. 

In Dccembcr 1969, thew were 26 monthly ttnancics and four 15- 
monthly leases at Mahim Bunder. Thc total revenue at this Bunder is 
about Rs. 45,477 per annum." 

3.96. 7be Committee ~ ~ P C R C  hat the Pod T m  are b b q  IWCMC to 
the edent of Rs. 99,000 and Rr. 34,060 per aanam rerpertivdy b m@ 
of vacant p h  io the Cotton Depot md W a  Babcr, rrLicL W e  ad 
been let out. The Committee would Wrc tbe Porl Tmd to any oat l 
review of all ibe plds btlonginp: to tbcm wbkh .n ljrlq *rrat md tk 
~ O W I M  tbcrdor. In tk li@ of tbe review, dl* rkdld be as& (o 

Ue p k h  ud litilk tbm, so tbst m far u poafbl. krr of rtocfic 
aot occm. 



Under-assessment 01 dues . . 
Audtt Purgrnph 

3.97. (a) Wharfage dues on 'Copra' and 'Coconut' consignments p a w  
ing through the Docks (coastal traffic) is being assessed on the weight2 
declared by the Importers without verifying their correi.tness. A test 
.check (in April, 1967) of five manifests revealed that the weights were 
understated by about 1,390 Kgs. and 335 Kgs. per 100 bags of coconut 
and copra respectively. The loss to the Port Trust by way of wharfage 
on these two items is estimated at Rs. 46,000 (approximately) for the 
three years ending March, 1966. 

(b) Under-as~ssment to the cxtent of Rs. 12.962 on a single consign- 
ment (17 drums Diacetone Alcohol) handled at the Haji Bunder was 
pointed out by Audit (April. 1967). The Port Trust has not recovered 
thc amount. so far. (December, 1967). 

3.98. 'I'hc systcm of intcrnal precheck by the Chicf Accountant which 
i \  at prehent rcstrictcd to the Docks cash offices nccds to be extended to 
l l ~ c  Bunder illso. 

[Paragraph 7 of Audit Repon, 1966671 
3.99. In a writtun rcply, the Bomb~y Pon Trust havc stated os 

,follou s :  - 
"Thc under-nssrssmcnt in qucstion. wils duc to an inadvcrtcct arithmc- 

tical crror. Thc amount in qucstion has alrc;idy ken :cicl~crcJ. Ac 
rcprds the question of introducing prc-audit working i n  thc Runder Cash 
Onice at Hay and Iiaji Bundcrs on thc lincs of thc Docks Cash ~ c e s ,  the 
rnattor hits kc11 cxaniind, but i t  has hlyn Jouidcd not to in.ititutc. prc-audit 
at thcsc Runcicrs, for the prcwnt, for want of suitable a c c o m d a t i o n  find 
sincc the rcvcnuc ctrllectioils ah. not l a r p  :inJ h3vc bccn declining. vide thc 
figurcs uf wh;~rfagc givcn trclow :-- 
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3.100. The Committee consider these two caser of under-assessment 

of wharfage dues in tbe bunders as serious. In m e  case the wharfage 
dues on Copra ead Coconut, were assessed on weights declared by the 
importers without verifying their correctness. A test-check of five mani- 
fests revealed that weights were undereaimsted by about 1,390 Kgs. and 
335 Gs. per 100 bags of Coconut and Copra respectively. The loss is 
estimated at Ws. 46,000 ( a p p l e )  for three years ending March, 1966. la 
the other case an under-assessment of Rs. 12.962 wos detected in a single 
consignment of 17 drums of Diicetone Alcohol. Such under-acis~ments 
pomt to the need of extending internal pre-check by the Chief Accountant 
to the ILondcrs. Bot it bas been decided not to institute preaudit at the 
Bunden for the present for the reasons that suitable accommodalion is mot 
available and that the revenue coUections have been declining. T b c  fact 
that revvnue collections of the Bunders is declining, points. all the more, 
to the ,red for introducing pre-audit so that leakage of revenoe muld be 
plugged. 

3.101. The tcrms of agrccmcnt with thc Conwlting En;!:nccr\ of the 
Dock Expansion Schcme far the dcvclopment of the Port Trust rntcr aliu 
prcnidcd for free transport to t h ~  foreign stafT of thC Consultlnc flnp~nccr* 
Acwrdingly five Ambassador cars to be opcrated dcpartmcntnlly were pur- 
chased (Septcn~ber, 1964) on i~ priority bajis at a total cost of R h  7S.538 
The Port Trwt howcvcr, ult~nutcly, dccidcd to cntruct fhe transport ar- 
rangemcnth to wmc transpon contractors for rcawnc of convcnienc~: :~nd 
economy. 

3.102. 'The fivc new cars rcndcrcd surplus wcrc divcncd ns follnws: 

( 1 )  One was rctairrd for the staff d thc Rcsidcnt Fnpinccr. 

(2 )  One was retained as a spare staff car for the workshop. 

(3 )  T%c remaining 3 cars were uriliscd for replacing the existin& 
staff cars which had outlived their useful lives but for * 
replaccmcnt no proposals had hccn ma& by thc Port Trust. 



3.103. While one of the existing can was sold for Rs. 5,300, two aro 
still awaiting disposal (January, 1968). 

3.104. The contractors to whom the transport arrangements were en- 
trusted in Pebruary, 1965 were paid an advance of Rs. 97,504 against the 
value of seven cars, on the pica that these formed pan of the plant and 
machinery exclusively for the, use of the work. Three cars werc surrcn- 
dered by the Consulting Engineers to the contractors one each in Much, 
September and November, 1967 respectively as the expxted staff did not 
arrive. The 80 per cent advancc paid to the contractor on these three 
cars i.r. Rs. 41,799 bas also not becn adjusted so far (December, 1967). 

3.105. The contractors were also paid the minimum amount of Rs. 1,320 
per car per month as per the terms of the contract even though the average 
run of each car was only 1,200 Km. which is less by 800 Km. stipulated 
in the contract. Proportionate reduction in the payment could not be o b  
tained as there was no specific provision in the contract. Thc approximate 
loss on this account works out to Rs. 25,000 per annum on four cars po- 
sentry in use. 

[Paragraph 14 of Audit Report, 1966-671 
3.106. Thc Bombay Port Trust have stated in a note that: 

"Ovt of the fiw ncw Ambassador cars purchased, one was allotted to 
the Consulting Engineers for the Master Plan work and it was decided to 
retain thc other four for departmental use; for, on a review of the original 
proposals, it was found that it would be uo~norn ica l  and difficult for the 
Port Trust to meet the requirements of cars for the expatriate staff of tbe 
Consulting Engineers since thc cars would be required for use even at aigbt 
limc and drivers would have to be enpaged for two to threc shifts, which 
arrangement would not have been convenient and economical. The four 
ncw cars werc, as stated ohow, retained for departmental use. The t h m  
old cars, which wcre replaced hy new can, wcre purchased in 194849. 
Tan of thcm which could not initidly be sold as the bids rcwivd werc not 
satisfactory, have been sold in May, 19M. One Old Ambassador car 
purchnscd in 1958, which was replaced by a new car, was rctaincd for 
uac by the Chief Mechanical Engineer as a stand-hy car. We did intend to 
replace the three staff cars, which had been purchaxd in 1948-49 aad bad 
outiivd their useful lives, and out Board's sanction. under Section 68 d 
thc R.P.T. Act. was duly oh:aincJ. 

3.107. An advance a ~ i n s t  the can had to be given to the contradon 
under the relative tender oonditions. Rdund d the Advance figaim 
among other plant, has mmenccd from the certificate for J U ~ V  1969. 
Advance for onc car sold has becn ssparatcly recovered in the certificate for 
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August 1969. The cars arc requiskioncd or surrendered according to the 
requirements of q e  y n + r s  concsmcd. The distance covered by each 
car would vary a&ng to the stat@ d the werk d the nonafficial use 
of the car by the engineer concerned. It appears that the averagF run indi- 
ca* in the para has not taken into account the running of the cars for 
non+&ii\l purposes, for which we make, recoveries." 

3.108. The Committee note tM a tramp014 contractor, to whom tbe 
Pofl Trust cntmsted the hamport m m c a t s  for fofdgn consultanis, mu 
pdd advances for tbe purchase of 7 cam. 3 ot tkse can were wrm- 
by the consultants, but tbe rdv~accs paid in respect of 2 d the a m  are 
stin to be adjusted. The Coamittee would like tbb b be done forthwith. 
Grant of extra concessions to a private caterer 

3.109. (a) The canteen in the administrative office building was let 
out on a month to month basis to a contractor after calling for tenders from 
caterers in September, 1961. The Port Trust has been giving certain con- 
cessions to the contractor (nominal rent of Re. 1 per month. frce electricity 
and running water and other modern facilities) which are admissible only 
to canteen run either departmeatally or by the employees on co-opcrative 
basis. The present caterers, are moreover re-imbursed from 1st April, 
1966, half the cost of fuel consumed, valued at Rs. 2,040 per ymr, a Con- 
m i o n  specifically prohibited by Government even in respect of drpart- 
mental canteens. 

3.110. The agreement entered into with the caterer stipulated that thc 
contractor should provide, at his own cost, certain facilities for employees 
who bring &Tin or lunch from home for ;king i t  in the lun:h room. So 
payment for such a service was contemplated or allowed till  July. 1966. 
From July, 1966 however, an additional amount of Rs. 6,000 per annum is 
being paid to the contractors, on this account. 

3.1 11. The same caterers have also ba3.n awarded in September, 1965 
the management of the Rest-house without inviting tcndcn m calling for 
quotations. Rest-houses are normally run, departmentally. In this case 
besides free residential accommodation (750 Sq. It. rental value Ra. 10,800 
per annum) the contractors were paid an additional remuneration ,of 
Rs. 15,000 pet annum for providing canteen fadlitin and providing bamals 
for dusting and cleaning. 

3.1 12. No security deposit has been taken from the caterer for the 
handling of cash and equipment of tbe Pon Trust. 



3.1 13. In a written reply, the Bombay Port Trust have staled:- 

%e concession of mmina~ rent & RC. I pr meman, free e~ectricity 
and arming Water hati baa allowed in respect of other caterer-managed 
Port Trust centoens and has not been objected to. If we had not allowed 
such a concession, the cataren would have stipulated that they would 
chcharge higher tariff to the detriment of our staff and, in which case, subsidy 
in some otber form would have had to be given to the caterm. A6 
regards the reimbursement of half the cost of fuel, it may be stated that when 
the caterers were asked to run new canleen in the Administrative Offices 
Annexc, it became aeccssary, in the interests of cleanliness and hygiene, b 
require them to use bottled gas for cooking purpose instead of the otdE 
nmy types of tuel, which they were using in the old premises. Hence, it 
was decided that half the cost of the gas should be paid for by the Port 
Trust, rub;cct to the latter's moiety bchg limixd to Rs 300 per mensem. 
If the caterers were permitted to use an ordinary typ: of fuel, such as 
charcoal or fire wood, expenditure on whib:-washing the kitchen would have 
had to he incurred frequently. As regards thc payment of Ru. b,000 pa 
annum to the caterers towards provision of certain facilities for our em- 
p loye~ ,  who bring tiffin or lunch from honre it may be stated that a separate 
qpccial wing has been pmvided as a tiffin room in the Administrative Offices 
Annexc and the Union had asked for the provision of at least 100 plates 
and tumblers and for the appointment of four canteen boys for attendiag 
to the stnff, who would k using thc' tiffin room. When the caterers were 
pivcn charge of the new tiffin room in the Annexe, it was agreed, after 
negcti~tions, to pay them Rs. 500 per mencern to cover the additional cost 
c*f engaging four additional servants to attend to the staff suhjcct to the 
cond~tion that the services of the servants wonld also bc. utilisrxl to imprnvc 
the c.rcenng arrangements at the old Administratire Otfices bu~ld~ng. 

3.11 4. It was not necessary to invite tenders or call for quotations from 
pilrIic\ interested in managing the Rest Houx.  The caterers, who were 
tbcn cnttustvd with the running of thc canteen~umtiffin room on the 5th 
flrua of the new building, were in t 6  bcst position to manogr the Rest 
~(OUK' .  (in thc 7th Rwr ibid, and at thc least psdblc cost to the Port Trust, 
con\iliting with the standards requited to be maintained. Govcrnmcnt- 
nwcd rest houses may be run departmentally, but we have to contcnd with 
vnrious t yps  of lpbour legislation, natably the Minimum Wage Ad, 1948, 
and it would have k e n  impracticable and wasteful for ut to manage. and 
provide catering services at, the Port Trust Rest House on a departmental 
bais. We did initially provide porters rquired for the Rest House on a 
round-the-clack bsis.  In thc intet~ts of economy and tflidtnt workiag. 
it w a  Inter &dcd that the caterers' partner and managcr, w!m was en- 
trusted with the pdc;ian af caterinp m i ~  at the R a t  How,  should 



provide the required hamals for round-the-clock service and that a COW 
bution of Rs. 650 p.m. should be paid to him therefore, the remumration 
for other services such as of round-the-clock stewards being fixed at Rs. 600 
p.m. The Manager of the caterers, who was to look after thc Rest House, 
had to be provided with free residential accommodation so that he could 
deposit from them for the equipment, etc., provided at the Rest House. 
to the desirable extent. It may be mentioned that our Rest House con- 
tains a V.1.P. suite and the Rest H o w  run by Govenment cr by Govern- 
ment Undertakings are also known to have on the staff whole-time residcn- 
tial managers. In view of the repute of the caterers and the precautionary 
measures taken, it has not been considered necessary to obtain any security 
deposit from then1 fur the equipment, etc.. provided at the Reqt House. 
However, a n  inventory is kept of the equipment, etc. and the same is pcrio- 
dically checked." 

3.115. The Committee feel that substantial concessions have been 
extended h] the Port Trust to tbe contractor entrusted with the running of 
the canteen in the adminisirathe Mocks. Tbse have been by way of re- 
iarbursemeat of half the cost of fuel; payments towards cost of facilitiw 
provided h~ the cnntractor for officials bringing their own Iumh/tiflin and 
non-recovery of security deposit. The Commitice feel that the Port TNS! 
sbodd call for fresh tenders for running the malten on ihese ~ffpththIt!J 
b ascertain whether the exirting arrangement is in lhch fIi¶aIIc&I interests. 

Norr-rccovery of wltarjage churges on Wasre Oil pumped front Rrrtrhcr 
Idand. 

Audit Paragnph 

3 116. Oil belonging to priv~te companics i s  pumped from tankers a1 
Butcher Island to the installations of the companies at Pir Pau, dc. thr0ugh 
Port Truqt pip: lices and wharfayc I\ rccovcrcd by the Pon Trust. 'lhc 
waste oil remaining after the operations L collected in a tank and thcn 
pumped separately on requisitions placed by the companics. No wharfage 
charges have however, been rccovercd from the compancs in mspc! 
this waste oil even though the Chairman of the Pon Trust had directed 
(July, 1963) that such charges should be recovered. 

3.1 17. The amount of wharfage a( the rate of Rs. 5.73 per 1.000 litrcs 
on 13,513 tonnes of wastc oil pumped during the priod frcnn April, lMY 
to November, 1965 works out to Rs. 0.91 lakh (approximately). 

[Paragraph 12 of Audit Repwl, 1965.6~1- 



3.1 18. The Committee have been informed by the Bombay Port Trust 
in a written reply that: 

"Bills wcre rendered against Oil Companies concerned after it was 
decided that, although the waste oil, etc. is a mixture of various 
types of oil and of ballast water, wharfap should be recovered 
as on crude oil. Howcver, the Oil Companies have raised 
some technical points, which are under examination. Our 
claims for wharfage charges will he pursued, if they can be 
ultimately legally sustained. 

At a mecting with thc rcprescntatives of the Oil Companies, their 
contentions wcre elucidated as under:- 
(1 )  As wharflpe was paid on oils exported on the basis of the 

Customs out-turn worked out a t  the Refinery tanks 
before the loading opcrotions started, separate wharfage 
was not due on waste oil resulting from such operations. 

(2) Similnrly, in  thc case of imports of oils or unloading opera- 
tions, no wharfsgc was due on waste oil collected from 
such operations, since wharfagc w u  paid on the basis of 
the Customs out-turn worked out at thc bnks located at 
the Rcfinerics or the Installations. Moreover, waste oil 
collcctcd out d loading opcrations exceeded that collected 
from unloading opcrations. 

(3) When the rcvisrd wharfage rates on mineral oils were 
fixcd on the completion of the new Marinc Oil Tennind, 
t t~c entire cslimated quantity likely to be imprtcd,!ex- 
prtcd was tukcn into accwnt and, hence, there could be 
no casc for levying a separate wharfage charge in respect 
of wale oil. 

(4 )  Thc Oil Cornpanics werc helping the Port Trust to dispose 
of the wastc oil and incurring some expenses in the pro- 
ccss. In considrriliion of this, no scparatc wharfage should 
be lcvicd on w~slc oil. 

(i) In the cacc: of imported white oil, thc draining of the 
bow wntants in the pump Md its subxquent transfer 
to the slop tank did not nrix, as it was cleared during 
nushiag owration from nutchcr Island to the 
Company's lastalhtiaa or Refinery, 



the dirty ballast tank and no wharfage was paid on 
this quantity initially. Some quantity of this slop 
lbelonged to other Oil Compenies. 

(iii) In the case of loading operations, wharfage was initially 
p i d  on a fraction of the total quantity of slop from 
the tankers. However, as this quantity could not be 
separately accounted for and the two Refineries re- 
ceive some quantity of oil which was not their own, 
there should not be any genuine ground for not pay- 
ing the export wharfage. 

Despite further correspondence and discussion, the Oil Companies 
have remained unconvinced and our Docks Manager and Chief 
Mechanical Engineers feel thnt further negotiations wou:d be 
futile. They have, therefore, recommended the dropping of our 
claim. The amount of wharfage, computed on the basis d the 
rate for crude oil, has amounted to about Rs. 1.74 hkhs upto 
the end of March, 1969. The mattcr is being placed betore 
our Board." 

3.119. Tbe Committee wte that an amount of Rs. 1.74 IPkhB OD account 
of wlmrfage on Waste oil pumped from Butcber Island for the pedod April, 
1959 to Marcb 1969 is due from of companies but tbat the qocdion of 
recovery bas aot been finrlly M k d  with oil cornpies in spite of dims- 
siolrs pad correspoadenrc. TBe Committee would like tbe Port Trust to 
have legal p i l i o n  examined rritLoot k h y  and hrfher necessary action 
taken in acrordaw witb tbe opinion expnsscd. 

3.120. The installation work of a white oil flushing Tank and the anci- 
llary equipment was taken up in 1954 as a pan of the Marine Oil Terminal 
Scheme. The installations were intended to cconomise the use of fresh 
water, by collecting thc fresh water once used, in flushing the white oil lines 
in  a tank to be erected at Sewrcc, for subsequent similar opcralions. The 
Scheme ori@naily estimated to cast Rs. 3.89 lakhs in 1954 was campleted 
in May, 1966 at a total cost of Rs. 27.05 lakb after a dchy of 12 ycan. 

3.121. The delay has been attributed to a change in the site uf erection 
of the tank from Swrw to Pir Pau at the specific request of oil cmpsnfes 
(August, 1955) which war accepted by the Board in September, 1956, and 
to the consequent modification of the installations. Tha S&cme has not Yet 
k x n  put into gemtion due to non4idstiaa of tbe operational procedure- 
The installations and quipments are still lying idlo MovrmZler, 1966). 
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3.122. Basides the lorn of interest of RE. 2.06 lakhs on the locked up 
capital oomputsd with reference to the conventlcwal prevailing rate of inter- 
est (3 jkr cent to 5 per cent) the Port Trust had to incur an avoidable 
expenditure of Rs. 20,420 on replacement of materials eaten away by white 
ants and on commissioning of idle parts. 

[Paragraph 16 of Audit Repon 1965-661. 

3.123. In a written reply, the Bombay Port Trust have stated as 
follows:- 

"The Govcrnmcnt Auditors had raised cerlain separate objections r e  
garding the flushing tank, pump sets, outdoor transformers, pumphouse, 
etc. (forming part of the Whitc Oil flushing schem:), which they have corn- 
bincd into the subject pan. 

Thc position, as explained to them is, as under: 

Thc White Oil flushing scheme of the M.O.T. Project originally envi- 
saged thc installalion of two flushing pumping sets, one flushing tank and the 
necessary electric sub-station for supplying power. Originally, these pumps 
and the tank were to bc sit& at Sewri, as desired by the Oil Companies. 
Subsequently, our Board hctd approved of the re-siting of the White Oil 
flushing station at Tvmbay, instead of at Sewri as originally envisaged, in 
order to niect the revised requirements of the Oil Companies brought about 
by the changcd pattern d transfers and pumpings of finished products 
through the 12" White Oil line, which it would not have been possible to 
meet i f  the station had hecn located at tho miginill sitt, vide T.R. NO. 857 
of 1956. Due to this change, the schenrc needed some modifications and 
thc Consulting Enpinecn for the Marine Oil Terminal scheme were, there- 
fore, rcqucstcd to redesign [he same sometime in the latter hdf of 1957, 
tzrking into consiticration the equipment and switch g m  purchased earlier 
under T.R. No. 976 of 1954. Th? new design was finalised sometime in 
August 1958, and comprisd the foUowing items of work: 

( i )  Electric substation together with the high tension electrical 
supply and installation of the necessary equipment. such as 
transfomrs and the switch-gear. 

( i i  I Installation of pumping wts. 
( i i i )  Inadlacion of thc flushing titnk. 
( i v )  Rc-mcwlcll~np of the manifold canstructcd earlier. 

D~fdicd infarmntion regarding these ircms of work is lurnichcd below: 
(i) Elccrric subdcrricm rogu~her with fire H.T. ehctricd supply nnd 

the n t w , w r y  cquipwnr s t ~ h  4% mrrr~jormrrs ant1 d c  witch  
pear,-After the. &sign of tht rchcmt was furalifd En August, 
1958, the suppliers of the original switch-gar equipment were 
npoeued to quote for modifyiig tltc switch-war supplied 



earlier and also supply some additional switch-gear to match 
with the, old one. A great deal of correspondence, technical 
as well as commercial, ensued and the party subnutkd their 
final quotation in February, 1960. The proposal was sanc- 
tioned by the Board under T.R. No. 833 of 1960. The OOV- 
ernment's sanction to the proposal was received in March 
1961. Subsequently, there was also some delay in the release 
of additional Foreign exchange, which was received in Novem- 
ber 1962. The import licence was received in December 
1962, and thu equipment was received at site in April 1964. 
The specification for the new transformer was prcparcd in 
October 1959 and the same was received at site i n  October 
1961, but it could not be put into commission until the above 
switch-gear contract was conlpkted in Novcmbcr, 1964. Also 
ncgotiations were carricd out with the Romhny Suburban 
Electric Supply Ltd. for the high tension supply and thc supplv 
was made available in time for encrgising thc sub-station in 
November, 1964. 

( ~ i )  Pumping sets.-After the White Oil flushing design nt Pir Pau 
was finalised, the order was placed for one new pumping set 
and making necessary modific:?fons to the tna pumping sets 
alrcady purchased as approved under T.R. No. 490 of 1954. 
Modifications acre necessary, as these pumps ucrc requircd 
to perform dual duties, viz., flushing as well :IS hnoqting. Thc 
amtract for this work was placed in Aupst 1960 (vide T.R. 
No. 470 of 1960). the equipment was rcceivcd in Novcmtw, 
1961 and the work was cornpletvd in Novcmhcr 1W.S when 
the manifold connections were ready. The pmpc cctuld not 
be cvmmissioncd till 9th November, 1966, as thc procedural 
aspect of the Whitc Oil flushing scheme had to be sc~tlcd with 
the Oil Companies. 

(iii) Flushing lank.-An order for the installation of the While Oil 
flushing tank and ancillarv equipment was placed in October, 
1963, vidt T.R. No. 86X of 1963. I h e  old materials Fur- 
chaxd undcr T.R. No. 287 of 1954 wcrc to he uwtl for this 
tank and, therefore, sand-blacting and re+mnditioniny, of the 
same were necessary. The tank work wac ccrmplcted in 
September, 1965. 

(iv) Re-mod ell in^ of the wwnifold.-As additional piper, dvC& 
etc., were to be installed along with the new frumps at Pir 
Pau, the exirting manifold had to be modified lo lakc in thew 
pmnv sad the ancillary pipelines. In ardtr to m6ec * 
revised requirement, t k  &sign of the om manilold huJ 



be discussed with the various Oil Conlpanies before halisa- 
tion and as the pattern of oil trafec and the requirements kept 
changing, the plans could bc finalised only in February, 1962 
after prolonged discussions. Thereafter, the order for making 
neussary modification to thc cxisting manifold and laying new 
pipc lines was placed in November, 1963. The tenders for 
supply of valves and line materials were advertised and a firm 
or&r was placed in March 1964. The cntire work was com- 
pleted in May 1966. The value of the surplus materials, 
which the Oil Companies had agreed to take over, when the 
Board approved of the resiting of thc White Oil flushing 
station, amounts to about Rs, 40,000. 

The main rcasons for the dclay in thc planning and provision of t9e 
rcl.!tive facilities was the changing pattern of oil trdlic and the consequen- 
ti.d rcquircments of the Oil Companies. As the cost of the equipment has 
hc:n t;~Len into account in fixing the revised wharfage rates on mineral 
o;;:,. which were linally made cflwtive on the commissionin_e of thc new 
Slmnc Oil Tcrn~irial, the question of any loss of revenue or loss of interest 

lockcd-up capital docs not arise. The Oil Companies may have been 
~nctwcnicnccd, but they dso cannot justifiably complain because the delay 
in  Ilnalising the S e k n ~ c  is, as stated abovo, attributable to their own altcr- 
i r i r c ~ e n t s .  711c Schcnlc, i ts a whole, has bccn in optratton Fince 
\tl\ca~br.r 1966, the uw depending on the volume and pattern of traffic. 
N o r n u t  precautions were takcn for storing materials pending installation, 
and ~iic damage hy white ;ints has to hc rcgnrdcd as an act 13f God having 
rc;;lqd to thc site conditions. Such damage would havc come to light only 
N ~ C I I  the crates wcrc opened. Some salvage vduc would haw k n  
rc.hsccl from d i s p ~ d  III the damaged malarials." 

3.124. Ik C o m a  u* dbbtmmd 0- tb b @ r w  *Y 
o~c~rred in corn- d whHt oil fl-w sdrst. Tbc *t Iw the Pro- 
kct taken up h 1954 bd to be ddfttd to ruo(lcr silt hr 19% to m * 
charwd rc-quircracr*n d oH coinpdes. Bat tvm .I(w * it h k  t k  
Port ' l m t  10 yearn to coapkte t k  pmw (1966). AJ a mait, * 
schtmr whkb r w  cod m. 3.89 bkh in 19% mpk(d 
in 1% nt a cant of 'llr. 27.05 W. Tk C o m d t t ~  c e  Ibe &Y 
of ten y n r s  t mmpk#hg (k d t d  ackmt 8s aacollsdaarbk. 

I 
3.125. Anofkrr tabrr d tk txcatkr * 

i\ that proper - mr rol btr ta a d  drvaa to mw 
hallpth,, u4 r ,~=rr:_-j  j. rn 'md lhrl bd (o - mr*8id.bk 
Wmditrtre 4 &. rr rqhcemmt d rr)crbl a m Y  blr * 
-0dlorcor -.-" --L- - drnplrb 



Excess expenditure on Advertisement in newspapers. 

3.126. On the recommendation of the Central Economy Board, the 
Ministry of Infonnation and Broadcasting took up from June, 1959 the 
handling of advertisements in v,arious newspapers, of autononlous bodies 
which are c ~ ~ r c i a l l y  non-competitive. The Directorate of Advcrtising 
and Visual Publicity in the Ministry of Information and Broadcasting had 
secured by arrangement with newspapers, a reduction of 157, in tk flat 
rates for display advertisements routed through them. Out of this 4.80 
per cent is retained by the unit which issues the advertisement and the 
remaining 10.20'5 is passed on to the Ministry of Infornlation and Broad- 
casting. 

3.127. The Port Trust, however, continued to give their advertisements 
dircctly to the newspapers and did not avail tl;c.mselves of the abovc con- 
cession. The total amount of expenditure on the advertisement from June, 
1959 to March, 1965 incurred by the Bombay Port Trust wru: Hs. 3.68 
lakbs. Had the Port Trust routed the advertisements through the Direc- 
torate of Advertising, a total amount of Rs. 0.18 lakh wnuld have hccn 
saved apart from a saving of Rs. 0.38 lakh which would have accrued to 
the Ministry of Information and Broadcasting. 

[Paragraph 25 of Audit R c p r i  1964-67.1 

3.128. In a written repkj, thc Bombay Port Trust have stated as 
follows :- 

"Our advertisements ma~nly pertain to tenders for works, sales 
of goods includ~ng uncleared cargoes and vacant pasts. 
Many of the advertisements issued by ~ h c  Port Trust arc 

meant only for local dealers, from whom ratisfactory rcs- 
ponse is generally received under tbc existing system, while 
it is not exactly known in what newspapen the advertisements 
will appear. if inserted through the Directorate of Advertis- 
ing and Visual Publicity. Furthermore, it has becn appre- 
hended ha t  such advertiwwnenls might be published in a 
condensed fonn and there might bc &lay in their publication 
uith the result t k t  they might not bring forth satisfactory tes- 
ponsc. When thi\ quation was considered in 1962. it w'ds 
not, therefore, thought advisable to have our advcrtistmeots 
channelled through the Directorate of Advertising and Visd 
Publicity, but it was dcdded that a copy # each tender 
notice be f m r d c d  to the Indian T& @u134 and the 
Director of Advertising and Vls+ ~uWdty ,  Nar 
information. As stated in thi Pad., ar mrrclr rr 3" 1@. Per 
cent out of the 15 per cent redudion in ch- &red by 



the newspapen concerned would be retained by the Directo- 
rate and the benefit of only 4.80 per cent would be gatred 
on to this Administration, which does not appear to be very 
attractive and may not compensate us adequately for any 
losses we may su&r through abridgment of our adverb-  
ments or through delayed publication. 

3.429. Tbe Comm&tee observe tM Port Trust bsve w t  falkn in liac 
witb the general armqpmenb made by Covernmeut for rmting of 
advdsemea&i tbrougb t k  Wrectorate of Advehment and V h d  
Prbticity. h a molt tbcy an forgoing rebate of IS per cent wbick hm 
beea secured hy tbc Director of Advertisement and V b d  Publicity by 
ammgement with the mawpen. 'Ik main apprebeasiias of t k  Port 
TruM are thst by routing the advertbemeats tluoagb Difectorate of 
Advertiwment sad Visual PobliJty, & may sot be possible lor Ibem to get 
thet advertisemeats ppMIseed in appropriate acnopapers or chat they may 
be published in o co* form or might be &byed in pohlkation. 
Whik the Committee appreciate thst lack of adequate peMicily and ahridge- 
meat of advertisements or &lay in their publication might dversely d c c t  
the interem of the Port Trust, they f e d  that tbew dilRcPtties conld lmve 
been sorltd 09( vbHb tbe Directorate of AdvertiPcment and V i n l  Publicity. 
Tbe Committee riogZIca thal the matter be discosscd by the Port Trust witb 
the Diwrtotrte of Advertisemeat and Mwrl P u b l i  and tcsdl communi- 
cated lo ftm Cwminee. 

Flirrtre T)rc~elr~pment of Bombcry Port 

3.130. A Study Group of the Committee which visited Bombay Port 
in Srpternbcr, 1969 were informed that the Port Trust had entrusted to 
their Consulting Enpineers, M 's. Bcrtlin & Pnnnen, "the preparation of 
an ;wticulntcd Master Plan for the future develapment of the Port, and 
thc Consulting Engineers havc recently submitted the draft Master Plm 
for consi&ration. Extensive economic, engineering and traffic investi- 
gations were carried out to obtain the basic data for forecasting the 
h;ilanccd dcvclopmcnt of the port tra* during the next SO years and the 
extent and type of facilities required to cater for it. The draft Master . Plan takes into account, inrcr-alia, the increasing tread for bulk cargo 
to be traspwtcd in latgcr and smdardised unit loads such as pallets 
and containcrr. I t  3150 deals with the question of nmocielling the ex- 
isling docks for marc ctticicnt gcrations." 

3.1 3 1. &cflrdt\g to ac Draft Master Plan "there is lit& scope for 
f q c r  &dmt in the vicin&y of Ibc pnscnt docks, which is b a d -  
capped by da f t  limitatlaas sad bottlcneclcs duc to saturating trnflc. 
It is, therefore, nromrncndcd that futurc development should k planned 



on the eastern side of the Bom.bay Harbour in the Nhava-Sheva area, where 
natural drafts of 42 to 45 ft. as also a larger area suitable for the deve- 
lopment of port-based industries are available. A satellite port located 
in the Nhava-Sheva area will not only provide substantial relief to the 
existing docks and the congested road and rail communications in the 
Bombay Island, but will also serve the dynamic needs of the industry, 

which is developing rapidly in the neighbourhood of the Thana creek." 

"The draft Master Plan is at present under active consideration. 
It is proposed that in the first phase of development of 
the satellite port in the Nhava-Sheva area, covering the 
period upto 1975-76, three berths should be constructed 

in a tidal basin in the creek betwecn Nhava and Sheva, 
two berths being designed for handling bulk cargo, such as, 
fertilisers, rock phosphate, sulphur, sugar, etc., and one 
bcnh for handling containerised traffic. It is also proposed 
that initially only one berth earmarked for handling bulk 
cargo should bc fully equipped with meohanid handling 
appliances, the remaining two berths being equipped in 

future as and when required. 1t is also proposed to remo- 
del the existing docks by partial elimination of the railway 
tracks and removing the main railway goods terminal to the 
Sewree area. The question of deepening the approach 
Channel to the Marine Oil Terminal and thc construclion of 
an additional oil berth, which would enable the berthing 01 
tankers of 110,000 displacement tonncs. is also under con- 
sideration. 

Proposals for the Fourth Five Year Plan were submitted to Govcrn- 
ment. They involve an outlay of Rs. 48.14 crorcs covering 
spill-over schemes from the Third Plan and also ncw projects." 

3.132. The Study Team of International Association of Ports and 
harbours jave in their Rcpon, submitted in July, 1968, however, made 
the following observations regarding development of Nhava Shcva:- 

"Wc do not agree with the planning logic which suggests that n 
new port should provide every conceivable type oi port . 
facility within one concentrated area. F a  example, the 
Nhava Sheva Scheme envisages facilities for handling general 
cargo, manganese ore, gain, sulphur, phosphatc. sugar, 
vegetable oil, molasses and containers Other facilitim in- 
clude a dry dock, tanker clcaniag jetty, ligbtcr berths, etc. 
To plan for so rnany diver* facilitiec is overly amMtknu ud 
overlooks the existing resources of the port." 



"Also regarding the Nhava Sheva developmeat, if import food- 
grain requirements are eliminated as the Central Govern- 
ment forecasts there would not be sufficient justification for 
embarking at this time, However, if foodgrain import 
requirements do, in fact, continue the development can pro- 
bably be justified. In this event its development s h d d  be 
limited to providing facilities for handling foodgrains and fer- 
tilims. This would relieve the current pressure on the Alex- 
andra Dock Facility and provide increased p e r a l  
cargo handling capacity at this location. We suggest that it 
is of utmost importance that both the Central Government 
and the Bombay Port Trust understand the assumptions upon 
which their traffic forecasts are made and the resultant effect 
which such assumptions have on the economic justification 
for the new Nhava Sheva devclopment." 

3.13.3. The Commfttee note that tbere k a proposal to set up a satellite 
Port in Nhsva Sheva on a phased programme drawn up by the Condtbg  
Eqioeers of tbe Bombay Port. The first phase of development of tbe 
!Satellite Port, coveriug tbe period upto 1975-76, envisages the coastmabn 
of three berths in tbe meek between Nbava aad Sbeva, two berlbs for 
handling bulk c q o s  sucb as fertilizers, rock pbospbte, sulpbur, sugar, etc., 
md the third for haadling con tnkrkd  trrrlfic. A Study Team of Inter- 
national Ports and Harbours which examined tkrre proposals questioned 
tbe wisdom of the ''plnanig whicb sum that a w w  port sboold' 
provide every conceivable type of port fadilks withim one concentrated 

Tbe Study Tam drew pointed stlention to the fact tlut 5 f  import 
foodgda requirelacog are etiminated, as tbe Ccabol Governmen: fore- 
casts, there would not be sufficient justification tor embarWq on a port 
development of this magnitude at this time." The Committee Mi that 
ia processing thc proposals in thts regard, Governmcn: sbouM take d+qertt 
prccoudons to obtained rel&ble forecasts of trdflc trmds M, t h t  hcilltks 
are aot crated on a lp~ndiose scale unwarranted by tk requirements d 
trade. Tbe fact tbrt tralsc rt tbe Bombay rod hs htely registered a f d l  

the need tor extreme c h m s p e c t & ~  in planning ik proriPh o t  
new I rc i l i t '~ .  



COCHXN PORT 

Working Results 

4.1. The gross income, working expenditure and the percentage of net 
earninp to q n  capital during the years 1964-65 to 1967-68 of the 
Cochin Port was as follows:- 

-.--- -- --- . -. ---. 
Y e n  Gross Wfixking Net Pemn-  

Income mpenses earnings tegc of 
net carn- 
in@ to  
mean 
capital -. 

(In lakhs of rupcs) 
r#qb5 . . . 192.42 145'47 46 95 5 29 
1#5-66 . . . . . . 212.86 185.03 27.83 2'95 
1966-67 . . . . . . 255.49 221'52 33'97 3-25  
a96748 . . . . . . 377.81 263.99 11382 9.88 -- -- - -- ". - - "  - - -  - - -  . -- - ..-- 

[Paragraphs 1 and 2 of Audit Report 1964-65 to 1967-681. 

4.2. In a note the Cochin Port Trust have informed the Committee 
-that the working results for tbe year 1968-69 were as follows: 

Rs, in llkhs - - -- .- . .-- .- .. . . . . . . - , , . .. . . . . .. .. . . . . . . .- -. . --- 
Gms Income . . . . 372 '09  
Workirg expnscs . . 3ot.M 
Ntc earning, . -- - 61 .48  

--.-.-.--.- ---- 
The percentage of the net earning to the mean capital works out to 5.07 

per cent. 
4.3 The Committee desired to know the reasons for incrcase in the 

working expenses from Rs. 145.41 lakhs in 1964-65 to Rs. 263.99 U s  
in 1967-68. In a note, the Cochin Port Trust have stated that the ia- 
creases are mainly under (i) staff charges (Rs. 24.76 lakhs); (ii) Hamal- 
lage-Port trust labour (Rs. 8.96 lakhs); (iii) Dredging (Rs. 23.48 lakhs); 
( iv)  Operation repairc and maintenance (Rs. 23.71 lakhs); (v) Debt 
charges (Rs. 11.58 lakhs); and (vi) Contribution to Accident Fund and 
renewals and Replacement Fund (Rs. 17.65 lakhs). The incrmsc in the 
staff charges has been stated as mainly due to additional staff and up 
grading of posts sanctioned from time to time, periodical revision of D.A. 
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% .  

rates with effect from 1st February, 1964, grant of interim die t  and re- 
*,p of W u e  rw ~ a u r s r n c r  tram 1%6-66 Ir'ad grant di e34vur4 bay- 
menQ in 1966-67 ood 1967.5& 

4.4. The increase in expenses as on dredging has been stated as due 
to increase in (a)  staff charges consequent on revision of D.A., grant 
of iaterim nlief gnd ex-grab ,paymat, s, (b) cost of stores, and (c) 
dredging, renewal of pipeline, extensive repairs to dredging draft and 
commissioning of the a#ditional dredger 'Oanga' in the end of 1967-68. 

4.5, During evidence the Chairman, Cochii Port Trust stated that 
there might be a further increase in the emoluments of staff, A decision 
had to be taken by the Wage Board which was going into the conditions 
of working and that might also result in further increase in the emoluments. 
As regards dredging expenses, he stated that during the last 3 or 4 years 
additional dredging had becorn: necessary inside the port area resul+ing in 
incrcaacd cxpnditure and maintenance charges. Explaining the position, 
the witness stiilcd that "till four years ago they were dredging only onc- 
sixth of the channel. But with the commissioning of four berths on om 
sidc, the wen for dredging had increased by more than double." 

4.6. The Committee enquired whether it was a fact that the dredged 
wI1 was being washed back to the Port. The witness stated that that was 
thc case as far as outer channel dredging was concerned. The silt was be- 
ing deposited about 3,000 yards from the outer channel. From 1962 on- 
h;irds, various experiments had been carried out to ascertain the movement 
of dredged silt. The help of the Khadakwasala Laboratory and the Atomic 
Energy Establishment at Trombay was also sought and they had indicated 
partcrn of motrment d silt during am-monwn period. For the last two 
years, the port authorities hed been trying to get these two part;es tagether 
to conduct experiments during the monsoon period but due to various dim- 
culties they could not do so. It was expected that during the next season 
i t  would be possiblc to do that. Tbc witncrs added that it would k dc- 
finitcly known next year as to where the s i h  shauld be deposited so that 
uh;i!cvcr might bc the distance it would not come back. The w'tncst 
:~drlcd that a special type of &edger had becn ordered and niter it was 
delivcrrd the silt would be deposited, at a point which would be about 5 to 
6 mllcc away, depending upan the movement d the silt in different parts 
Of lhc yew. The witness infonned the Committee that thcir dredging a d  
fl(l;rt'ng craft were about 30-40 years old exapt  one which was 10 yeam 
('Id .4ftcr their utilisadm increased hy douhl, the breakdown wa~; also 
'' \ t i l l  worse." n~ se~rs t rq ,  Department d Shipping a d  Transport stated 
th:!! Tochin Pon Tmst had placed demand tar new dradgera in chc '!'hid 
Plan period hut it d d d  nc# be accunmodatd due to lnck of bods a d  
had to be errried tarrrud. ~ w a  drdgsn hrrd been anlcrcd an OOirdm 



Reach Workshop, o m  saoond-hand d d g w  was pudmmcI and propeah 
for the purchase of the fourth one were being processed. 

4.7. In a note which was submitted to the Study Group of the Public 
Accounts Committee which visited the port, the following di5culties h re- 
gard to dredgulg were explained: 

"With the type of dredger available at the Port it is not possible 
to push the dumping area beyond a particular limit. Thougb 
the directim of the material dumped was changed on the basis 
of experiments, it is not possible to shift the area of dumping 
to a point beyond the reach of the pipeline dredger. However, 
action has been taken to acquire new dredgers. The new 
hopper suction dredger proposed to be purchased would bc able 
to deposit the silt at a distant point in the sea." 

4.8. The Committee observe that the Study Team of International As- 
soc'iathn of Ports and Harbours which examined the working inter aliu of 
the Cochin Port made the following observations on drcdging problems of 
the port: 

"Dredging problem at Cochin arc of such severity that th: Team 
would rank them almost in the same class as thosc at Cal- 
cutta and Paradip. Further we cannot comprehend the 
rationale behind the existing inadcquate usage of drcdgcrs in 
the Port. For example, the Port's suction cutter dredger is 
scheduled for dredging operations only two months per year. 
It then remains idle for the remaining 10 months. Further- 
more, we fail to understand why thc Port Trust has decided 
to purchase another dredger from Calcutta, at apparently an 
unknown price, in unknown condition and for undcfincd 
usage. This action is so far beyond our understanding that we 
decline further comment." 

"Some restrictions on drcdging operati 1ns i n  Cnchin are caused 
by a lack of qualified officers and crews." 

".4lthough Cochin today operates six dredgers of various type$ 
sirrs and condition, the total amount of dredged matcri 11 
torah only 26 lakhs cubic yards per annum. This rate of 

productivity i s  abysmally low. We strongly rccommend that 
the Port Trust immediately take 9teps to improve the produc- 
tion of each of the dredgers available." 



4.10. TLe Committa feel tbd the dredgins opersti0111 h (Lc M h 
r kt te ba ddrcd. Tbe Port hrr .ot yet bsea PWt 10 m 8 
b# g~mnd for the silt dtb the remit that tbe &edged rilt lcecps 

40 tb Port 0pcrldk.lr. 'I& W b drhA Q b 
k t n r c f e r r e d i o t h e K b r a d . h r ~ ~ r a d A t o e r i c ~ ~  
lbLwrJ w k  h v e  b complds mtah experbnem to brcc tbc m o r w  
of silt. Tbe Commitkc wadd I& the mmUer to k d p m d y  pamud 
a d  a proper dredging paEbcnr to be cvakd. It h.s k e n  st8ted tbat & 
~ m g e o f ~ d t k ~ p i p e h e d r e d g c r s r r W t k h r t h r  
Uatred tbe scope for dam- gm3km Coremueat -Id b e  thh 
lMncr examined rod pmvide for w U b  would be capable of 
ckpettiag tbe at 1 tutkr d&baces thaa now. 

4.11. One pow btdng oa tbe dmd$q opMIbas of tbe Port alb 
for8pdalracntioo. T k 5 6 p d y T e a m d t . c ~ A m o c W o n o f P o r b  
dFf11 .rrocurrcEnrsdto tLLyi .daqrda~o ldredgcrs ia tkport~  
PJUdMtL.ttberctlolreetlcrdredge# is scbdded for d d & g  
o p c n t i o r r o n l y t w o r o d b r p w y e a r b o t r e m a h s i d k f o r t k ~  
18- TleTmrbopobted omt tLttkratedpoAKtivityd 
~ b % b . ~ b W ' ' . a d ~ ~ h I b c t O f q . d Y W o s e c n  
a r l n w s . "  &#he  m a q m m t s  h Y a b d j d l # d f m m  
Rr 29.84 hkbn h 1965.66 b Rr 93 h)rLr L 1 9 6 7 4  (b mad tor 
o . r ' = d d t b d s d r l L I i r d g s t k a , e a d r d - m -  
t11-'rwIblmt&w~'.:, A 8 y ~ k r ~ . I w r r  
Q d e n r k d l i r l w M r , D o t e d t C l r m l b 6 h t p m t * r n r ( o c t . I  
- b b - - - *  - ~ m d b & c p r l W w L h b r r  
rnndichnr - ? . $ 

4- - 
4.12. (i)  Ibe ntes d qu8y dues (Inading and 

wboriw) wue rsvLsd born J u t m y ,  1966. As t b  @partiad ant 
h 3 a d l i n g d ~ m n t ~ d ~ ~ ~ p h t r ~ ~ ~ * ~  
could not whahsr the "Aloalpide wharves* arere TW 
cconamically and w h d m  tbe nter lovied from January 1966 dB- ' cient to wvor the srpro#.  be ratas bed in J8MIY 1964, not 
hem revised tbmgh the hbew papants i#.raosed 20 &* a* 
mcml chrm by60pa  cmk 

(ii) % ce nptn a d  malntenincc d 
Rs 9.80 l a k b  while th6 htn c h w  d i s c d  WWC OQ~Y %. 7.72 h m  
811 1.u 



(iii) For rocowy of hire c h q ~  for a 120-ton fbrting cnae (per- 
c h e d  in April, 1966 for Rs. 94.55 .lelths), tho Port Tnrst adopted the 
nbo pnocribsd for a similar crane in Madras Port. The mainttnrncc 
and operating expenses (including depreciation charges) aI the crane fbr 
1967-68 were Rs. 8.06 labs against Rs. 65,173 collected aa hire char~ai 
resulting in a loss of Rs. 7.41 lakhs. 

4.13. lhougb the him chages wom h d  for one year from June 
1966 their revision on a scientific basis has not yet Been ma&. It was 
stated by the Port Trust (Wtember, 1968) that the "question of rc- 
fuation of hire charges is under consideration." 

[Paragraph 9, Audit Report, 1967-68.1 
4.14. A Study Group of the Public Accounts Committee which visited 

the Cochin Port Trust in September, 1969, were apprised of the follow- 
ing position* regarding revision of rates of quay dues: 

'The rewvery rates originally fixed wcre not strictly in accordance 
with costing principles; the existing system of accormts d m  
not reveal the operating income and operating cost for handl- 
ing different types of cargo. However, with the invoduction 
of the revised accounting system proposed by the officer on 
special duty (Ministry of Transport) whicb is being hnplc- 
mentcd, it will be possible to get a clear picture of tbe cost 
of various services rendered by the Port Trust and the re- 
venue income derived from these facilities. This will en- 
able a rewcw of tbc operating income and the operating co8t 
of cargo handling. In this connection it may also be men- 
tioned that the Port T ~ M U  baa bCtB abk to mael its o m U  
revenue expeaar from its overall n m a e  iaoanc and the 
ieoome tran cargo hsndling has more thaa awered the ex- 
peadihuc themon. Howcwr, it may be stated that the qt#ll- 
tion of revising thc Port charges with a view to petting a&- 
quate funds for financing the Plan schemes is under consider- 
ation as a general issue." 

The Committee enquired whether the rates and charges fixed for v8r- 
ims Dcpertmmts are being periodically reviewed. In a note cm thi* 
point, the PoR Trust have ~tated that this is being done. 



4.16. The Study Group d the Public Accounb Committee which 
visited the Cochin Port Trust were informed that "the increase in the cost 
of repairs and niaintenance of cranes has been mainly due to the incraw 
in staff charges (consequent on periodical revision of D.A. rates, grant 
of ex-grafia paymcnt, ctc.), increased cost of consumable s t m  and ad- 
ditional operating and maintenance charges of additional equipment ac- 
quired. The hire charges have been fixed according to accepted formula. 
In this connection it may bc statcd that tk Port has to provide certain 
basic amenities and it would not always be possible to recover the entire 
cost of operation of an amenity in each case unless abnormally high rates 
are fixed. As long as tk Port Trust is able to meet its overall revenuc 
expenses from the revenues, the fact that each amenity provided is not 
self-supporting in tenns of cost may not be a material consideration."* 
On the qucqtion of utilisation of the floatinn cranes (120.tonnes). thev 
were given to understand that while "the hating crane (120-tonne) i s  
somewhat underutiliwd, but it is meant to be used for loads heyund the 
a p a c l t y  of +ore crilnc\." 

4.18. Quay dues (landinghhipping fees and wharfage) cm pelrol and 
L c r w n s  werc bcinp charged on the volume d thess Ws at normal 
tcrnpmrura rr rhorva in tbQ certified oaphr d the custom wt-tutn w*- 
ficates nmjvcd ftom l c  dl rompmias. Wltb &sCt from 1st Oaaobsr, 
1960 tho Cant4 Boud at Bexcbs rad Customs tbo 
mwurcnnsnt to thc volume d thew JROO at the rudud t e m l # r m  d 
ISoC instead d tbc rsormnl tempetatun adopted till Ihtn. Ths Chq@ 

. I  ._." - _-_. ̂ - --""" I I" . . * C - .  - 7- -" 
'Note nubmittEd to thc Study &up. 



rssplted in a reduction in the volumo of the pods and consequential ior 
of revenue. In order to make up tho loss caused by this change. The 
Customs Department increased their levy from that very date. 

4.19. Although the revised basis of measurement &acted the revenue 
of the Port Trust also, it was decided not to revise the rates in view of 
the practice obtainii in otber Ports. It is, however, to be pointed out 
that the Bombay Port Trust had increased its rates, owing to this change, 
from April, 1968. On the basis of the cargo handled in 1967-68, the 
annual loss due to non-revision of rates worked out to Rs. 67,000 ap- 
proximately. 

[Paragraph 10, Audit Report, 1967-68.1 

4.20. In reply to a question why the quay dues were not rcvlsed. the 
Cochin Port Trust have stated in a note: 

"The rates were not fixed in accordance with the decision taken by 
the Central Board of Excise and Customs to revise the basis of measure 
ment of Petrol and Kerosene. Even from the existing rate we made a 
substantial profit, vi:., during 1967-68, against a capital investment of 
about Rs. 44 lakhs on the Oil Jetties and the annual maintenance charges 
amounting to Rs. 0.36 l a b ,  the income from oil including Petrol and 
Kerosene was Rs. 163 lakhs. Hence there would be no justification for 
an upward revision in terms of cost. 

Besides, when the Pwt's general rate structure was ratixed in 1966, 
the old rates were rounded off to a higher figurn as shown below: 
- -...-- - - -.- - --- - - 

Old me Rnrmdcd 
drrc  -- 

Rs. Ra. 
Petrol . , . . . , . . . . 6.61 6.75 
K c r o r n c . . . . . .  3 '13  3 .25  
----- - " --- ---- -.--.-.-.- --  - ---- . ---- 

The rwDding off has covered tbe 2 per m t  tocreasc beld as justi- 
bcd by A d i  by the adopion of standard temperature." 



Settlement of Accounts with Railways. 

4.23. Mention was made in paragraph 7 of tbe Audit Report on the 
accounts of tbe Cochin Port Trust for 1966-67 of non-settlement of Port's 
claim with Southern Railway of the dues arising out of the working of 
the Cochin Harbour Railway. It was stated that settlement of the dispute 
was arrived at in July, 1968 but the accounts have not been finalised 
so far (March, 1969). 

4.24. According to an agreement between the Port and the Indian 
Ridways, boooking of all goods should be done at the Cochin Harbour 
Terniinus Station where required facilities are provided by the Port 
Trust. In October, 1964 the Southeren Railway re-opened, without con- 
cent of the Port Trust, the Ernakulam goods shed (a place near to the 
Terminus Station). In March, 1968 the Port Trust decided to claim 
Rs. 2.64 lakhs from Southern Railway as Compensation for loss of 
revenue. Port Trust stated (March,1969) that the matter of re-opening 
of the goods-shed was under correspondence between the Mini~~ry  of 
Shipping and Trnnsport and thc Railway Board. Fnd outcome of the 
claim is awaited (April, 1969). 

[Paragraph 1 1,  Audit Report. 1967-683. 
4.25. In a note on this case the Cochin Port Trust have informed the 

Cornmittce that thc amount of Rs. 2.64 lakhs has not been recovered 
and that the matter is s ~ i l l  under correrpondcnce between the Ministry of 
Transport and the Railway Board. 

4.26. Tbt Committee notc that the Port Trust bave a d d n ~  tar 
Ra. 2.64 bkbn w&bW R . i h p ~ ( o ~ b o f  ~ C W I M W ~  bp tkg 
d o c t a t l c a p c d n f f d a R . t l ~ y @ W i a ~ b p ~ x f m H y t o t b t ~ ~  
bow statloa nK C o ~ e e  would tih to k rppbed of tk p r o v  d 
ectllem!8l of Ibr drla. 
Lmcr rent oj land In Willin~don iskmd. 

4.27. (a)  Land in Willingdon Island is leased out for different period 
ol tcnancy at rates Axed trom time to time. During 1960-67, the rntes 
Of I c m  rents were increased thrice, i t . ,  by 20 per cent in 1960, by 25 
Per aat in 1962 and by 50 per cent in 1961 against the rise of 100 pet 
cent, 40 per cent and 500 per a n t  respectively in land values as reported 
by the Cdlodar. 7 % ~  htmt revision. suggesting an increase of 30 per 
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cent was recommended by the Port Trust to Goverament of lndia in 'NOW 
ember, 1966. Before this praposal was accepted by the Government, the 
Collector had reported (January, 1967) a rise of 500 per cent in the land 
values. After consideration of this letter, the Port Trust still felt that a 
further enhancement over thc 50% increase in the rate of lease rent could 
not be justified. 

(b) Action was initiated in March, 1965 for the revision of lease rents. 
The matter was, however, decided only in February, 1967, when the lease 
rents were increased by 50%. During this 'period, fresh lcases and renewals 
of leases continued to be effected at thc existing r:ttes without making pro- 
vision in the lease deeds for enforcing the revised rates i f  they became 
applicable befm ttic trrnlirintion of the rclrvant Icnscs. Allowing o period 
of 6 months during which it should havi hccn possible for the Port Trust 
and Government to co~tlc 10 a dccision in tlic milttcr. the delay in taking 
a decision and conclusi.~n of thc ;!grcc~iicnts ~ i t h ~ u t  provision for interim 
enhancement of rent resultcd i n  loss (\I' rcvenuc of :1ho11t Rs. 32.000 for 
the lease executed;or rcn<b\cLi hctwcc.11 Scptcmhcr. 1965 end February. 
1967. 

[Paragraph 3 (  a ) & ( h  ) .  Audit Report, 1966-6?.] 
4.28. I n  a notc the Cochin Port Trust have given the following reasons 

f,v "not revising the leasc rcnt to keep in linc with increasc in land valucs" 
in the case mentioned in sub-paragraph ( a )  of the Audit pnrapraph: 

'The l a s e  valuc of land in Willingdon Island will not lw com- 
parable with thc value of lmd in thc adjoinin? arc;vi for thc 
following reasons: 

(a )  h n d  in areas or thc mainland. scpnralcd h! a strctch of 
waters, has a widcr market than land hcl.m@ng to thc 
Port. Thc former is availab!~ for silk.; thc latter is avail 
able to thi' Trade only for Icaw, Valuc of land avdlublc 
for sale from which buyers cxpcct future prOr~taMc salck 
will bc nlore than than the wluc of land available for Ic:~sc. 
for limited purposes. 

(b) Evcn on lcasc basis thc P.wt Trust land i s  not amilablc 
to an); party who dcmands. It in kase~l out only to 
panics whose activities in h e  Pan nna are conddcrcd 
desirable from the Port's point d view. 

However, the lear  rent has bccn revised pcriodicany to the 
extent camsi&rcd pmpcr by tbc Boatd. 

It may not be coirect to statc that private parti- ere subridined 31 
the ooat of Ole Pon, as thC kase tent is dlxcd by the B o d  
at appprimte ram after taking intn nclccsunt an relevant f- 
tors. 



Qovernmeot of India approved the recommendations of tho Pon 
Trust to increase the rent by 50% in their letter dated 28th 
January, 1967, whilc the Collector's report was communicated 
to thc Port in his letter dated 23-1-1967. It was not, there- 
fare, possible to report to thc Government the Collector's 
intimation before thc Govcrnmcnt approved the recommenda- 
tions of the Port Trust. 

The ootc subsequently placed before the Board at its meeting dated 
27th February, 1967 contained thc Collector's report regarding 
incrcase of 500% in land value in thc last 4 yean. A c3py 
of the note together with the Board's Resolution dated 27th 
February. 1967 deciding that thcre wiis no jwtification for 
further incrcaw of rcnt, wit\ scnt to  t h ~  Government in the 
aormal courw." 

4.29. In reply to ;i qucstim why in respcct of lcases referred to in 
wb-paragraph (b) of tho Audit paragraph were RnCWed at the existing 
raws without evcn nuking a provision in the lease dceds for charging 
rcviwd rents, the Pon Trust have statcd "Port's land can bc leased only 
at the existing ratcs as nuthorisod in tho Scale of Rates. As the l e w  
dccdn have to hc specific, i . ce . ,  thcy h;wc to quote a specific rate for r 
qxcific period. it  would not h a w  hccn proper to incfudc an indefinite 
provision in thc Ieaw agreement rcgnrding probable future increase an un- 
certain dates." 



Proposals for devetopmcnr of the Port 

4.32. A Study Group of the Committot which visited the Cochin Port 
Trust in September, 1969 wen infamed that there was a proposal which 
had been accepted in principle by the Planning Commission to build a 
super-tanker oil berth (cost Rs. 9 crores to Rs. 11 crores) as an in-shore 
oil terminal at the port. The Committee desired to know whether the 
question oC wnstructing the terminal as an off-shore terminal had ken 
considered taking into account the expected increase in trafiic. The Chair- 
man, Cochin Port Trust stated that "the requirements of the Cochin Re- 
herp,  on the basis of which the terminal is being constructed at Cochin 
is goiae up from 2) million tonnes capacity crude oil to 3) million tomes. 
The increase is only of tbe order of 1 million tonnes. The size of the 
ships required to bring this additional 1 W o n  tonnes against the existing 
capacity of 24 million tonnes has been worked out by the Ministry in 
amsultation with the Shipping Corpontion d India, and the opinion 
expressed by the Shipping Corporatim is that it will be sufficient to look 
after up to 88,000 tonn+s in Cochin. Where there is a much larpr  require- 
ment upto the order of 5 or 6 million tonnes, much bigger oil tanker may 
be necessary. But for the limited purpose of expanding the Cochin Re- 
finery, particularly since no oil has been discovered in the oeighbourhood, 
88,000 tonnes had been fixed as the maximum." The Secretary, Depart- 
ment of Shipping and Transpon stated, "We have consulted the Shipping 
Corporatiw and the Ministry of Petroleum 11 Chemicals. The Chairman 
of Cochin Port has pointed out that the projection at present is to go up 
to 3) million tonnes and the Shipping Corpxation which is doing the tradc 
is quite confident that 88.000 tonnes tanken will be quite economical and 
sufficient with the in-shore facilities. We have done a lot of examination. 
A h t  the off-shxe tenninal particularly in Cochin, there is the mud bank, 
cyclonic weather. and the technical opinion is in favour of an inahore 
terminal. If we had been dealing with 5 or 6 minion tonnes d oil with 
super-tankers carrying it, things would have been dMmat.  But the am- 
ma16 against t k  off-shm tenninal seems to be many." 

4.33. The Secretary. Ministry of Sipping and Tan- anted that a 
study on " l n - s h  Oil Terminal in Cachm" has been dcme by Meam 
Engineers lodia Limited and a rcqmt had bem submitted bv them. At 
thr, instance of the Committee the Mnistry have forwarded a copy d the 
nport. 



434. h a note, the Oochin Port Trust h80 summarired the C C O I ~ O ~  
d ttn oft-&om Oil Terminal and the In-short Terminal in the Project 
Rcport prepared by M/s. Engineers I d a  Limited in July, 1969 as 
wow:-- - 

Ori-8horcl In-shore 
on Oil 

Tennind Tcnnbd 
-7 

(For both ~dinery  and Port Tnat 
htpnpLjons) 

--. ------- 
(In thousand R u p a )  

3. Annual Bxpmditure including depreciation . . . . 2,02.,328 3,09,680 

7. Discounted Cub flw rue . . . . . . . 13~; 28% 

'Tbe advantages and disadvantages of the offshore Oil Terminal and 
the In-shore Oil Terminal have been discussed in Cbaptcr XI of the 
Report on the feasibility Study t ~ r  In-shore Oil Terminal prepared by the 
Engineers India Limited. From a comparison of the advantages and &is- 
advanragts of the two types of Oil Terminals, it is seen that an In-shore 
Oil Terminal for 60,000 D.W.T. tankers (or specially built 80,000 D.W.T 
tankers) for a draft of 40 ft. would require a l m ~ t  the same initial capital 
investment as the Otfrbonr Terminal for 160,000 D.W.T. anken.  The 
in-shore terminal project envisages a foreign exchange d about Rs. 301- 
million whenas the o8-shore terminal envisages n foreign exchange cd 
Rs. 5 5 / -  millim. The life of the off-shore terminal costing Rs. 9.7 crom 
is assessed as 10 to 15 years and an increased capital cost can be expected 
for aootbcr tenn of 10 or 15 years. whereas the I n - h  tenninal has a 
life of at legst 25 ycan. The off-ahon terminal has the advantage of 
handling largm tankers than the In-shore terminnl, but tbe facility is limited 
to handling of cnldc oil only whercrrs an In-shore terminal cnn be utilised 
by other deep drafted vessels, thus contributing b further development 
and prosperity d this Port. The p b h s  c o ~ e c M  with the operation 
of in-shon T~r&al a n  known and limited, whereas an off-shore T e r n -  
nal involving a very lang pipdim has the inherent risk nf complete 
shut-dawn of thc Rdincry in the case of any damape to the submarine 
pipe. Jn&n Tcnniad rm;lint oprativc t h m g h ~ t  the year. *>ut 
the On*- Tminnl would k inopmtiw during the mu@ wtt condi- 
h r ?  



4.35. TIM Study Toam of Intematbnal Amxiation of Portcl and Harbours 
had in their report, submitted in July, 1968, however, made tbe following 
observstions on the relative merits of an &-shore and in-shore bblminal: 
"It docs not appear to the Team that there is a worthwhile potentid in 
developing deep-draft facilities in Cochin Harbour for handling crude oil. 
Instead, support should be given to proposed development of off-sbom 
handling methods for discharging tankers. Whilc a buoy-typc arrangement 
would have to be located approximately 7 miles off-shore and would be 
a costly and difficult task, it should bc noted that far morc difficult and 
complicated off-shore oil handling facilities are now hcing developed in 
other ports of the world. We think that this and other similar possibili- 
ties ~hould receive very serious study by thc Port and the Central Govern- 
ment. since the alternative would necessitate lengthening the existing ap- 
proach channcl by 11,000 fcct, widening it from 460 feet to 600 feet and 
dredging it an additional 10 feet. The cost of necessary work in the chan- 
ncl improvement progranlme (which would entail at ;I minimum dredging 
1 .!I million cubic yards), plus the cost of berth construction would probably 
exceed the cost of develqine an off-shore oil discharging scheme. It 
should be not& also that with off-shore handling much larger tankers could 
be accommodated than would be possible with the channel deepening scheme 
which wwld limit the movement of tankers over 80~000 dwt. By today's 
standards ships of this size can hardly bc called super tankcn. Therefort 
we urge again that serious study be given to the feasibility of providing 
&-shore tanker handling arrangements either via a provision of a buoy 
transfer system or by adoption of thc "Shell" system of ofl loading to 
specifically equipped smaller tankers." 

4.36. With regard to the proposed expansi~n of thc Port, the Study 
Team have observed. "At the present time, the Port has 14 ship berth 
including one under construction. This outline of the futurc port expan- 
sion cans tor construction of u p b  43 additional ship berths despite thc 
fact that tonnages at Cochin for all commodities. ex- petroleum. grain 
and fertiliin, have been either static or decreasing. Bearing in mind the 
optimistic forecast of the Central Government on future self-std5ciency in 
p i n  production. with the exception of petroleum, and possibly raw matc- 
rials necessary for fertili~rs production, thcrc would scrm to be fit& or 
no justification for the expectation that Cochin win require expansion i n  
the forcseabk futurc. We feel that tbe ambitious plans outlined had no 
basis in fad aiid that their preparation, whicb obviously rcquim consldera- 
Mc diort on tbc part of the Port Trust staff, can hardly help but dilute 
nccded darts towards improving the capacity of existing facilides." 



4.38. The Committee observe thst the Struiy Team also look fbc rkrr 
that "tBae is little or no tastificptioa for ths cxpectPtion that C@dh will 
require expansba in the forsecpble falure." In view of thb hding, (he 
Committee wodd like Government to ensare that l a y  propod for cons- 
tnldfon d new kr lhs  &. b screened with the lltmost care on Un b.sk of 
tftslc estimates whkb sboold be umt carefdy drawn up. 

ATAL BMARI VAIYAYEE. 
chmkmrm, 

Frrhlic A cflirnts Commjtiee. 
NITW DELHI; 
April 28, 1970. 
v&kha (1. IF192 



Sumtnary of main Conclusiom/Reco~ndufioctr 

I I .12 Transport Sr Shipping The Committee consider it unfortunate that a fishing jetty built at 8 
cost of Rs. 5.14 lakhs in what has been described as "one of the best 
fishing grounds in the world" has not been used by a single fishing velmel, 
though nearly five years have passed since the jetty was constn~ctcd. The , 
jetty was constructed with a view to providing ''infrastrudwe" fircitities 
to the fishing industry based on the Gulf of Kutch: the Deep Sea Pishing 
Organisation was also expected to deploy their vessels in that area to 
demonstrate to the industry its potential. However, the fishing industry 
has not been able to use the jetty as trawlers of the size which c d d  use 
the jetty are not now being plied by them The Deep Sea Fishing Organi- 
station has also not used the jetty so far, as they are handicapped by lack 
of trawlers, which arc at present mostly imported. 

The Committee note that the construction of 40 trawbrs has now 
been taken up in the Mazagaon Docks. They hope that out of tbese an 
adequate number of trawlers would be made available both to the &&g 
industry as well as the Deep Sea Fishing Organisation, so that tbe lisb in 
abundance in those waters is caught and the jetty put to productive use. 



The Commttec arc concerned to hnd that the Marine Doc- at 
Port Blair has been continuously running at a loss since 1963-64. Tfre 
loss which was Rs. 0.84 lalihs in 1963-64 jumped to over Ro. 2 lakhs io 
the subsequent two years and further increased to Rs. 3-13 la& in 
1966-67. There was, however, reduction in the loss in 1967-68 when it 
amounted to Rs. 1.94 lakhs. 

While it is true that about 90 per cent of the work done in the dock- 
yard is on Government account, the Committee cannot for that reasao 
take a complacent view of the lases. 

The primary r e a m  for the losses would appear to be tbat the dock- 
yard is not fully used. This keeps the labour and equipment idle owr 
long periods which makes it difficult f a  the dockyard to recoup its over- 
beads. The situation could be substantially remedied by ensuring tbat 
vessels belonging to various Departments of the Andarnan Administratioo, 
notably Forest Department, are periodicdy surveyed and repaired. At 
present this is not being done, with the result that it has become neces- 
sary to confine vessels which have not been surveyed to harbour limits. 
Thc Committee recopnisc that adequate dry dock facilities are at present 
not available, but a properly laid-out pr- for survey and =pairs 
wwld definitely help optimum utilisation of available facilities in this 
regard, which are not being fully utilised. 

Do. Apart from measures to increase work-load it would also be necessary 
for the dockyard to adopt commercial practices, particularly in tbe matter 
of estimation of cost of jobs, standardisation of work, etc. As labour is 
at present not being fullb, utilised, Oarticular efforts will be ncmmy to 

_ _ - -  - --- -- - - -- --.. .- 



ensure that establishment expenses are kept under constant watch d 
check. 

4 -34 'rmtlsp-t Q Shipring The Committee understand that a Master Plan for deve1opUEIlt d 
the Phoenix Bay which inter dia provides for the wnsUuction of a lager 
dry-dock, is pending approval with Governmed. The Committee fed 
that this Plan ought to be apptoved aod implemented v e q  early for tbe 
fullowing reasons: 

(1)  The inter-island ships and others wbich were beiag scnt to 
the mainland for repairs etc. would be survejd  aad daad 
quicker if a large dry-dock was available at Port Blair. i3 

(2) All the Government boats would be annually m y c d  and 
repaired. This is not Wig done at present owing to lack d 
adequate facilities which endangers life and cargo at sea. - 

( 3  ) Quicker repairs would lead to better utilisation d ships. 
(4) It would also provide facilities to the Navy m these w-. 

4 
( 5 )  It would increase emptdyment opportnaities for the islaoden. 

Do. The Committee note that the dockyard bas to recover dues aggc&W 
Rs. 6.95 ldchs. The fact that these have been allowed to accamalPte 
from 1952-53 onwards in some cases shows that the dockyatd has pslid 
little attention to their rccovcry. The bnik of the d m  (Ra. 6.86 -1 



Do. 

relate to various Government Departments and it should not be di&& 
to get them adjusted within a period of six months or so. Tht CammiUe 
would like tbe Andaman AdminSration to emure hat is do~c. 

The Committee note that bridgmg components worth Rs. 0.84 lakb 
bave not been accounted for by a Workshop of the Border Roads &pi- 
sation and Park Compeny which construdad in July, 1963 two baiky 
bridges. The matter is reported to be under eramiaation by an Invest@- 
tiogOffiar. TheCommiuaewould l ikc tobeappr i seddbis~and 
tbe aftiaa taken thcreoo. 

The Committee are not happy about the manner in which this aat 
a s  handlcd & Government. 

The materials (stone metal and chips) were collectad for the State r 
Public Works Department by different contractors betwem Jannary rad 
November, 1965 for a road-work which was taken up on behalf of the 
Government of India, who decided in May, 1965 not to proceed with the 
work. In January, 1967, aa Assistant Eogineer reported, a h r  takieg 
charge of the subdivision, that inspection of some of the stacks had dis- 
closed "almost the entire quantity of stone materials" to be "decayed 
sand stone which breaks even with the slightest pressure between tbe 
fingers." This v~ew was Jso corroborated by the Executive Engiaar io 
a mport he made to thc Superintending Engineer in the same month, afar 
ht b d  "verified" the p d t i o , ~  "partly". The Executive Engineer atso 
suggested testing of thc materid at the Alipore Test House "'to establish 
the genuineness of the case." However, action to send the samples was 
not taken till Audit became seized of the matter. Samples were tbcn 

- --- -- -- - - -------- -- - 





Do. 

There is one point which the Committee would like Government W 
investigate. The materials were collected in 1965, but have not been 
put to aqy use so far. The report of thc Ted House wodd suggest that 
they are not capable of being uscd on pucca works. Even if the work 
for which the materials were originally n~cant w2s abandoned, it is not 
dear why the Government of India took to steps over a period of five 
years to ensure that the matcri;rl> were put to alternative use. The Com- 
mittee would like Govemmcnt to examinc thk mpect of the case and 
report to them. 

Tbe Committee arc concerned ahout the deteriorating financial @- 
ti- of the Calcutta Port. The Port wfferrd l o s s ~ ~  amounting to Rs. 1.7 
crows in 1965-66, Rs. 3.1 1 crores in 1966-67, Rs. 1 crorc in 196768 
and Rs. 3-83 crores in 1968-69. As n result. the Port has not been able 
to contribute to the Rcvcnue Recerve Fund cinct 1957-58. 8 

Do. The Port is faced with this p i t i o n  drspitc the fact that its charges 
are the highest amongst the Ports in ! t~c country. The chargs were in- 
creased six times sincc 1963-64. 7'hc cross receipts of the Port conse- 
quently increased from Rs. 17.71 crilrcs in 1963-64 to Rs. 24.35 cr- 
in 1967-68, but the expenditure o:ttetrippcd the retcipts, smre it increased 
from Rs. 17.19 c r o w  to Its, 3.35 rtnres ovcr the same priod. 

Do. In the Committee's nssessment. this situation has arisen due to two 
interrelated factors. Thc Uoo!*hlv has bccn siltinc up over the pm, 
necessitating progressively henvier cvpcnditure on dredging. The kdg i *  
cxuenses have increased about ten-fold from Rs. 75 lakhs to Rs. 7.35 
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and on draft, the Port has progressiveiy lost t r f ic ,  which is now king 
carried the world over in bulk carriers which require large drafts. 
steeply the traltic has p~umlileted would be evident from the fact that it 
was 11 million tonne> in IYo-Libj, Y m~iliuu tonnes in 1967-68 and 7.5 
million tonnes in 1968-69. Acio~i!,rig to the Port Trust the traajic has 
gone back to the lrvcl tila1 preva~i~cl LO years ago. What a long wa) 
the Port has to go would bc clcar iron1 the estimate given to a Study 
Group of the Committee that the Port would need over 15 million tonne5 
of trailic, if it i~ to .break even'. I tiis calls for more than a doubling of 
the present level of traffic. 

t4 2-r6 Transport & Shipping A first prc-requisite for rehabilitating the Port's position is to improve 
navigational couditions in the Wooghly and enable the Port to handle 
traffic coming in bulk carriers. From this point of view, the expeditious 
completion of the Farakka barrage, which will help to keep the Bhagi- 
rathi-Hooghly watcrway well llushed and the Haldia Port, with its facilities 
for handling bulk traffic, is imperative. Steps in the following other direc- 
tions are also callcd Eor- 

( 1 ) The establishment expenses of the Port need to be very vigilantly 
watched, as thcy have ercdcd the margins hitherto available. This will 
call for a tight control on the size of the Establishment and payments like 
overtime allowances which, as later pointed out by the Committee, have 
increased, despite the fall in trafiic. 

(2) Dredging expenses will also have to be closely watched. Though 
the completion of Farakka Project should reduce the quantum of dredg- 



ing now being done in the Port area, it has to be borne in mind that there 
is a proposal to extend the jurisdiction of the Port Trust upto the outfall 
of the Feeder Canal from FaraLka barrage. This, coupled with the fact 
that Haldia will require maintenance dredgtng, might tend to push up tbe 
dredging bill. The expenditure on this account will have, therefore, to 
be strictly controlled and the Port should explore avenues for economies, 
through better maintenance, imprvvcd dregding techniques etc. It is of 
particular importance that the existing dredging resources are put to 
optimum use. A Study Team of International Ports and Harbours had 
pointed out that the existing dredger fleet "is working far beiow its capa- 
city" and that there is need to organisz and rationalise the dredging poten- 
tial already available in the Port. 

(3) There arc certain areas of operations like Port Raiiways, which 
now cause substantial losscs. These should be streamlined and made to 
work morc efficiently. 

(4) A close supervision hirs to be kept over the progress of construc- 
tion at Haldia so that it is conlplctcd not only according to time schedule 
but also there is no snag in the construction works. The Study Team of 
International Ports anJ Harbours had drawn attention t.3 the fact that 
"thc Chief Engincer in charge of this mammoth project keeps in touch 
with construction progrcss by mems of a once a week trip to the site fmm 
Calcutta." The Tcanl pointed out that "considering the magnitude an6 
importance of this project and the fact that it is already two years behind 
schcdulc, we do not feel that this degree of supervision is adequate". The 



Committee are constrained to note that such a glaring deficiency was over- 
looked by the Port Trust and it had to be pointed out by a foreign Team. 
They trust that every effort will be made to catch up with the schedule. 

1s 2.20 T m r t  & Shipping The Committee arc dissatisfied with the working of the Port Railways. 
This section of the port's operations suffered a loss of Rs. 1.60 crates in 
1965-66, Rs. 1.89 croreq in 1966-67, Rs. 2.19 crores in 1967-68 and 
Rs. 1.25 crores in 1968-69. The railway line is very old and no improve- 
ment has apparently bcen made in tracks and rolling stocks for a long 
time. According to the Port Trust, sizeable traffic of Port Trust has been 
diverted to road transportation but the Railway cannot be dispensed with 
nor its charges be increased in order to avoid pressure on trucks. The 
Committee have been informed that a Railway expert has made certain 
suggestions to improvc the working of the Railways. The expert has 
advised the division of Railway in four scctions. closin~g down of one 
section and disposal of about 700 old w.tcnns The Committee would 
like action to be cxpeditiouslv taken nn these wpgestions and the affected 
staff gainfully employed elsewhere. The Committee need hardly stress 
that if the Railwav is to be crmtinurd by the Port Trust it must be, as 
far as possible. self-supporting. The Cnrnrnittcr hope that necessary steps 
would be taken by the Port Trust to ratinndise the present arrangements 
and modernise the Railway to the extent psiible. 

b- The Cornmitee were given to understand that the deficit d the Railway 
caa, to a certain extent. be off-set if the Ralways pay the Port Trust teeit 



I U ~ I  h t t c  oi propc~rttonatc tcrminai charges levied by them. The Corn- 
n~~ttcc dcbirc that the question of payment of additional terminal ch- 
should bc vigorously pursued. 

The Comn~itlcc arc unhappy about the pilferage of tea from the railway 1 x 3 .  wagons rcccived by the port authorities. The estimated d u e  of tea 
pilfered wah Ks. 35.74 lakhs in 1966-67, Rs. 6.89 lakbs in 1967-68 and 
Its. 5.75 in 1968-69. It 113s becn reported that because of pilferage, tea 
consignnwnts arc getting divcrtcd from Calcutta to Kandla. The 
C'i.niil~iitc couribr this to be fraught with grave risks, as this is bound 
lurthcr to dccreasc thc port tratlic. The Committee rre concerned that 
rl~c pillcragc is taking place in some cases due to the railmy sw 
ct~lludir~g with tea interests who find it more attractive to divert these 
cxpcxt consignnlcnts to Indian markets where they fetch a good price but - 
rcsult in loss of forcign exchange. The Committee note that a depart- 3 
iil~11t;il Comnittec consisting of representatives of Police, Railways, Port 
l rust iti~d Tea Board have becn set up to look into the matter. Tbe 
Conmittcc hop that this rnattcr will be examined in all its aspects and 
constilnt vigilance will be maintained so as to minimise pilferage of tea 
f i  om ridway wagons. 

1 >o. TI)c Comnitfc~ note that thcrc has bcen delay in disposal of unclaimed 
c i q o  lying in the custody of Calcutta Port Trust. The quantity oi SU& 
cilrgo was 762 tonncs in November, 1966, 500 tomes in October. 1967, 
.trrrl 9-44 tonnss in Novcmber, 1968. The disposal of the cargo has beeo 
stated to llnve bccn delayed due to difference of opinion betanen the 
Port - h s t  ;rnJ customs authorities as to whether the price of goods 
covcr thc customs duty chargeable on the goods or not. Tbe Committee 
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desire that these matters should be quickly settled by the Port authorities 
and Customs. itnd necessary step taken to dispose of the cargo, as delay , 

in the disposal of the cargo not only results in deterioration of goods but 
also Mocking of valuable accommodation in the Port area. :! 

j Y  2.35 'I'ranspcxt & Shipping The Committee find that the outstanding dues d the Port Tmst have 
been increasing from year to year. The outstanding dues which at the ; 
end of 1963-64 amounted to Rs. 34.92 lakhs have increased to Rs. 134.17 
lakhs at the end of 1967-68. The Committee suggest that some positive 
meausures should be taken to redise these dues especially fnnn the private 
parties and statutory bodies and to prevent their accumulation in fnture. 
The Committee note that suits have been filed for dues against rent of if: 
land and buildings amounting to RF. 12.77 lakhs against private parties. 
The Committee desire that Port Trust should examine the question of taking 
some action against other parties from whom dues are long o~er-due- 

The Committee observe that expenditure has been incurred on worirs 
substantially in excesq of sanctioned estimates and that this excess 
expenditure is awaiting regularisation. The excess expenditure rose irom 
Rs. 128 lakhs in March. 1966 to Rs. 1137 lakhs in March. 1968. It has 
been statexj by the Port Trust that in most of the cases the excess was due 
to devaluation of rupee. The Committee consider that, estimates of the 
various works involving foreign exchange should have been revised and 
due sanction of the competent authority for the revised estimates obtained. 



21 2.43 Do. 

a2 3.21 Do. 

Ihc C'ommittee &\ire that in future the Port Trust should devise necesJarp 
checks to ensure that expenditure does not exceed sanctioned estimates 
without a rcvised estimate being prepared and approved. 

The Conuuiuce arc conccmed to find tbat, in spite of fall in traffic at 
Cakutca Pwt, thc overtime allowances paid to the employees of certsn &- 
pnrtmcnts wntinue to be on thc high side. In 1967-68 the overtime ranged 
from 29 per cent to 64 per cent of the salaries of certain deprtments/sec- 
tiuns. Thr Committee recognisc t h t  this impinges on the delicate proMem 
of lahour relations but would likc thc Port Trust t~ find out w a y  and 
means to minimise the expenditure c>n this account. 

i$ 
The Committee find that according to the accounts as recast on the 

basis of the advice of consultants, the Bombay Port Trust had a net income 
of Rs 6.1 3 crores in 1965-66, RE. 4.4s crores in 196667 and Rs. 3.57 
crores in 1967-68. These figure include income from demurmge derived 
by the Port Trust which was quite substantial. If this item, which should . 
not \tri~tIy considered a norm;tl source of income, is excluded. the eam- 
ingc would be RF. 1.21 cmres in 1965-66 and 0.55 lakhs in 196667. For 
the year 1467-611 there would actually be a deficit of Rs. 95.29 lakhs. Tht 
revfnuc ;~ccounts for 1968-69 wcwld sinularly show an operating defiict of 

0.3; crom if demurrag is excluded. As for 1969-70, the Committee 
nctte the port Trust authwiti- theniselves anticipate a deficit. even after 
t:rliinp: credit for demtlmw. 

23 3 -  Do. The foregoing data would show that there is substantial scope for 
improvins the working results of the Port. This deterioration in the wwking 

- - -  







measures to reduce establishment charges and also improve the efficiency 
of the Port Railway with a view to reducing the deficits. But the success 
of these eflorts will be conditioned by the extent to which the Port 
authorities are able to enlist thc iuoperatiw of various staff unions. The 
Committee would like the Port Trust to enter into a dialogue with the 
unions for this purposc. so that the Port Railways could be made to work 
more efticiently. 

3 - ~  Tr.tnspc>rt & S!lipping The Committee note that the Ministry of Transport and Shipping 
have taken up the question of settlement of terminal charges payable by 
the Ministry of Railways to the Port Trusts. it has been stated that the 
realisation of these extra terminal charges from the Railways would 
substantially offset the losses d Port Trust Railway. The Committee 
wotild like the question ol terminal charges pa!.able to the Port Trust 
Railway should be vigorously pursued with the Ministry of Railways. 

Do. Ths Committee find from the data furnished to them that there has 
bcen a considerable diversion of t r d c  from the Port Railways to road in 
thc recent years. Approximately 45 to 50 wagon loads have been diverted 
from rail to road every day. The entire questi~n of scope of operations 
of the Pon Railways is stated to be under examination by a Sub-Committee, 
with which the representatives of the Indian Railways have been associate& 
The Committee would like to be info& of the Sub-Cornmittee's f i n d i v  
and the action taken to implement its suggestions. , 



130. The Committee have been given b understand that the major Ports Com- 
mission is also examining whether the Ports should have Railway of their 
own or whcther they should be operated as part of the Tnmk Railways. 
The Committee would like to be apprised of the findings of the Commission 
in thic rceard as also the action taken thereon. .*' 

Do. 

Do. 

The Committee note that the outstanding dues 4 the Port which stood 
at Rs. 235.84 lakhs as on 31st March. 1968 were reduced to Rs. 94.75 
lakhs as m 31st October, 1968 and Rs. 67.2 l a b s  as on 31st Oaober, 
1969. The Committee are not satisfied with the progress made in realisa- 
tion of due\ during the pr i cx l  31st October. 1968 and 31st October. 1969: 
only an amount of Rs. 17.46 lakhs was rcalised during a period of one 
year. The Estate Ikprtment of the Port has to realise dues amounting 
to Rs. 52.04 lalihs, out of which Rs. 37.47 lakhs are due from Govem- 
ment Deprtmcnts and Rs. 14.75 lakhs from privatc parties. The Committee 
desire that sustained efforts should be made to realise the dues from 
Governn~ent Departments and private partics to avoid their accumulation in 
future. The Conmittee note that it has Ixcn decided to recover interest 
on the outstanding dues both from Government Departments and private 
particz. The Ctmlmittcc hop that this will be done without delay. 

The Committee see no justification in having renewed the lease in this 
cnsQat thr old rate from April, 1966 to October, 1971. particularly in the 
absence of any provision in the original agreement for its renewal at the . . % * . *  
old rate. . ,  

34 3-59 Do. The Committee were i n f o r d  that this was done in accordance with 
the resolution of the Board of Trustees and that the lease rent for the 
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p~riocl 1071 onwards was incrcascd according to the formula approved by 
tlir: ljcmrd of '~'CUSLCXS in 1956. The Committee desire that the formula 
.~pprovcd by tllc Board of Trustees in 1956 should be reviewed witb a 
\iw to relating it to current market rates so that, as far as  possible, the 
Port Trust docs not lose rcvenue avoidably. 

- - 3 ho T I . ; ~ I I \ ~ O ~ ~  & SI~ipj>itlg 'I'hc C'onunittcc wcr-c inforlned that one of the difficulties charging 
.- > wal-kct rate w;ls that this would entail protracted eviction procesdings, in 

IASC lcssccs wcrc not prepared to pay the market rates. The Port Trust 
had approached Govcrnnicnt for powers to evict lessees under the Public 
P rmixs  (Eviction) Acl, but they were advised that Port areas would 
not can. under the purview of Public Premises (Eviction) Act. Govern- E 
rncnt arc now. Ilowcvcr, stated to be considering the question of amending 
I lic statute to facilitate speedier action for eviction of recalcitrant lessees. 
l ilc C'ornrl:ittcc lccl ~llat necessary powers should be conferred on the Port 
1'1.u~ to cvict lessees in case of default of rent or after the termination of 
111c 1c;rsc. by means of a summary procedure instead of having to institute 
;I civil suit for eviction. ..s . 

l'hc C'ommittec take a serious view of tbe fact that the lessee in this 
case who committed a breach of the lease terms by letting out the building 
h i l t  on Port Trust land was granted a fresh lease. The Committee 
I-egret tlm Port Trust did not take necexwIry action @st the lessee for 
brcach of thc tcrms of the lease agreement, but instead granted a fresh 
Icaw at a r e v i d  rate. The revised rate did not conform to the farmula 



3.73 Do. 

apprwed in the Trustees Resolution of 1956 with the result that there 
was a loss of 5 3 2  la& for the period of the present lease upto 31st 
M, 1997. Anotber unsatisfactory feature of the case is that although 
tba h'cmb of the leas+ took place from 1st August, 1963, the Port Trust 
cub- the rate only from 1st February, 1965 which resulted in an 
addtional loss of Rs. 0 5 5  lakhs during the intervening period. 

Tbe Committee hope that cases of this type will not recur. ; ! 
The Committee are astoniihed to find thxt since 1952 there has been 

no revision of rates to he charged fmm the private oil companies for 
patrdling their dl pipe-lines. althoush the cost of services is estimated 
to have incceased by about 200 per ccnr since then. The Committee 
desire that this question should he immediately taken up and the rates 
rcvisad suitably. The Cornmittre also hope tha! with the setting up of a - 
Costing Cell in the Port Tmct the ra te  for vxious other services rendered 
to private partie$ would be periodically rcvicwed. in order to bring them 
upto date. For this purpose some time-schcdulc for review should k 
pnsaibed. 

The Committet are concerned at the lack of coordination between 
Bombay Pon Trust and thc Custonw D.=partmcnt which occurred in this 
cast. The Customs Deprtmcnt revised the basis of measurement of 
volume of petrol, oil and lubricmt products with effect from October, 
1960. The char@ on thc basis of nir:~surement resulted in a drop of 
volume, to counteract which the Customs Department mcreased their levy. 
However, the Port authoritics, who were charging wharfage on the basis 
d volume came to know about this changed basis only in 1966. There- 
after it t d  them two years to revise the rates, i.e.. April. 1968. This 
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rcsulterl an annual loss of rcvcnuc to thc Port Trust amounting to Rs. 9.00 
lakhs itpproxin~ittdy. lhc Committec desire that necessa'y st* should 
be takcn to cstrihlish k t t e r  coordination between the Customs and Port 
Trusl i l l  nlattcrs of comn~on interest which aff~xt the Port revenues. 

3'73 ' l 'r:t~ls~ort & ~1li~l)iw The Comn~ittee regret to point out that the rate d hire (Rs. 420 per 
shift) chergcd from thc private contractor in respect of 30-ton Lima crane 
was very much on the low sidc ns co~nparcd with the market rate (Rs. 1100 
per shift). The Committec desire that rates of hire for machinery and 
equipment loaned to contractors should be revised periodically SO that 
thcsc arc comprablc with rnitrkct rates. 

c1 
W The Committee find if surprising that the ratcs of ground rent in m 

wspcct of monthly and 15-monthly leases for lands let out as far back as 
1920 (at rates varying from annas 2 to annas 6 per sq. yd. per month) 

allowed to hold thc field for nearly two decades till they were increased 
on crt[ hoc basis by 81 per ccnt ctn an avc~-;igc ovcr the then existing rates. 
Although the trustees decided in 1952 that the need for revision of the rates 
should bc examined once in three ycars. no decision was taken to raise the 
r ak  till 1968. In 1968. the rates were increased by 33) to 75 per ccnt. 
although thc Chief Surveyed and Land Valuer of Port Trust, entrusted with 
working of the rates on more scientific and rational basis, had recom- 
mended in 1966 that the ratcs might be raised 200 to 300 per c a t .  The 
Committw would likc thc Pon Trust to rationalise the basis for fixation 
of rent in rwpect of leases of port land so that lessees do not profit at the 
expense of the P~R. 



Do. 

1 >: t. 

Do. 

The Committee note that with a view to prevent trading in Port Trust 
Lands and to derive adequate returns for Port Trust praperty, the Board 
decided in June. I965 that on rcassiprnent of existing non-rent earning 
leaws, h e  new assignee should nomally be charged i n c ~  rent at  1.5 
times Uw rcnt reserved undrr the existing lease for the first half d residential 

period and 1.75 i inm such rcnt for the r~maining period. 

In view of the fact that in this rase. the transferer got from the tradereg 
3 mncidcration of about Rs. 28 I:rkhs for the transfer which amounted to 
t rd ing  in thc Port Tntd  InnJ, the Committee consider that revision of the 
lease rent in trrnls of the Rcdut ion of the Board of June, 1965 was 
in3cicqu:ltc. The C'cm~rnittcr \vcwld a1.w like the Port Trust to consider 
thc yucrition of rcvisin!r J ~ ~ i s i o n  tahcn in 1965, so as to secure for th- 
Port a greater share of income arising out of reassignment of leases. 

The Committee desire that cl(:zc coordination should be kept with Collec- 
tor of Custonls so that do not contirwc to be indefinitely in bond 
w h n  t k  Bonders h:wr f i d d  to pay rent. In such cases expeditious action 
should bc titlien to obtain pcrnlision of the Customs Authorities for the 
disposal of the goods. 

The Ccm~nlittcu. arc ni,t happy nwr  thc hc t  that costly machinery and 
equipment i q  lying idle for long pc.r;ods. The Committee would like the 
Ministry tct ensure t':.~: j-roFr coai-dicxtion is maintained between the differ- 
mt major ports so that machincry and equipment are not imported by ports 
while drnilnr cquipnient are lying surplus to requirement in other ports. 

m e  Cornrnittcc dc4rc that the ports should prepare an inventory of 
the surplus machinery and cquipnicnt lying idle and decide about their 
disposal or  transfer. 
- - -- . .- 



45 3-93 Transport d( Shipping Tbe Committee desire that thc Port Trust should pursue with the s u p  
pliers the question of obtaining satisfactory replacements for the wrie 
row (cost Rs. 1.93 lakhs) which have been found defective. Legal advice 
8hould be also taken i ls to the action possible at this stage against the 
suppliers. 

Do. 

Do. 

The Committee obscrve that the Port Trust are losing revenue to the 
extent of Rs. 99,000 and Rs. 34,000 per annum respectively in respect of 
vacant plots in the Cotton Deput and Mahirn Bunder, which have not been 
let out. The Committee would likc the Port Trust to carry out a review 
of all the plots belonging to tltcln which air  lying vacant and the reasons - 
therefor. In the light of the review. eflorts should be made to let out the % 
plots and utilise them, so that ans far as possible loss of revenue does not 
ooau. 

The Committee consider these two c a w  of under-assessment of whar- 
fage dues in the Bunderq as wxiouc. In one case the wharfage dues on 
Copra and Coconut, were asscsscd on weights declared by the importers 
without verifyinp their corrcctnecs. A tcst-check of five materials revealed 
that weights were under-estimated by about 1,390 Kgs. and 335 Kgs. per 
100 @ of Coconut and Copra respectively. The loss is estimated at 
Rs. 46,000 (approx.) for three years endin? March, 1966. In the other case 
an under-assessment . ~ f  RR~.  12,952 wn5 c!crccted in a single consignment 
of 17 drums or Diacetone Alcohol. Such under-assessment. point to the 
ueed of extending internal pre-check by the Chief Accountant to the Bunden. 



Do. 

Do. 

Do. 











that thc m e  Qes not have amugh work The (hnx&cc tRaald like 
Govcrnmcnt to asses the position regarding the utility of its retention 
there. 

4 21 -rrsnswrt Jr Shipping The Committee have earlier in this Report drawn attention to a similar 
case where the Bombay Port Trust failed to fall in lime with the Custom 
Department, after the latter bad revised the basis for measurement of 
volume d petroleum products for purpose of duty to be charged on these 
products. The result was that the Port Trust avoidably lost revenue for 
a period d eight years till tbty revised the basis foc assessment. The 
Committee note that in this case there was a similar delay of about six 
years j E 

Do. The Committee would like appropriate review procedures to be evolved 
to cnsure that dielays of this kind do not recur. Government should also 
ensure that all the ports follow a uniform principle for purpose of assess- 
ment of duw. 

Do. The Committee note that the Port Trust have IodgFd o claim for 
Rs. 2.64 lakhs with the Railways towards loss of revenue soatabd bp 
them due to th6 opening of a Railway goods shed m dose proximaity to 
the Harbour station. ' I le  Committee would liie to be apprhd Of the 
progress of settlement of the claim. 

Do. The Cornrnittee feel that the leases in respect of lands in Wrlliagdom 
Islands have baa given out on tenm which have not acmmd to the Pod 








